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LOK SABHA
Wednesday, 27th Fuly, 1955

The Lok Sabha met ar Eleven of the Clock
[ MR. SPBAKER in the Chair ]

ORAL ANSWERS TO QUETIONS

Age Concessions to scheduled Castes
and Tribes

*118, Shri Barman : Will the Minis-
ter of Home Affairs be pleased 1o
state whether the proposal to increase
the age limit by five years for candidates
of the Scheduled Castes and Scheduled
Tribes for the All-India Services has
been accepted by Government ?

The Depu Minister of Home
Affairs (Shri Datar) : The matter is
wunder consideration.

Shri Barman : May I know at what
stage this consideration stands now ?

Shri Datar i We are consulting the
State Governments under the All India
lSewices Act, because the State Govern-
‘ments are corcerned most in this respect.

Shri Barman : May I have some idea
as to how long it will take ?

Shri Datar : It will not take much
time, it will take a few months.

Shri Barman : May I know whether
the age concession in the case of Scheduled
Castes who are evacuees will be cumula-

{mive or not ?

Shri Datar : Subject to correction,
I think it is cumulative. Such a person
«<an have oconcessions under both the

st dte gwo TwWIw :  WT I
T wgEy $IT wOh qaer qwy
fs firt w2za A wod frwre o a2 #
WX g AN Ay forwr AN g’

Mr. Speaker : Have any of the

States communicated their views and, if
30, what are they ?

171 LS.D.—1.
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Shri Datar : We have not yet received
their views, But I may point out to the
hon. Member that this relaxation has
been cffected in the case of the Central
Services, It is only in the case of the
All India Services that it has not been
effected, and it is likely that this relaxa-
tion will be effected in the case of the All
India Services also.

U.S. Aid

*119. Shri Puanoose: Will the Minis-
ter of Finance be pleased to state:

(a) the amount of aid proposed to
be given to India during the next
ﬁuc:ia year by the U.S. Administration;
an

(b) how it will be distributed om
the various projects ?

The Parliamentary to
the Minister of Finance (Shri R.
Bhagat) : (a) No official intimation has
yet been received from the U.S, Govern-
ment.

{b) Does not arise.

Shri Punnoose : Have we asked for
this aid, and what is the amount that we
have asked for ?

Shri Punnoose : From the informa-
tion which Government have, may I know
whether the amount t We expect—
whatever

Shri Heda : Under the various agree-
ments about U.S. Aidthat we have entered
into in the last few years, the aid was
to be given every year. May I know
?&u_uhn-ﬂuﬂymmdﬂm
the coming years, or are we getting every

the aid, that is the amount stipu-

for every year ? If the agreement was
for two or more years, did we get the
amount in the beginning only or are we
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Shri B. R. Bhagat : The aid is on
a yearly basis, The U.S. financial year
is different from ours; it is from July to
. utilisation is there, but
there is always some time-lag between
the sanction and the actual receipt of
it and so there is some carry-over in the
next year.

Shri Kamath : Is it a fact that very
recently the American Senate, concurring
with its Appropriation Committee, has
cut economic aid to India from 60 million
dollars to so million ? Has Government
been intimated about this ?

Shri B. R. Bhagat 1 We¢ have scen
it in the papers. But we get the official
!Rort when the whole process is finalised,

e legislature process has yet to be
finalised.

Iron Ore Survey

*120. Shri Nanadas : Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether itis a fact that the United
Nations Organisation recently
a survey of iron orejreserves in the country.

(b) if so, who was in charge of survey;

(c) what was the aim of the survey;
and

(d) What were the results of the
survey ?

_ The Minister of Natural Resources
Shri K. D. Malaviya) : (8) to (d). No,

ir.

Shri Nanadas : May I know whether
there is any proposal to conduct any such
survey by our Government ?

Shri K. D, Malaviya : No, Sir. The
U.N. organisation has compiled a re
from the existing geological data available
to us, and this international Expert Commi-
ttee, which included one expert from India
has published a book—which is not a
survey but which is only a compilation
and a critical evaluation of the facts before
us, The name of the publication is “‘Occur-
rence, Appraisal and Use"”—Iron ore.

Shri Nanadas : May I know the
names of the Indian nationals associated
with this compilation ?

Shri_ K.D. Malaviya : On this

4 ittee, Dr.. M,."S. Krishnan
m Geolozical Survey of India was asso-
ciated.
- rwariy 1 1 ”
ol Yemvemsig Moy L, ook
are iron ore deposits in Tamil Nad ?
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Shri K. D, Mala ir, thi
absolutely no bearing ?n?.th: mSu ey bas

Mr. Speaker 11 do not see how
this question arises,

Partilon Debts

*121. Shri D. C. Sharma: Will
the  Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 185 on the 24th
February, 1955 and state whether any
portion of the Partition Debts has.
since been recovered from Pakistan ?

The Miniater of Finance (Shri C. D.
Deshmukh) : No, Sir. ghaan

Shri D. C. Sharma : May ] know what
the amount ofthe debtwason 15th August
1947 and where it stands now? I would
also like to have the break-up of the figures:
on “the various accounts.

~ Shri C. D. Deshmukh : The total
size of the portion payable by Pakistan
has to be settled ; that will be part of the
negotiations.

Mr. Speaker : He wants to know the
amount.

Shri C. D. Deshmukh : It has to
be scrtled.

Shri Heda : What is it according to our
claim ?

Shri C. D. Deshmukh : Not our
claim—but our provisional assessment
of it was such as to yield perhaps am
annual instalment of Rs.9 crores:, which
was provided in one or two budgets.

Shri D. C. Sharma : May | know
if any meeting has been held between the
Finance Minister of India and the Finance
Minister of Pakistan with regard tothe
assessment of this debt and its liquida-
tion ?

Shri C. D. Deshmukh : No, Sir. As.
the House is aware, there has been a Steer-
ing Committee going into some of
these matters due for settlement
between the two countries ; and in the
last meeting of the Stecring Com-
mittee it was dedcided to leave negotiations
on this matter of the debt to the Finance
Ministers of the two countries, T
have already extended an invitation to
the Finance Minister of Pakistan for a
a discussion on this subject, in Delhi,
The invitation has been accepted, but
no definite date far  d.scussion cquid

be fixed yot owing to the other pre-
mplfgan’! of til::g Finance Minister of
Pakistan.
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Shri Gidwani : The hon. Minister Shri agl : Yes,itis proposed to
stated just now that Pakistan Government train five s men within five years.
used to provide a certain amount in their .
budget towards payment of their debt Shri M. R. Krishna ; I know
to India and that in the last two years the places were the training ools have
been established ?

they have not provided it.

ShriC.D.Deshmukh : I referredto
the provision in our budget. I believe
that in their budget too, at least
for onc year there was a provison of
Rs. 5 crores (Pakistani), equivalent to Rs.
74 crores in Indian money. We have
not made any provision in our present
budget; itis my impression that reither
have they in their budgt.

Shri T.N. Singh : In the earlier
years, after partition, the Government
of India mer certain obligations of
Pakistan to the U. N. and such other
organisation in regard 10 contribution.
May I know if that kind of obligation
is yet being met by India on behalf of

istan,

Shri C. D. Deshmukh : No, Sir, on
obligation is being incurred by the
Government of India on behalf of the
Government of Pakistan now,

National Volunteer Force

_*133, Shri M. R. Krishna : Will the
Minister of Defence be pleased to state:

(8) the Ttotal numb:r ot men and
Women trained so far under the
National Volunteer Force ;

(b) the numb r of Training Camps
established in the ccuntry and the
amount spent thereon ; and

. (c) whether there is any difference
in training imparted under the National
lc;.udet?Corps and the National Volunteer
orce

The Minister of Defence Organisa-
tion ( Shri Tyagi ) : (a) 25,700 men. No
women have been traincd.

. (b) 57 of which two are still in progress.
TLe expenditure on 33 camps held in Ma
1955 was about Rs, 8,18 lakhs; th

ures for the remsinine camps held in
une-July are being compiled,

(€) Yes, Sir. The aims and objects
of the two organisations, and consequen
the training in them, are wide
different.

Shri M. R. Krishna : May I know
whether any limit of number has been
fixed for the training, and also the period
of time for training those people ?

Shri Tyagl Thereis no permanent
establishment of a camp at one place. In
various States sites are selected on the
advice of Advisory Committees and
camps are held for a month and then they
come away.

st e gEiw . ot wo
ot 7 a@mar R e deg wi a% ST
frd o q% § WX g OF F Yoo gAR
® 9T 9TEE 91, & oAAT  W|TEAT
g fr g=d (e $vv 0 @ ugi s Q@
e gt WX frae dv7 O € sl
f& & ®rer gur WY T T R
87

ot mrl © T UF g EY
Tg FaTT qfeww g g7 ow de
¥ fead wft wrd, &feT ¥ Qi
ggfeer 8, ow% qafas w2 a@w
¥ qg ®iwga gt |

WHTARIE § Yoo wrzH WIT |
wqE & You orq w)z et wmg Yie
T T | SYTEMET Yoo WIT Yoo
¥ & Faww @

st ey EiA . W@ YW A w
st faar arman @ fr ag #0139 amW
# &t anfea f&g ord 9« f frar) &Y
waa & g g ot faarfaay o
afgat § ¢

ot wrft : g fow § wfawiy
faardt Tt wd &, 97 wwr gt vy
& T W I A fema
¥ § fir o wrEawT S
B W s wEH A I A 7
T T wATT A dgaT &)
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Colombo Plaa

*x33. ShriS.N. Das : Will the
Minister of Finance be pleased to state :

(a) whether it is a fact that the
Government  of Australia has decid-
ed to offer a number of scholar  ships
to be awarded to such Asian students
as would like to study through the
'Mail Box® under the Colombo Plan

(b) if so, whether any India stu-
dents have applied for such scholar-
ships ;

H

(c)y the details of the scheme ; and

(d) whether education under this
scheme has commenced ?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) Some enquiries have been received.

(¢) Details of the Scheme have not
been finalised yet.

(d) No.

Shri S. N. Das: I know the
subjects for which scholarships have been
offered or are going to be offered ?

Shri B. R. Bhagat: Originally the
offer made by the Australian Government
was for courses of a technical and academic
mature including engineering, motor
mechanics, building construction, agricul-
ture¥and accoun , but we want to
restrict it to those fields of study where
Isboratory training is not very important.
As such, we have proposed shorthand,
typewriting, —kceme accounting,
auditing, commercial law, advanced
accounting etc.

Shri S. N. Das: What is the nature
of the enqulrg that has been made by that
Governm

Shri B. R. Bhagat: Enquiries have
been made by students who want to apply,
mot by the Government.

w7 WY War mar wiepfe wae

¥, oY AEW WWTET W
fowr 59 a7 Taw A For w34 fw

(§) 9= & T W@ Wy
wiesfae woae § fra safer afinfea

¢

(=) sa® A w=mere afeafan
fer ma & I faery Qvmand s
{; Wk
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() Sv*T qTA fFw T 9T
foar mar & 7

fer Wt & wwmwfew (310
qWo QW ¥W) @ (¥) Fiepfaw
qoTA & S T F 97 T §, w& AE
g

(&) aar (1) sFa* T
WTTH TTHT 7 GAYd ATEH AHFTIHT Y
fowfer o= 7 9 | @ 7 IT
FFAT T S @1 AT 91 ey
= 1 o & foaq Sugww T W
geaTEaT € )

7t AW TNIET . FAT § ATA GHAT
g 5w sawrd wr afosfas
faar smar @, WY afy fagr amar & @
Taq% #1 fdaer fzmraar &7

Dr. M. M. Das: No daily allowance
as such is given to thesc artists but kit
allowance, upkeep allowance and some
pocketmoney in given.

ot Twm swree R famr
war & 7

Dr. M. M. Das: If the hon. Member
wants to know details of the actual amounts
that have been paid, I would require
notice.

Shri Ramachandra Reddi: May
I know the expenditure, if any, incurred
by the Government in this b ?

Dr. M. M. Das: It will come to about
Rs. 3,00,000.

Shri muheld Are bt:&te cultural
req to su t reports
dﬁmrmmc Ministry, and if wo,
will such reports be laid on the Table ol'
the House?

Dr. M. M. Das: As a rule, they sub-
mit a report to the Government,

Shri Kamath: But will it be laid om
the Table of the House?

Dr. M. M. Das: Up till now, so far-
mim,yulf this ’ tucht

t m on point—no report
is laid on the Table of the House.
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Hindi Scholarships

*135, Shri Gidwani: Will  the
Minister of Education be pleased to
state:

(a) whether it is a fact that Govern-
ment have decided to award scholarships
for higher studies in Hindi;

_(b) if so0, the number of such scholar-
ships; :

(c) who will be eligible for them;

(d) the amount to be spent on the
scheme annually; and

(¢) the amount to be paid to each
scholarship-holder ?

The Parliamentary Snntlz to
the Minister of Education (Dr. M.
Das): () Yes, Sir.

(b) 12.

(c) to (e). A statement containing neces-
sary information is laid on the Table of the
H‘]mse. [See Appendix 1, annexure No.
34).

Shri Gidwanit Which arc the non-
Hindi-speaking States where facilities for
higher education in Hindi do not exist?

_Dr. M. M. Das: There are 12 non-
Hindi-speaking States  were facilities for
higher education in Hindi do Dot exist.

are: Andhra, Assam, Madras, Orissa,
Mysore, PEPSU, Saurashtra, Travancore-
Cochin, Coorg, Kutch, Manipur and
Tripura.

Shri Gidwani: What will be the
number of scholarships from these States?

Dr. M. M. Dast We received 27
applications from Andhra, Assam, Madras,

SU, Travancore-Cochin, Coorge,
Kutch and Manipur. Out of this, only
10 were selected.

&% Mfex ;o faenfag)
= g Ffear & oy & IR
way § wr fedl aewfas ey
et ¥ oY aeme o T g ?

Dr. M. M. Das:t These applications
are invited through the State Govern-
ments. There is a Selection Committee
established byhthe Ministry and that Col:':
mittee goes through the applications
makes  selections.

acholaiipe: ot ke Nt Setpos
ps uate for the se
we have in view, namely, lpmdmm
all over India within the specified period,
as only 10 were selected ?
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Dr. M. M. Das: There is provision
for 12 scholarships, one from each non-
Hindi-s i tate where facilities for

igher education in Hindi do not cixist.

is scheme is a temporary scheme and
for the present, only 12 shcholarships
are provided. But there is a proposal
to include in the Second Five Year
Plan a scheme to award 24 scholar-
ships, 12 fresh and 12 rencwals,

st gRo qWo fyalt : & W
rgar § fF 39 aoay w1 it al 9%
fe o fonar & gfawr ¢ o swi
qt f& 37 fgreat & feardf o &

agT 97 tEwr giawr A &, SFefay
feg amEd ?

Dr. M. M. Das: I have said that these
scholarsh are meant only for those
States which are non-Hindi  speaking
States and where facilities for %%l;.:
education in Hindi do not exist.

States where such facilities exist are .ex-
cluded from the scheme.

Janata Colleges

%1327. Shri S, C. Samanta: Will the
rjugnjmrtgf Edl;ludm b; pleased w
er to the reply given to Starred Ques-
tion No. 1375 on the 23rd March, 1955
and state:

(a) how many more Janata Q:Ilm
ls:.lve since been opened and in w
tatcs ;

(b) how many more ml]eas ant
ezpec:e:::ll to be opened during 1955-
56; an

(c) whether Government have  as.
sessed the value of the results derive
from these Colleges in comparison with
the monetary help they have rendered,

The Parliamentary to
the Minister of Education (Dr. M.
Das): (a) One in UP.

(b) 11.

(¢) It is too early to take up any success-
ful assessment.

Shri S. C. Samanta: The Delhi
anta College was established in 1951.

y I know .ow many village level wor-
kers have b.cr. tained in that college and
whether they have in any way helped the
Community Project arcas also ?

Dr. M. M. Das: Up till now, about 22
Janata Colleges have n sanctioned by
Government. If the hon. Member wami
information about a particular Janata Colleg
1 require notice.
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C. Ssmanta: May I know
whm workers from Oommum(y Project
areas and National Extension Service

block areas are also taken in and given
education in these colleges?

The Deputy Minister of Education
(Dr. K. L. Shrlmnu): May I explain?
The main purpose of the Janata Coll%t
is to train community leaders e
purpose of Janata Colleges is not merely
to train village level workers; there are
se rnte insttutions for traini these
village level workers. We bring in com-
munity leaders from villages and alse
Cornmumrﬁ Project areas and train them
and send them back to the villages so that
they might do the village work.

Shri S. C. Samanta: May I know
how far State Governments hl\re helped
these institutions?

Dr. K. L. Shrima}i: The

for Janata Colleges are wo through
co-operation of the S \rernme.nu.

The  Central
grants on a mm:hins

Shri T. §. A. Chettiar: Since the
recurring lgnu for these colle; are
stopped three years, may know
whether any of these which started
before three years !l_uve been closed because
of the stoppage of the grants?

Dr. K. L. Shrimali: I require notice.

Coal Deposits

*138. Shri C. R. W
the Minister of Natural
and Scleatific Research be pleased te
siate:

(a) whether the Andhra State Go-

verament have made any proposal for
the investigation of coal t{eporln in the

Godavari Valley; and ~

(b) the stage at which the proposal
is at present?

The Minister of Natural Resources
(Bhri K. D. M-.Iuln): (=) and (b) A
statement _ giving
tion is laid on the lele of the Houle

[Se¢ Appendix I, annexure No. 35].

Shri C. Chowdary: May I know
the Samanad Gon o these drills

Shri K. D. Malaviya: The cost of the
‘d)nlll de%e‘?udl upon ﬂ:_e tion.
i o duilli
E:m cost 8o from Rs. 25,000 to
. 40,000.
Shri C. R. Ghewdary: May I know
whether it is the Staté Ot the O:nxze that
bhas been investigating these deposits ?
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Shri K. D. Malaviya: The Central
Govetnment bear the cost of thes¢ equip-
ments and prospecting the State Govern-
ment does not bear the cost.

Shri C. R. Chowdary: May | know
if any financial aid has been nked for by
the State ? What is the grant that has
:Egnn;lde towards the cost of this investi-

Mr. Spesker: Perhaps he has not
undmtc-od the answer to the last question,
be::‘p!y was that the Central Govern-
the entire cost and so where

is 'h'-‘ Question of grant being given?

Shri C. R. Chowdary: May I know
whether any money is being granted in
favour of the State to conduct this investi-
gation ?

Shri K. D. Malaviya: The work of

detailed prospecting is the job of the Geo-

logialSmtyof[ndumdthe programme

Slxte-;;_he :h:’ always Tgmed in the early

programme ‘was

gmd t‘romyutlt.le Andhn Government

and we are responsible for all the cost
involved in this expenditure.

Shri Ramachandra Reddi: May [
know whether the geological section of the
‘Andhra University has been prospecting
this area and ‘whether any report has been
received the Government through the
Andhra t and whether any
assistance has been requested from the
Central Government ?

Mlnvlyll The geolol;lell
mcflrl of the

programme to conduct lnve-ﬁnum for
t.he benefit of their own students in the

Stau_lglonotknowl;gs ythoaz_
area is surveyed tudents
the Andhra University.

U. S. Aid

Shri Ibrahim: Will the Minis-
inance be pleased to state:

(s) whether India has so far received

any loan from the U.S.A. under the de-

t assistance programme for the
current fiscal year;

(b) if so, the amount of loan; and

(g) the terms and conditions of this

The Parliamentary to
ﬂle Minister of Fimance (Shri R.
): (;) to (c) I pmume the Hon’ble

¢ information about
d:elo-.nrecdvedfmm U.S.A. during the
U.S. fiscal ym 1954-55 (July 1954—
June 19s5). In this connection I invite
the attention of the Hon'ble Member to
the Loan Agreement, a copy of which was

a
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laidRon the}Table of the House in reply
tofpart (c) of Starred stion No. 2228
on 14th April 1955 and supplementaries
thereto. he amount of the loan was
$45_ million and its terms and conditions
are ‘embodiedfin the Agreement.

. Shri Punanocose: I find from the
" Agreement that $30 million is set apart
for agricultural commodities. May I
know whether it includes the cost of butter,
tinned milk, etc., and if so, what amount ?

Shri B. R. Bhagat: I cannot give
the figure for butter and tinned milk, but
I think in the current year it includes
wheat and cotton.

Shri Punnoose: Has it come to the
notice of the Government that most of
El; butter is of a rancid type, and that
the tinned milk imported is affecting our
Me@owndvaﬂy? ' )

Shri B. R. Bhagat: I do not know
«cither.

Mr. Speaker : Next question.

st wer v - wmEw wEEw,
wWh A § qw e faef @ e
gt & ¥ Aavy oft afeyfaa s fogr
T ¢ afew A Ay e § gar a@
t g

wTW PG ;. HOE WA
e g faw w fe fegoenrs fear
AT AwAT A

Sabeya Acrodrome

*131. Shri Jhulan Sinha: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Question No.
1804 on 1sth April, 1954 and state:

(a) whether any decision has since
taken with regard to the disposal of
Sabeya aerodrome at Saran, (Bihar);

g

, (b) the total amount received so far
-out of the disposal of its assets?

The Deputy Minister of Defence
Sardar Majithia): (a) It has since been
g:li!xl;omn e airfleld for the use of

(b) Some of the building assets on
this airfleld which had been in possessioa
dmgﬁe‘wmtgdmﬁg;
them 1 were disposed
hlicnuctm;. glgcmtl.lmmntreudved
this dispoesl is Rs. 40,000/-.

—

3

i
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.. Shri Jhulan Sinhs: May I enquire
if the' Government f3' aware of the fas
dcter!orltmg condition of the aerodrome
and if they have taken steps to keep it
in order?

Sardar Magithia: It has only re-
cently been decided to maintain this for the
Indian Air Force, and due repairs will be
undertaken.

Shri Punnoose: Are welfare organi-
sation associated in expending this amount,
in distributing this amount over the various
items ?

Sardar Majithia: I do not know
which welfare organisation the hon. refers
10.

Shri Punnoose: There are certain
welfare organisations for the forccs, I
want to know whether this amount is
dliuu-ibuted according to their advice
aiso.

Sardar M.l]lth!a: Probably,' that is
in regard to another question.

Qil

*133. Shri Bishwa Nath Roy: Will
the Minister of Nstural Resources
and Scientific Research be
to state whether Government Iimre ;._mde::-l

systematic prospecting for ol
:;kanyeirmyn any new Eir.c in the country
under their direct supervision or manage-
ment ?

Minister of Natural Resources
(n}'lh.x. D. Malaviya): Yes, Sir.

Shri Bishwa Nath Roy: May I know
the places where prospecting is going on
at present?

K. D. Malaviya: The Ministry
hav?h::ndmlkcn a_geophysical survey of
].m area. This pwmc was
taken up in the last summer. The work
is to be continued in the next winter season.
Besides gravimetric and seismic mvcggi
gations in Jsisalmer, detailed geologie
mapping is_also going on in Js
area and Kangra Valley for oil bearing

rocks.

I
Shri Bishwa Nath Roy: May
ccessful prospecting

know whether after su gt

of the w‘l\t;le land and other work con-
cerned with it, under the direct manage-

ment of the Government ?

shri K. D. Malaviys: Surcly, aftee
cal rospecC , O
wu'“"“'fn“’nl e il be to.
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Shri Meghnad Saha: May I know
whether the Ministry of N.R. & S.R. has
been able to form a team of Indian experts
provided with all kinds of modern apparatus,
¢.g. magnetographs and seismographs to
do oil prospecting work and whether they
depend upon purely foreign prospecting ?
Is it not a fact that the foreign prospecting
parties do not allow the Indian experts
1o go near the apparatus or to have access
to the results they have obtained ?

Shrl K. D. Malaviya: We are in
the process of forming & purely Indian
team for undertaking all the work. involved
in the oil lepecting. So far as the
allegation of my friend is concerned,
it is not wholly correct.

Saha I
how far it is correct? Ly & Baow

Shri K. D. Mala t I do not
know that, but complaints have been
received by us that in some cases
Certain types of information are not
made available to us.

Shri T. N. Singh: Of the prospectin
that is being done, nwh;imlpe sm'i
magnometric, how many are under
foreign control or foreign direction and
guidance, and how many are purely
under the Indian Geological Survey
Departement ?

Shri K. D. Malaviya: I have saj
that in Jaisalmer arca md”ulo in ]wuﬁ
mukhi and Kangra Valley, the Geologi-
cal Survey of India are undertaking all
the survey work by themselves. So
fat as the prospecting in Assam js Concetned
an agreement has been arrived ar hogween
the Government of India and the forsign
oil companies, and the for:ign exXper's are
helping us.

Shri Meghnld Saha: In view of
thc_fnr:t that forsign exncrts do nor make
their results available to Indians, and do
not allow th: Tndians to have access 1o
their results, is it nor desirable to turn
out the foreign experts altogether and depend
upon our ov.\t?l rl;ativcl talent which I am
uite sure wi s abh 0 cup: ‘i
b iaderich able to copr up with

Shri K. D. Malaviya: | have
:occprcd the insinuation n’l" the hnn.‘ tM»rrl::
er.

Educational Qualifications

*133. Shri  Bibhuti Mishra : Wi
the Minister of Education be p]:.'l';cd“ -
state:

(1) whether the Commirtee » int
to examinc the question as ro ITS::-"F::
lnd_ at what levels the possession of a
University Devree s necessary for re-
crutment to Public Services, has  submitted-
any intrim report and
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(b) if so, what are the main recom-
mendations given in the interim report?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (a) No, Sir.

(b) Does not arise.
ot feqfe faw : w1\
fruifer & & fog Fraifer g
@ Al & fod o ww fraw & -
iy ?
foer Soet (we  ®o qWe
sfrarelt) : A8 ww wff fe e
R ® AAEA WT E | GG W
Ty FAEY FY N T TR N § IRy
ATAAT WTER AT AE A ST WY awA S%
= E
Shri S. N. Das: May I, know whether
any time-limit has been fixed ?

Dr. K. L. Shrimali: Yes, Sir. The:
Committee is expected to submit it sreport
by the 31st August, 1955.

Shri Kamath: Has the Prime Minis-
ter heen correctly reported recently as
saying that university degrees should
not be essential for recruitment to Public
Services ?

Dr. K. L. Shrimalit The whole
quostion is being examined by this Com-
mittee.

Research Scholarships in Humanities.

*134. Shrl Subodh Hasda: Will the
Minisier of Education be pleascd to-
statc:

(a) whether it is a fact that a Special
Commitiee has been set up to con-
sider the  question of awarding Rescarch
Scholarships in Humanitics; and

(k) if s0, the nature of its main re-
comm=ndations ?

The Parliamentary Secrctary to
the Minister of Education (Dr. M. M.
Das): (a) Not yet.

(h) Dozs not arise.

Shri Subodh Hasda : May I know
the number of students that applied and the:
number sclected ?

Dr. M. M. Das : In the first baich
in the year 1953, there were 500 applicants
and out of these 500, 31 students were
selected for this  scholarship.
the second batch, in 1954, §1 Were to .
lected out of a toal number of 192 appli--
cants.
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Shri Subodh Hasda: May I know
whether Government had any data for
assessment ?

Dr. M. M. Das: The
question is about the Reviewing
mittee, This Committce could not be eet
up. The reasons are these. The first batch
was selected but they joined their work
lite in the year.

The second batch of candidates who
were selected could not join their work
before April Igsi. So, it was decided
to continue the during the current
yearalso and the review of the scheme was
postponed by one year.

Shri Subodh Hasda : May I know
whether the Goyernment propose to send
scholars abroad ?

Dr. M. M. Das: There are different
-chqneb d‘ under which scholars are sent
abroad.

Shri A, P. Sinha 1 136.

Mr. S : The Hon. Paslis-

mentary Secretary to the Minister of
Educartion.

_ Shri Heda : Shri K. G. Deshmukh
is absent.

Mr, Speaker : I was just wandering
as to why he sat there because he was sitt-
ing usually on this side. I could not see
clearly from here when he stood up there.
We will take it last.

Pensions

*136, Shri K. P. Sinha: Will the
Minister of Finance be pleased to state
the reasons that have led the Government
of India to enter into an agrecment
with the Governmemt of U. K. to
transfer tothe latter the responsibility for
paying pensions and other liabilitics
of persons who had scrved the British
Crown in India?

The Minister of Finance (Shri
C. D. Deshmukh ) : It was considered
convenient both from the administrative
and financial point of view to transfer the
liability for these pensions to the United
Kingdom authorities as these  payments
have mostly to be made in the United
Kingdom to non-Indians recruited under
conditions which did not envisage the
developments leading to independence and
funds for financing thesc payments had
already been transferred in effect to
United Kingdom authorities as part of _the
Sterling Balances Settlcment in 1948.
bulk of the pensions were being paid by the
Commonwealth Relations Office to which
India was making a contribution.
arrangement saves %ndia the ecxpenditure
on the disbursement of these pensions

which amounted to about Rs. 1o lakhs
a year.
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Shri K. P. Sinha : May I know the
capital value of these pensions and how:
this figure was arrived at ?

Shri C. D. Deshmukh : The capi-
tal value was arrived at the time of the
1948 settlement ; not now. It was part
of the 1948 sterling balance settlements.
It was Rs. 224 crores and this sum was
handed over to the United Kingdom
Government against which they were due
to pay the pensions from 1948-49 to-
2007-08 A.D.

Shri 8. N. Das : May I know whe-
ther, in the agreement that has been quoted,.
any safeguards had been made with a
view to stopping or curtailing the amount
of pension if any pemsioner acts against
the interest of India.

Shri C. D. Deshmukh : No; it was-
not considered necessary to insert such a.

safeguard.
Mr, Speaker : It is an old story :

Rani Lakshmibai's Palace

_*137. Shri Bhagwat Jha Azad :
Will the Minister of Educatien be pleased
To state: -

(a) whether Government propose to
take over the palace of Rani Lakshmi-
bai situated at Jhansi; and

(b) whether Government also pro-
Bogc to renovate the works of Art and
aintings therein ?

tary Secretary to-
the Minister of Educstion ( Dr. M..
M. Das ) : (a) and (b). Yes, Sir.

Shri Bhagwat Jha Azad : Do Gov-
ernment propose to take up other such
palaces of historical importance for the.
purpose of preservation?

Dr. M. M. Das': Itis not a solitary
example ; there arc other historical monu-
ments, palaces, archacological sites and
monuments also which Government pro-
posc to take over.

ot QAT ;. |iE T OAES v A
far smamm ?  g@ Wwwe w) d
a YT

Dr. M. M, Das : The facts are as fol-
Jows. This palace of the Raniji of Jhansi is
now occupied by the U. P, Government and
the Jhansi town police station is located
there. We wrote to the U. P. Government
and the U.P. Government have very kindly
agreed to vacaie the palace in the carly
part of next ycar—Igs6. ~ As soom
as the U. P. police vacates the palace we.
can take posscasion of this palace,
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Dr. Ram Subhag Singh : May I
know whether the other palaces of fighters
of freedom of 1857 would also be vacated
by the Governments or individuals which
arc at present occupicd by them?

Dr. M. M. Das 1 Taking over of
g:eu dhism:icaﬁ mmq.m:g;, palaces etc.
epends u the merits importance
.of each in%‘;l\‘ridual case. Ou.rDifeocttt.or of
Archacology visits these places and if
he think:ﬂlt a particular monument is of
great national importance, thea it is
taken over.

Dr. Ram Sublng SI?h t May I
know if the palace of Babu Kunwar Singh
of Jagadaspur was visited by the officers
of the Archacological Dcpartment and
whether any recommendation has been
made by those officers to the Government

of India?

Mr. Speaker : I am afraid this goes
much beyond the question here.

o Qi ;Wi & wgw & fad
w1 qroAr aArE T § Wi 99 fag
g foqar e awe gw fear
mr &7

Dr. M. M. Das: These things will be
-considered when the palace is taken over by
our Archaeological Department.

Educated Unemployment

*138. 8hri Gadilingana Gowd: Will
the hﬂm‘n’er of Educstiom be pleased to

state.

() whether the Andhra Government
has made a request for financial assistance
under the Scheme to Relieve Educated
Unemployment; and

(b) if so, the amounts sanctioned in
this regnrdi

The Parliamentary to the
Mi I;’llm of Education (Dr. M. M. Das):
{a) Yes.

(b) Rs. 4,65,300.

May 1 add that the Andhra Govern-
ment did not participate in the scheme
during the year 1953-54. During 1?54;?‘3
they were sanctioned Rs. 3,60,000 for
appointment of 1200 teachers out of which
they appointed only 1053 teachers. During
the current financial year, t
«of India’s contribution of Rs. 4,21,200
tor the c‘-lmdx;.;inuation of tl‘ll‘e -Jﬁﬁn o
appointe ring 1954-55
and their share stm* the first quarter
amounting to Bs. 1,05,300 has been sanc-
tioned.
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~ Shri Raghavaiah: May I know what
is the total educated uncmployed in
Andhra and how much grant has been
proposed by the Central Government to
be given to Andhra to alleviate educated
unemployment ?

The Deguty Minister of Education
(Dr. K. D. Skrimali): I shall need notice
to answer the question about the total
number of educated wunemployed in
Andhra State. I might inform the hon.
Member that this scheme has a very limi-
ted scope. It is intended to employ
those educated people who are not employed
and who are willing to become teachers.
It is not to provide employment to all
the unemployed but only to those people
who are willing to work as teathers in
rural areas,

Naharkatiya Oil Field

*141. Shri Begawat: Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state:

(a) the quantity of oil and petro-
leum likely to be available from the
Naharkatiya Oil Field in Assam during
the next two years; and

(b) whether attempts are being made

3 the Ammf Otil Company IEm the

scovery of petroleum, if so, where and
with what result ?

The Minister of Natural ources
(Shri K. D. Malaviya): (g) ‘ard’ (b).
The Assam Oil Company is carrying
gut inten;ivc systematic exp::ntion work

Yy geophysi surveys. The Com

has intensified its search for oil all m{
the valley after its successful find of petro-
leum at Naharkatiya on the southern edge
of the Brahmaputra Valley. As the extent
of the discovery of the Naharkatiya field
has not yet been firmly established, it is
too premature to estimate what the produc-
tion of oil from this field will be during the
the next two years.

“Gandhi Mahapurana'

*142. Shri Sanganna: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 804 on the 14th  April,
19{, regarding financial assistance for
publishing the “Gandhi Mahapurana”
and siate the decision taken in the matter ? -

The Parliamentary Secretary of
the Minister of Education (Dr. M. M.
ﬂl)u}: The martter is still under considera-

on.

I may add that the matter had been
referred to the Government of Orissa for
assessing the standard of this work and te
find out about the willingness of the
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State Government of Orissa to contribute
itheir share to this enterprise. The reply
-of the Statc Government is still awaited.
It is the policy of the Government of
India to grant financial assistance equiva-
Jent to that granted by the State Govern-
ment,

"Shri Sanganna: In view of the natienal

.importance of this book, may I know whe-
ther the Government of India have taken
-any steps to translate this book into the
-other languages of the country?

Dr. M. M. Das: We have referred the
matter to the Orissa Government asking
them to inform us about the real merit
-and worth of this book and also to contri-
Jbute half the amount. Unless and until
‘we receive their reply, nothing can be done.

Dr. Suresh Chandra: The hon,
Parliamentary Secretary has stated just
now that the Government intends to give
:some financial assistance to the author
of this book. I would like to know how
far this assistance fits into the secular
paitern of our Government.

Dr. M. M. Das: Sir, I do not know
‘how the two things are related.

uraet

*ovy. st ufrey Ty @ w1 faw
“HAY Tg T #Y FIT H349 5
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Shri Kamath: Is it a fact, Sir, that
very recently a retired Muslim Masjor-
General of the Indian Army, Major-
General  Anis Abmed left for Pakistan
with one lakh of rupees?

Shri M. C. Shah: How does it arise
out of this income-tax mattes ?

Mr. Speaker: It docs not arise
because it is not a question of evasion
of income tax. I think, if I remember
correct, questions were put in this Housc
on that point and it was said he went with
an amount of one lakh,of rupces carned
by him. I do not know whether 1 am

correct.

Shri U, M. Trivedi: Sir, I want to
make one submission. The point will
arise like this. Nobody is allowed te
leave the shores of India without getting
a clearance certificate from the Income
Tax Department. Whether such a
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Mr. Speaker: Order, order. The
*on. Member will remember that all these
thi.igs came later on and not at the time
he went,

L A. F. Accidents

*14s. Shel M. L. Agrawal: Wil
the Minister @f Defence be pleased to
state:

(a) the causes of the collision between
ILA.F. Aircrafts in mid-air near Agra om
the 25th June, 1955; and

(b) whether the Court of Enquiry order-
ed to investigate the accident has submitted

its report ?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). The
Court of Inquiry ordered to investigate into
the causes of the collision has not yet com~
pleted its findings.

Shri M. L. Agrawal : May I know
who were the occupants of the Dakbras
and what were the number of casualities ?

Sardar Majithia : The occupanis
were: Flt. Lt. K. G. Verghese, Flt. L. L.
Vaish, Pilot Officer H. V. Kale, W.0. R.
Pillay, Sqn. Ldr. T.LS. Gopalan, Sgt. H.
Singh, Sgt. J. Singh, Sgr.. R. Singh, Sgt.
T. S. Ganapathi, Sub. B. Ayare, Sub.
Gobind Khokate. The occupants in
the other Dakota were : Flg. Officer
H. Singh, Sgt. M. K. Menon, Sgt.
I. B. Mukerjee, Sgt. O. P. Sharma, Sgt.
D. Gill, Sgt. H. S. Joshi, Jamadar G. Singh,
;::ll‘lied Jamadar Dattaray Kadam. All twere

I. A. S.)JI. P. 8.

*146. Shri Veeraswamy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Scheduled Caste
candidates who appcared for the I. A. S.,
I. P. 8. and 1. F. S. Examinations held
during 1954-55; and

(b) the number of such candidates
who have been selected for appointment p

The Deputy Minister of Home
Affairs (Shri Datar): () Only one
Combined Competitive Examination for
recruitment to the I. A. S, L.P. S, L R. S,
and other allied Services has been. held
during 1954-55. The number of Scheduled
Caste candidates who appeared for the
LA S.,LP.S.,and I. F.S. at thjs Examina-
tion is follows:

1.A.S. . 30

IPS. . )
LFS. . Ay
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(b) No Scheduled Caste candidate
qualified for the Services referred to, bur
one Scheduled Tribe Candidate did qualify’
and has been appointed to the I.A.S. !T‘hm
Scheduled Caste candidates have also
&l:liﬁed for and arc being appointed to-

tral Services, Class I,

Shri Veeraswamy: I want to know
the posts to which they have been or are
being appointed ?

Shri Datar: Sir, I have not got the
details here.

Shri Nanades: May I know the
steps taken by the Government to train
out S;:hedulcd Caste people for these high
posts

Shri Datar: The Government have:
not taken up the question of training, but
certain  universities have taken up the
question of training candidates for all these-
examinations.

Shri Jaipal Singh: In view of the
fact that the Deputy Minister has becn
pleased to floodlight the appointment of &
member of the Scheduled , may I
know how many Scheduled Tribes appeared 7

Shrl Datar: Sir, I have not got the
figures for all, but certainly the number is:

Staff Uniforms

*r47. ShriD. C. Sharma: Will the-
Minister of Home Affairs be pleased to-
state:

(a) the total amount spent on the winter-
uniforms of Class IV Employess of the
Central Secretariat during the Years 1951
and 1952; and

(b) the number of employees to whom
winter uniforms were given during the

period ?
The Deputy Minister of Home Affairs

(Shri Datar):
(a) Year Amount  spent
1951 Rs.  69,746-7-3:
1952 Re. 1,22,602-13-0
(b) Year No. of employees:
1951 2395
1952 3234.

Shri D. C. Sharma: May I kiow
if all the class IV employees of the Central
Seccretariat are given winter uniforms and if
some of th=m are not given winter unifc rmal
on what basis they are excluded from this.
privilege ?
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Shri Datar: The Government have
fixed certain classes and uniforms are given
to all the class IV employecs. i

Shri D. C. Sharma: May I know
-whait these classes are ? I want clarification
<n thar point.

Shri Datar: The classes are: the ordi-
narey class IV employees. dafiries, record-
keepers and a number of others.

Shri D, C, Sharma: What I wanted
10'know was, whether they have to put in
some  years of service before they can be-
cme glified for getring winter uniforms
or n» ? That was the question I wanted
10 put.

Shri Datar: I want notice for this
specific question.

Shri D. C. Sharma: May [ know
what is the per capita exp:nditure of uni-
forms on an employee ?

. Shri Datar: So far as the lower class
in class IV itself is concerned it is about
Rs. 40 and so far as ths highor class is
<onc:rned it is about Rs, 8o, -

Law Commission

*148. ShriS. N, Das: Will the Minis-
ter of Law be pleased to refer to the
reply given to Starred Question Nou. 2444
on th: 215t April, 1955 and state:

(@) whether any decision has been
taken in the matter of appointment of a
Law Commision; and

. (b)if so, whether the recise func-
tions of the Commissiorr have bI:en
finalised ?

The Minleter of Law and Minori
Affairs (Shri Biswas): (a) and ('bx
The Government of India have decided to
#pprint a Law Commission. They hope
to make an announcement in this House
very soon regarding its terms of reference
and personnel.

Shri 8. N. Das: May I kanow whether
any decision has been taken in regard to
th: number of persons that will constiture
this Commission ?

Shri Biswas : The proposals are there.
They will be considered by the Cabinet and
then th: announcement will be made,

. Shri 8, N. Das: May I know the exact
tim: by which the Government will be sble
(0 announce the names of the members
?f th: Commission and the terms of ge-

erence,

Shri Biswas : It may be in the course
this week or next week. -
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Shri Thimmaiah: Is it a fact that
the Commission is-going to have two wings
and if so, what is the object of having two
wings ?

Shri Biewas: I would ask the hon.
Member to hold his soul in patience for a
few days.
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Shri Raghavaiah: May I  know
whether there arc any non.-Indians doing
research in this Physical Laborhtory ?

Shri K. D. Malaviya: I do not think
there is any non-Indian engaged in the
permanent list of the sraff

Shri Kamath : May I know what have
been the achievements of the Natiopal
Physical Laboratory besides the much-
sdvertised solar cooker ?
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Military Farms

*150. Shrl Gidwanl: Will the
Minister of Defence be pleased to state:

(») the total area sown byLIT Military
Farms during the rabi season of 1954;

(b) the total cost incurred on these
during that season; and

(c) the total value of the groduoc of
these farms during that season

The Deputy Minister of Defence
(Sardar hﬁihhia) : (a) 5002:64 Acres.

(b) Rs, 6,31,285-2-6.
(c) Rs. 16,66,212-7-10,

Shri Gidwani: May I know what was
grown and produced in these farms?

Sardar Majithia: Berscem, oats, seuji,

apan Rape, Field peas, wheat, barley, jowar,

ucerne and cultivated and irrigated gras-
ses,

Shri Gldwani: Have the Government
any scheme to utilise the spare hours of the
army personnel to conduct this work as is
being done in some other countries?

Sardar Majithia: To begin wijth
this question has been replied a number af‘
timesin the debates raised during the budget
session, and secondly, I would submit that
this question hardly arises out of this main
question,

National Fundamental Education
Centre

‘;fl. Dr. Ram Subhag Singh: Will
he Minister of Education be pleased to
starc:

(a) whether Government propose to
establish a National Fundamental Education
Centre at Delhi;

(b) if so, whether Government have
approached the UNESCO for necessary
technical assistance in this regard; and

(c) thetimebywhich it will be establish-
?

The Parllamentary Secretary to the
?l)h'}un of Education (Dr. M. M. Das):
8) Yes,

(b) Yes.

(c) The Centre is expected o come into
existence during the current year.

Dr. Ram Subhag : What are
the aims and objects of this National Funda-
mental Education Centre and in what way
is this Centre 'oi:g]to contribute to the
promotion of basic education in this country ?
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Dr. M. M. Das: The object of this.
Centreis to setve as a well-equipped national
centre for the training of social education
gamitcrs and te:rmm:h and to act as

e spearhcad ¢ improvement
of social education in the country. It will
train leaders and teachers for social education.

Dr. Ram Subhag Singh: In reply:
toquestion No, 127 the gon. [geputy Minis-
ter said that the Jananta Colleges are trainin,
the community leaders at present. May
know whether these legders are going to be
different from the leaders to be trained by
the National Fundamental Education
Centre ?

The ty Minister of Education
(Dr.K.L. Shrimali): The name “Funda-
mental Education” has been used by
UNESCO and we use a similar term,
“social education’ in this country, The
main purpose is not only to help the people
to understand the problems of illiter
but also to raise the standards. So, while
training the leaders for social education, an
attempt would also be made to help them
to learn the teachniques of raising the
economicstandards of people. This Centre,
which is going to be established in Delhi,.
will be the main Centre where research in
the techmques of social education will be ca=—
rried on and social education organisers will
be trained, at, a higher level

The Janata Colleges are expected to be
spread over all over the country where com-
munity leadersmight comeand train them-
selves for the seivice of the communiry.
This Centre will train people at a higher
level.

Shri Gopala Rao: May [ know
whether this National Fundamental Edu-
cation Centre is mainly of a research charac-
ter or will it be only a training centre? I
want also to know whether any amount is
set apart for education by the Ministry of
Education of the Union Government and'
how the trainees are selected, and what
sort of education will be given for the
trainees ?

Mr. Speaker: He has combined four
questions in one.

Shri Gopala Rao: I want to know
whether this Centre is mainly for education
of a research character and whether the
Central Government have set apart any
particular amount for this education,

Dr. K. L. Shrimalli The main
object,as has already been explained by the
Parliamentary Secretary is to serve as a
well-cquipped national centre for the train-
ing of social education organisers or teachers
and to act as the spearhead of the improve-
ment of social education in the country.
Naturally, an institution like this will also
conduct research in the field. of social
education,
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Mr. Speaker: Isanyamount set apart
for this?

Dr. K. L. Shrimali: Thc projcct is
likely to cost Rs. 2,24.168. This includes
Rs. 1,6,668 as recurring and  Rs. 67,500
&8 non-recurring, for equipment, etc.

Central Taxes

*152. Shri Tbrahim: Will the
Minister of Finance be pleased to  state
the amounts that were collected by the
Central Government during 1954-55  in
the State of Jammu and Kashmir by way
of income tax, Central Fxcise Duties and
other taxes due to the Central Government ?

The Minister of Revenue and Civil
Exenditure (Shri M. C.Shah): Accord-
ing to the provisional figures available,
the amounts collected by the
Central Government  during 19<4-<<  in
the stute of Jammu and  Kashmir by way
of income-tax and Excise duties  were
Rs. 10.57.000/- and R, 3.00 875/~ respect-
ively, There was no  collection on  account
.of othcer taxes.

Historical Monuments in Jammu and
Kashmir

*153. Shri Bishwa Nath Roy: Will
the Minister of Education be pleased
1o state whether it is a fact thar there is
& proposal for entrusting some places of
histonic importance in Jammu and Kashmir
to the care ol Archacological Department
of India>

- The Parliamentary Secretary to the
glmiater of Education (Dr. M. M. Das):
es. Sir.,

Shri Bishwa Nath Roy: May I know
%hf places of historic importance there ?

¢ Dr. M. M. Das:  Those places of his-
Jqoric importance have not vet been selected.
:?rhu hon. Member may realise that there
are various legal and constitnnonal formali-
Bics which have 1o be gone through before
hese places can be tuken over by our
¢hacological Depariment.

i Shri S, C, Samanta: May ! know
whcther this proposal came from the Jammu
fand Kashmir Government. and if so. what
was the proposal

- Dr. M. M. Das: "I'he Kashmir Cons-
fituent Ascembly passed a resolution and
nstructed their Government, the Govern-
ent of Kashmir and  Jammu, 1o ‘nform
r Home Ministry that they have got no
pbjcction to accede to the Union Govern-
ment in respeer of the jtem No, €7 of the
nion List, that is. the item dealing with
I‘L‘h.lt'nlng:cal monuments, ctc.

S,h'fi Raghavaiah: As a result of the
plebiscite thar o« likely 1o be conducied and
&8 a result of which there i« likely 1o be a
Partinon of the Jammu and Kashmir State.
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may I know whether the Government there
is going to part with the historical monu-
ments falling wichin that portion of the
Jammu and Kashmur State which is likely to
go 1o the other side?

Mr. Speaker: Order. order. The
question is premagure,

Backward Classes Commission

*154. Shri K. P, Sinha: Will the
Minister of Home Affairs be pleased to
refer to the reply eiven to Starred Question
No. 2571 on the 26th April.J1955 and state:

ta) whether Government  have  since
considered the report of the BHackward
Classes Commission: and

(b)Y il so. the decisions taken thereon ?

The Deputy Minister of Home
Affairs (Shri Daiar): () and (b, The
Report is under examinanon,

Shri K. P. Sinha: What is the time
expected to be taken for consideration of
this report by Government ?

Shri Datar: i will take some months,

Shri Jangde: May 1 know whether
the report of the Backward Classes
Commission be placed on the Table of the
House?

The Minister of Home Affairs
(Pandit G. B. Pant): Yes.

Shri Satyendra Narayan Sinha:
May I know whether it is proposed to
send copies of the report to the State
Governments with a view to enable them
to include their proposals in this -cpard
under the Second Five Year Plan?

Pandit G. B. Pant: ‘|'’hc report
will be sent to the State  Governments us
soon as it becomes available. It is at present
in the Press.
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Army Officers .

*115. Shri Bhagwat Jha Azad:
Will the Minister of Defence be pleas-
ed o statc:

(a) whether it is a fact that Goy
ernment have decided to grant quasi-
substantive ranks of captains  and
majors o certain othcers  n the

Army;
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(b) if so, which categories of offi-
cct; will be included this scheme;
an

(c) how many officers are likely to
‘be benefited?

The Depu Minister of Defence
(Sardar Ml]lgh): (a) Yes.

(b) Officers holdinge Emergency
Commissions, Short rvice Regular
‘Commissions and Temporary Commissions
in the Regular Army (except Medical
-and Veterinary Corps) are covered by
the scheme.

(c) 3052. (971 immediately and the
rest as and when they complete the pres-
-<ribed period of service and pass the pres-
.cribed examinations).

Shri Bhagwat Jha Azad : May I
‘know when this scheme will be implemented?
. Sardar Majithia : It has started and it
will take some time for being implemented
‘in full.

_Shri Bhagwnt Jha Azad: What

‘will be the financial implications of this
scheme ?
. Sardar Majithia: So far as pension
18 concerned, the pensions are not affected,
but otherwise, the officers will draw the
spay of the rank which has been given.

Short Notice Question and Answer
Inci ents in Indo-china

_ 8,N.Q.No. 1.Shri V. D. Tripathi: Will
tne Prime be pleased to state:

(a) whether Government have received
@ full report about recent incidents in
Saigon;

(b) whether it is a fact that the rioting
‘was pre-planned and organised, and that the
:uystenui mob systematically destroyed

properties belonging to ¢ personnel
of the Il'nerxmim:.:lfl “&mmiuion which

included also Indians;

(¢) whether the Vietnamese Police
behaved as passive on lookers and
wencouraged the rioters;

(d) whether Government have taken
any steps to see that the damage done to
Indians and other personnel of the Comm-
.ission is properly compensated and thata
satisfactory  guarantee is given by the
‘South Vietnamese Government and other

-parties concerned for the future protection
of the Commission; and

(e) whether Government will issue a
.detailed statement with regard to these
incidents and the action taken by Govern-
‘ment for preventing their recurrence?

mmﬂ.w-ndmd
‘Nehru): I Sir, instead of answering
:t;::: ?ql.leitih:.ny seriatim, make a statement

t
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Mr. Speaker: Yes.

Shri Jawaharlal Nehru: Govern-
ment have received full reports about the
incidents that took place in Saigon on the
2oth July. Immediately on receipt of
the first report on the zoth July, I sent
a message to the two co-Chairmen of the
Geneva Conference. Sir Anthony Eden
and Mr. Molotov, both of whom were at
Geneva at the time.  Later, we transmitt-
ed both of them a unanimous resolution
of the International Commission on this
subject. I have received replies from
both of them. condemend the
incidents and assured us that they were
taking steps to ensure adequate protection
to the International Commission in the
discharge of their duties. The two co-
Chairmen conferred with each other and
also consulted representatives of the
United States of America and
France. It is understood that all
these four powers have strongly urged the
South Vietnam Government to take
all necessary action for the proper func-
tioning of the International Commission
as well as for steps to be taken to
organise clection in terms of the Geneva

Agreement.

The facts as reported to us are that
there had been some demonstrations for
some days in Saigon. Shri M. ]J. Desai,
the Chairman of the Commission, had
come to India for consultations. He
returned to Saigon arriving there on
the morning of ,the 20th July, Soon
after, several hundred young men and
boys armed with sticks, knives and hammers
ap) outside the Hotel Majestic
and the Hotel Galliene where the personnel
of the International Supervisory Commis-
sion for Victnam were staying. These
people went in groups from room to room
on all the floors of these hotels, broke
[ the rooms, cut off telephone connec-
&, threatened the inmates and destroyed
their “personal- |belongings.  Forty-

of the Internationsl Commission in Laos,
who was on a visit to Saigon, was a

and injured. No other member of the
Commission suffered any injury. The
Commission cars which were parked
outside the Hotel Majestic, were burnt.

Tt appears that the Vietnamese security
police gamde the Hotels, who were present
throughout, did not intervene to stop the
looting and arson. It was only after the
damage had been done and the demons-
trators had left the hotels that the security
police ook charge of the situation.

It would appear that these demons-
trations and attacks against the International
As there had been some previous demons-
trations, the Commission had, on the 13th
July, drawn the attention of the authorities
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todd:e.dneed for maintaining law and order
an equate security. Apparent]
this request was ot heezd. Y

Under article 25 of the Geneva -
l1_::u=n'c onf:/li.mnn; the Commanders thI:
orces of the two parties are responsi
for affording full protection and all possible
assistance and cooperation to the Inter-
national Commission and its Inspection
Tmn the perfom‘:ncebaf t;.‘l-l.e functions
an s as to them by the Agreement.
Since the m Agreement had  been

signed by the Commander-in-Chief of the *

People’s Army of Vietnam and the Command-
er-in-Chief of the French Union Forces in
Indo-China, it was the latter who was

ily responsible for the safety and
the security of the International Commission
in South Vietnam. But, as the adminis-
tration of law and order in South Vietnam
now appears to be under the control of
the State of Vietnam, the Government of
South Vietnam were, in our view, as much
responsible for giving this protection as
the Commander-in-Chief of the French

Union Forces.

The Government of India undertook
the Chairmanship of the International
Commission on the clear understanding
of protection and co-operation of the
Governments concerned, It is clea
that the International Commission canr-
not function unless there is full safety
and protection for them. The
International Commission proposes to
continue its work in the hope that the
efforts of the two co-Chairm:n will suc-
ceed and their directions ill be heeded.

I should like to rec?td gur Govern
ment's appreciation of ghe cour:hs
and determination shown by al e
members of the International Commis-
sion in the difficult situation that suddenly
confronted them.

I would like to add one matter which,
I am sorry has not been dealt with, namely
the question of compensation. This
is a matter to be dealt with by the
International Commission itself. The
Government of India will not directly
come into the picture. Compensation
has been offered the South Vietnam
Government and it is for the International
Commission to decide how to deal with
the matter.

Shri D. C. Shbarma :Is it not a
fact that in South Vietnam a lot of propa-
ganda is being done against India and
India is being dutbed ss a communist
country along with Poland and thar every
efl. rtis being made to inflame the passions
-1 the people against India ? If so.
what action does the Government cf
India propose 10 take to counteract this
propaganda ?

171 L8.D.—2.

27 JULY 1955,

Oral Answers 3058

__Shri Jawaharlal Nehru : 1 find it
difficult to answer this question, except
that the facts should be brought before
the public there. 1 should say it is
patticularly the function of the Government
there itself to correct this kind of misunder-
standing.

Shri H. N. Mukerjee : Would it not
be right to infer that certain interest
operating through their henchmen in
South Vietnam are trying to wreck the
Geneva Agreements. particularly in reganl
to the time-table sabout the projected
elections which should be preceded b
certain consultations between the Sowt
and the North ? If that is so, what
progicss, if any, has happened to our
efforts to persuade the Diem Governmeni
and its patrons that the Geneva Agree.
ment must be 1espected ?

Shri Jawaharlal Nehru : The hon.
Member presumably is referring to cettniu‘
outside interests. Obviously in  South
Vietnam there are interests which do nm
look forward to these elections or do not
like 10 have them soon at any rate. If he
is referring to outside interests, I should
like to say that all the principal powers
concerned have declared that they would
like to have these clections. I cannot
naturally answe: for some odd individuals
and others functioning differently.

Sbrimati Renu Chakravartty : May
I know if it is a fact that Mr. Diem’'s
Goveinment adopted an  official resolu-
tion a little while before this incident took
place saying that they were against this
International Commission and that they
were out to see that it did not function
and that the elections did not take place ?

Shri Jawaharlal Nehru : May [
say that this gentleman’s name is pronoun-
ced as ‘Shiem’ and not Diem. There was
a resolution; but how far it was cfficial,
I cannot say., But some members of his
Government were associated with ir.

Shrimati Renu Chakravartty : S0
it was not an official resolution ?

Shri Jawaharlal Nehru : Some mem-
bers of his Government, some Ministers
wetre associated with it. In that sense
you may say it was official, but it was not.
as far as 1 remember, an official Govern-
ment resolution.

Shri Kamath : Has the present Diem
Qovernment of South Vietnam finally
indicated their lt':ccpti;‘:oe of the Gi;nc;;;

ent of 1 or has it categorica
?ef:rl:::g that theg'strill Foacur that Agree-

ment ?

Shrl Jawaharlal Nehru : No, =ir;
the position they have taken up has been
that they are not bound by that agreement,
because they did not sign it. But they
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have said that while they are not bound
hy it, they will carry our the proce-
dure involving thc elections independent
of that agreement,

Shri Kamath : The rest of _the
agreement Wil they honour it or not ?

Shri Jawaharlal Nehru : The main

t of the agreement now is_to preparc

the elections next year. That is the
main part.

Shri Kamath : Piotection for the
International Commission ?

Shri Jawabarlal Nehru : That is of
course admitted,
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Central Bureau of Education

*135. Shri K. G. Deshmukh : Will
the N?miuter of Bducation be pleased to
state :

(a) how many officers from
various States participated in the
training course, which was organised
by the Central Bureau of Education
in Delhiin May. 1955; ard -

(b) the nature of Training given
during the course ?

The ParHamentary Socnua:z to
the Minister of Education (Dr. M.
Das) 1 (8) 46 officers nominated by twenty
two State Bducation Departments.

by The special course of training
in educational and vocsational guidance was
intended to acquaint the deputees with the
hroad functions of school guidance for
children and 10 enable them on their
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retwn to their respective States to make
a beginning in the direction of "'Igll'li.liﬂ'
school guidance programme. Such a
course has not previously been conducted
in the country for the guidance of educa-
tional workers from all States.

Sports and Games

*139. Shrl V. P, Nayar : Will the
Minister of Education be pleased 1o
siate whether  Government have any

al to set up research institutes

sports and games and physical

tl.;l.;hurg under the Second Pive-Year
an .

The Parliamentary Secretary to
the Minister of Education (Dr. M.
Das) 31 There is no proposal to set up
research institutes for Sports and Games as
such, But rhere is pro to- set up a
National College of Physical Education
with research facilities in it.

Pensions

*140. Shri Rishang Keishing : Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Govern-
ment have decided to extend the benefit
of temporary increase in sions to
pensioners of some Part .‘C" States who
retired before integration of their States;

(b) if so, the names of Part ‘C’ States

»

aff

" (c) the rates of temporary increase;

(d) the time upto which the tempo-
ruJ increase in pension will be extended;
an

(¢) the expenditure incurred annually
gy C?ovi‘ernment for each of the Part ‘C’
tates

The Deputy Minister of Home
Affaire (Shri Datar) : (a) Yes.

(b) Part ‘C' States of Himachal Pndq"l‘:f
}Iqudhya Pradesh/Bhopal/ Manipur
ripura,

(c) The existing rates of temporary
increases arc mentioned below —

Pension not exceeding Temporary increase
Rs. 20/- p.m, of Rs. 4/- p.m.

Pensions exceeding Rs. Temporary increase
20/- p.m. but not of Rs. 5/- p.m.
ing Rs. 60/
p.m.

Peg;}om emegdins Rs. Teo??“é}’ increase

- p.m, but not s, 6/- p.m,

c:n:aeging Rs. 100/- g
p.m. :
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Pensions cxceeding Rs. 100/- but not
€xceeding Rs, 106/- ﬁ.m. receive such
increase as will bring the total pension to
Rs, 106/- p.m. .

(d) Till further orders. .

(¢) The information is being collected
from the respective States and will be
luid on the table of the House as and when
received,

History of Freedom Movement -

*143. Shri Viswanatha Reddy : Will
ilic Minister of Education be pleased
1 state

_ (8) whether itisa fact that the come
pilationof the History of Freedom
Movement has stopped; and

(b) if «o, the reasons theref

. (<) the manner in which the wor'
is proposed to be completed ?

The Parliamentary Secr to
the Minister of Education (Dr. M. M.
Das) : (8) No, Sir.

(b) and (c), Do not arise.
Cadet Corps

1 Shri Gadi ana Gowd :
Will the Minister of Defence be pleased
to state the total strength of the Cadet

formed and trained in Andhra

State ? .

The Deputy Minister of Defence
(%ardu, Maiji (l)})‘ 3 Code

or cers agels
N.C?C. 80 2,890
A.CC, 204 10.200

Bpoéu Stadia and Gymnasia

*157. Shri V. P. Nayar : Will the
Minister of Bducation be pleased to
state:

(a) whether it is a fact that Govern-
ment have me grant for a the or-

isation of Stadia and Gymnasia under
the First Five Year Plan; and

(b) whether there is any  proposal

to give also central aid for their establish-

ment in the Second Five Year Plan ?
The Parliamenta Becfnl;z to
the Minister of Bduc:{iu (Dr.'M. M.
Das) : (a) No.
(b) Yes.

Manipur Constitutional Act, 1947

*158. Shri Riuhm& Keishing : Will
the Minister of Home Affalrs be pleased
to state whether the Mani Constitu-
tional Act, 1947 is in force in pur ?
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The Deputy Minister of Home Affairs
(Shri Datar) : The answer is in the

negative.
Loan in Orissa

'l"’. Shri Sanganna: Will the Minis-
tet of Finance be -pleased to refer o
the reply given to Starred Question No,
109% on the 9th April, 1955 and state:

(a) whether any decision has since
been taken for the grant of a loan of
Rupees 4 crores to the Orissa Govern-
ment; and

(b) if 80, with what results ?

The Minister of Finance (Shri C. D.
Deshmukh) : (2) and (b). No decision has
yet been taken as certain details called for
from the State Government have yet to
be received.

_ States Re-organisation Commission

Shri S. N.Das :

Shri Gidwani ¢

Shri Sivamurthi Swamli :

Shri Raghunath Singh :
*160. { Shri K. C. Sodhia :

Shri R. N. S. Deo :

Shri Jethalal Joshi :

Shri Darshan :

Shri S. C. Samanta :

Will the Minister of Home Affairs
ke pleased to suate :
. (a) when the Report of the States
Re-organisstion Commission is - expected
10 be received ; and

(b) the States so far visited by the
Commission ? - .

. The uty Minhtcll toll"1 Home
Affairs (Shri Datar) ¢ (a) I would invite
the attention of the }-Ion'gnle Member to
the Resolution of the Government of
India, dated the 7th June, 1955, published
in the Gazette of India of 11th June, 1955,
in which it was stated that the last date

by which the Commission would e
tl?eln recommendations would be the 3oth

September, 1955.
(b) All except the Andaman and Nico-
bar Islands.

wififfiae wrivren (foretd wew)
*peq, ot www saTee : W e
WY 7% war? # Far w3 fw
(%) wnt wfrem & agm €
UKV § W arfigfers whaT
afr & o @ IAd gw fe
sfardf ad ;
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(&) s ofr sfsror sy fear
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Coal in Jammu and Kashmir
*163. Dr. Ram Subhag Singh:
Will the Minister of Natural &uoureu
and Scientific Research be pleased
10 state:

(a) whether it is a fact that lage
deposits of coal exist in the Jammu area
of Jammu and Kashmir.

(b) if so, whether Government pro-
pose to undertake a survey of this area;
and

(c) whether any coal mine isbeing
worked out in this area at present?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a; Yes, Sir.

(b) A detailed examination by the
Geological Survey of India of the lignite
deposits of Kashmir is in progress at
present.

{¢) Yes, Sir.

Compulsory Military Tralning

*163. Shri Bhagwat Jba Azad: Will
the Minister of Education be pleased
o state:

(a) whethel it is a fact that the Punjab
Government have sent a p:og::‘.\ to
the Centre for the introduction of pul-
sory Military Trainingin all the Educational
instdtutions in the State of Punjab; and

(b) if so, the decision taken in the
matter ?

The Minister of Defence Organisa-
tion (8hri Tyagi): (a) No, Sir.

(b) does not arise.’
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N. C. C.

47. Dr. Satyawadi: Will the Minis-
ter of Defence be pleased to state:

(a) the number of junior troops of
the Girls Division of the N.C.C. so far
raised in each State; and

(b) whether any faci'ities havc been
provided to girls other than those who
are stud in schools for joining this
Division

The Minister of fence Organisa-
tion (Shri Tyagi):

SAURASHTRA
KUTCH

MADHYA PRADESH
HRA

MADRAS
HYDERABAD

WEST BENGAL
ORISS

BIHAR

U.P.

VINDHYA PRADESH
DELHI

AJMER

RAJASTHAN
PUNJAB

PEPSU

HIMACHAL PRADESH
J&K

ASSAM

MANIPUR

TRIPURA

MYSORE
TRAVANCORE-COCHI -
(®) No.

- -
O wv = B

o

N H = N e 0= N D md NaWNN
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Scheduled Castes

48. Dr. Satyawadi : Will the Minis-
ter of Home Affairs be pleased to state
the amount spent on the various schemes
for the welfare of Scheduled Castes !in
PEPSU out of the Central Grant-in-aid
given for the purpose during 1954-§5?

The Degty Ministér of Home
Affairs ( Shrl Datar ) : Nil

Gypsum

9. Shri Barman : Wil the Minister
of Naturai Rescurces and Sclentific
Research be pleased to' state:

(a) whether it is a fact that  rthe
Central Salt Research Station at Bhav-
nagar has involvecd a process by which
Gypsum can be obtained from Brine

before Sodium Chloride is extracted; .

(b} if so, what is the cost involved
in the process; and

(c) whether this gypsum can be uti-
lised for manufacture of ammonium
aulph?lte or any other industrial pur-
pose

The Minister of Natural Resources
(Shri K. D. Malaviya): () No. Sir.

(b) Does not arise.

(c) Yes, Sir. The Sindri Fertilizers
PFactory is manufacturing ammonium sul-
phate from gypsum on commercial scale.
Gypsum can also be used in the manufac-
ture of cement, paints and plaster material.
-~

P LAS. and L P.S.

o. Shri Barman : Will the Minister
of Homeé Affalrs be pieased to state :

(a) the number of posts filled during
::‘5’4-55 in the ILA.S. and [I.P.S. cadres;

(b) how many of them were filled by
members of the Scheduled Ca:tes and
Scheduled Tribes?

The Deputy Minister of Home
Affairs ( Bh:f D:tn ) t (8) The numbers
;Efemmed from 1st January 1¢s4, up-to-

Are e
LAS., . . - .
Les. . L L L 'R
(b) Scheduled Scheduled
Castes Tribes,
LA S
LP.S, !
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Limestone

51. Shri Eswara Reddi : Will the
Minister of Natural Resources and
Scientific Research bc pleased to state

(a) whether it is a fact that desposits
of limestone have been discovered recent-,
lg in the Krishna District of Andbhre
State;

(b) if so, the quantiry and quality of
the same;

(c) whether it is fit for the manufacture
of cement; and

(b) if so, whether Government have
any plans for its utilisation?

The Mipister of Natural Resources
(Shri K. D. Malaviya ) t (a) to (d).
A statement giving the required informa-
tionisattached. [See AppendixI, = an-
nexure No. 37].

Limestone

2, Shri Nanpadas : Will the Minister
of Natural Resources and Scientific
Research bc pleased to state :

(a) whether the limestone deposits
found in the Rameswaram Island arc
found to be of good quality ; and

(b) if so, what is the extent of this
deposit ?

The Minister of Natural Resource
(Shri K. D. Malaviya ge: (a) and
{:}6 A statement giving t required
information is attached [ Ses Ap ix 1,
annexure No. 38].
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Visual Aids

54. Shri S. N. Das : Will the Minis-
ter of Education be pleased to state:

(a) whether a new unit has recently
been set up in the Ministry for the pro-
duction of simple non-projected visual
aids; and .

(b) if so, what are the lines of develop-
ments undertaken so far?

The Parllamentary Secretary to the
Minister of Education (Dr. M.M.,
Das) : (8) Yes,

(b) It has been decided to take up the
preparation of non-projected visual aids
useful in (i) Social ucation (i)
Secondary Education.

ot =

=t Qe qWo wwW

Y ot gwmwrd et

{'sh #to o wwi :

W oA WA gg a@ w59
w0 s

- (%) w ¥ F v F A

¥4 ¢ & gk ¥ gt quiqardt e} &
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@t Wk
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Diamond Mines

6 (Sbri S. N. Das:
56 1 Shri T.B. Vittal Rae:

Wiil the Minister of Natural Re-
sources and Scientific Research be
pleased to siate :

(a) whether the Committee appointed
to investigate the working of the Diamond
Mining industry in Vindhya Pradesh
has submitted its report;

(b} if so, it has been considered by
Government; and

(c) what are its important features?

The Minister of Natuaral Resour-
ces (Shri K. D. Malaviya : (2) to
(¢). No, Sir.

mmmm\

ye. =t awe e g fwn
Wt ag AT B FO1 w6 {frad
frmr % freame #Y foET & e,
JE®  WTCA 1  $r &, farew ferey
¥ wigwror & fod aoprc A it aw oY
w frar §, Saw Sfr e § 7
fon st @ ewmfew (w30
THe qWo TW) : TWWT faaTr &
qewr qx T faar ma § [k afcfre
Y, vy der 3L ]
S. A. Venkatraman

8. Shri Gidwani : Will the Minister
of Home Affairs be pleased to state:

(a) when the  proceedings against
Shri S. A. Venkauaman were started;

(E) when the proceedings were firal-
ly over;
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(c) how much amount has  been
spc:fa: !?:n’ the Government on this case
so far

The uty Minister of Home
Affairs ( Shri Datar ) : (a) and (b).
The Proceedings  under the Public Ser-
vants' Enquiries Act commenced on the

3rd : zs:af and ecnded with the
officer’s dismissal on the 15th September,
1953.

(¢) The expenditure incurrecd for
the procecdings under the Act referred
to was Rs, 6,395-9-0.

The roceedings under the Public
Servants’ Enquiries Act was followed by
Criminal prosecution, Shri Venkatara-
man has been convicted by the District
gudgc. and the conviction was  upheld

ut the sentence enhanced by the Punijab
High Court. His appeal to the Supreme
Court is now pending. As the Criminal
proceedings are not yet complete, the total
e egm.lr.e in this respect cannot te cal-
culated.

Private Schools’ Management

9. Dr. Ram Subhag Singh : Wil
the Minister of Educa be pleased to
srate:

(a) whether itis a fact that Government
e made certain suggestions to State
QGovernments for improving the manage-
ment of Private Schools in India; and

“(b) if so.
thereof ?

what are main features

The Parllamentary Secretary to
the Minister of Education ( Dr. M.
M. Das) 1 (a) Yes.

(b) A copy of D. O. letter No. D.
6200/54-D.6 dated 1-10-54 issued to the
State " Governments on the ‘subject is
attached [ See Appendix I. annexurc
No. 40]. .

N.C.C.

60. Shri Stvamurthi Swami : Wil |
:?:t Minister of Defence be pleased to
e:

(@) the number of N.C.C. Camps
which have been organised this year;

(b) the total number of trainees who
have taken partinthemand the amount
of money spent on them ;

() the  nature of Socio-enconomic

‘activities performed in each State, camp-
wise;

(d) the expenditure the Gov-
ermment  (campwise); .5'5" =
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(¢) whether Government propose to
continue this scheme in future?

The Minister of Defence Orgami-
sation (Shri Tyagl): (a) 19,

(b) 9115. Rs. 5,64,974/-- '

(c) and (d). A statement is laid on the
Table of the House. [See Appendix 1,
annexure No. 41 ]. .

(e) Yes.
Youth Hostels

61. Shri Bibhutli Mishra 1 Will
the Minister of Education be pleased to
state whether Government have given
any aid to the Youth Hostel which was
recently established near the Qutal
Minar, Delhi ?

The Parlilamentary Secretary tu
the Minister' of Education ( Dr. M,
M. Das ) : A grant of Rs. 4,620/- ‘was
sanctioned in 1953-54.

Lignits

62. Shri Subodh Hesda : Will the
Minister of Natural rces and
Scientific Research be pleased to state:

(a) whether it is a fact that a
deposit of Lignite has .been found in
some parts of Lakhpat' Taluka of the
Western Kutch; .

(b) whether Government have made
a complete survey of this area; and

(c) whether other minerals like China
Clay, Gypsum, Bauxite and Coal are
also *available in this Taluka?

The Minister of Natural Resources
(Shri K. D, Malaviya): (a)to (c). A
statement giving the requi information
isattached. [SeeAppendix I, annexure
No. 42].

Scheduled Castes andl Schedul-
ed Tribes

63. [Shri Nanadas:
‘¢ Shri Gopala Rao:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Deputy Minis-
ter rece wly went on a tour, South
India to examine the conditions of Sche-
duled Castes and Scheduled Tribes in
the area ;

®) whether any schemes for their
nt have been worked out as

;rctult of his tour?
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Minister of Home = =~
Affaire (Shet’ Datar) s () Yes. quel & ford grew
(b) The Mad Government have . )
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Capital Investment

64. [ Shri Heda: .
Shri P. Ramaswamy:

Will the Minister of Finance be pleas-
ed to state:

(a) the rate of capital investment in
both the sectors during the last 3 years;

(b) how this has been determined;
and

(c) the target in this regard?

The Minister of Finance ( Shri
C. D. Deshmukh.) : (a) Estimates of
capital formation in India for the years
1948-49 to 1953-54 have been worked out
in a paper prepared by the Central Statis-
tical Organisation. The paper is being
laced on the Tabe of the House. [See
Kppendlz I, annexure No. 43].

(b) The method of estimation is ex-
plained in the paper.

(c) No separate annual targets were
worked out but the First Five Year Plan
envisaged an average annual rate of invest-

-ment of about 7 per cent of national in-
come.,
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Prizes on Hindi Books

67. Pandit D. N. Tiwary : Will the
Minister of Education be pleased to
state:

(a) whether any ns whose
mother tongue is not Hindi have been
awarded prizes for writing  Hindi books
so far, this year; and

(b) if so, their names and the states
to which they belong?

The ‘Parliamentary Sec to
the Minister of Education (Dr. ZI M.
Das.) : (a) The 1954 schemes did not
envi any distinction between authors
from the Hindi speaking areas and those
from non-Hindi speaking areas.

{b) Does not arise.
Foreign Language Scholarship

68. Chaudhri Muhammed Shaffee :
Will the Minister of Education be pleased
to state the names of the Scholars select-
ed and the amount of Scholarshi lps given for
specialisation in the wvarious msn lan-
guages abroad during 1955-56 ?

The Parliamentary to the
Minister of Education (Dr.'M. M. Das):
Selections for 1955-56 haveg not so far
been made. Amount of scholarship for
the various foreign languages is as given
below:—

Name of Foreign Scholarship

Language. amount

month,

Rs.

1. Arbic . . . . 300
2. Chinese . . . 200
3. French . . . " 37s
4 German . . . 340
5. Italian . . ‘ . 450
6. Japanese . . . £00
7. 4 i h‘ . . . 650
8. Spanis . . . 250
9. Turkish . . . 340
10. Russian . . . 119

~
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“Amrutara Santan"

69. Shrl Sanganna : Will the Minis-
ttflzofnlduqadonbe- leased to refer to
reply given to Unstarred Question
No. 682 on the oth April, 1955 ret:g-
ing the translation of the Onya k
., tara Santan” into other regional
mm of India and state the decision
action taken it the matter?

The Parliamentary to
the Minister of Education ( Dr. M. M.
Das ) ¢t The matter is still under con-
sideration of the Sahitya Akademi.

Mercy Petitions

70. Sardar Iqbal Singh : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of mercy petitions
against death sentences or applications
for pardon received from convicts or
from others on their behalf during 1955
so far; and

(b) the number of petitions accepted ?

The Minister of Home Affairs
(Pandit G, B. Pant ) : (a) 114 peti-
tions for m or for the grant of
were received from or on behalf of convicts
under sentence of death during the period
from st January to the 3oth June, 1955.

(b} Death sentence was commuted to
transportation for life-in the case of 27
prisoners.

Joint ‘Services Wing Exami-
nation e

1. Shrimad [la Palchoudhury :
wu]’ the Minister of Defence be pleased
10 state:

(a) the number of candidates who
sat at each of the Joint Services Wing
written  Examinations conducted by
the Union Public Service Commission
during 1953 and 1954;

(b) the number of successful candi-
dates at each of these Examinations;

(c) the number of candidates from
among the succcssful ones called for
interview before the Military Services
Selection Board in 1943 and 19§4; and

171 1.8.D. -3.
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(d) the number of candidates  selected
B Mo i

1 1954 admi to
the Milim Academy ?

The Minister of Defence O i-
sation ( Shri Tyagl) : (a) to(d). A
swatement gmng complete information 'is
laid on the Table of the House. [See
Appendix I, annexure No. 44)].

.

National Plan Lol.p

73. Shri D. C. Sharma : Will the
Minister of Finance be pleased to state
the amount paid to the Punjab State
out of the amount raised for the National
Plan Loan ? '

The Minister of Finance ( Shri
C. D. Deshmukh ) ¢ The arrangement
was that State Governments would get
an allocation from the National Plan Loan
equal to the amount which they would
have normally been abl to raise in the open
market if they had approached the marker
independently. As njab had no pro-
gramme for open market loan during 1954~

5, Do amount was paid to that State
{:'rom the National Plan Loan.

I. A. F. Accidents !

Jg. Shrimati lla Palchoudhury:
Will the Minister of Defence be pleased
to state:

(a) the number of Military Plane
crashes which occurred during the period

from the 1st January to the 2oth April,

19555

(b) the number of Military personnel
killedl as a result of these accidents; end -

(c) the causes of thesc crashes?

The Degr. Minister of Defence
(Sardar ?ithl-_) i (a) and (b).
There were six accidents rqf):orred during
the period in which four Air Force person-

nel were killed.

(¢) It was possible 1o establish the
cause of accident in two cases only which
was pilots’ error of judgment. In
the other cases the cause of accident
could not be  definitely esrablished.

I \
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8562
LOK SABHA
Wednesday, 2Tth July, 1955

The Lok Sabha met at Eleven of the '

Clock
[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12.11 p.M.

PAFERS LAID ON THE TABLE

Dernrarion Comassion Fowao
Orpers Nos. 24 1O 29

The Minister of Law gnd Minority
Afairs (Shri Biswas): [ beg to lay
on the Table a copy of each of the
following Orders, under sub-section
(2) of section 9 of the Delimitation
Commission Act, 1952:

(i) Delimitation Commission,
India, Final Order No. 24 pub-
lished in the Gazette of India
Extraordinary, Part II, Section 3,
dated the 25th April, 1955.

(ii) Delimitation Commission,
India, Final Order No. 25, pub-
lished in the Gazette of India
Extraordinary, Part II, section 3,
dated the 26th April, 1955,

(iii) Delimitaticn Commisiioa,
Indla, Final Order No. 26, pub-
lished in the Gazetle of India
Extraordinary, Part II, section 3,
dated the 27th April, 1955.

(iv) Delimitation Commission,
India, Final Order No. 27 pub-
lshed In the Gazette of India
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Extraordinary, Part II, section 3,
dated the 23rd May, 1955.

(v) Delimitation Commission.
India, Final Order No. 28 pub-
lished in the Gazette of India
Extraordinary, Part 1I, section ‘3,
dated the 25th May, 1953.

(vi) Delimitation Commission,
India, Final Order No. 29, pub-
lished in the Gazette of India
Extraordinary, Part II, section 3,
dated the 26th May, 1955.

[Placed in Library. See Nos. S-217/
55, S-218/55, S-219/55, S-220/85,
S-221/55 and S-222/55 respectively.]

NOTIFICATIONS UNDER THE MINES AND
MmveRALS (REGULATION AND DEve-
LOPMENT) ACT. — "o . .n

The Minister of Natural Resources
(Shri K. D. Malaviya): I beg to lay
on the Table, under section 10 of the
Mines and Minerals (Regulation and
Development) Act, 1548, a copy of
each of the following Notifications
making certain amendments In the
Mineral and Petroleum Concession
Rules, 1049:

(i) Notification No. MII-159(7)/

54, dated the 21st December, 1954.

(ii) Notification No. MII-

159(16) /54, dated the 31st Decem-

ber, 1954.

(iil) Notification No. MII-

152(112)/54, dated the 3lst

January, 1955.

(iv) Notification No. MII-159%5)/
54, dated the lst February, 1955.

(v) Notification No. MII.
152(33) /54, dated the 4th Feb-
ruary, 1955,

(vi) Notification No. MII-158(2) /
53, dated the 28th February, 1958 '
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[Shri K. D. Malaviya]

.(vil) Notification No, MII-
167(1)/55, dated the 1st March,
1958,

“{vili) Notification ~No. - MII- ..

m(zl)fsa dated the 26th April,
1088
tlx) Notiflcation No. MII-
167(1)/54, dated the 29th April,
1088.
(%) Notification No. MIT-159¢3)/
85, dated the 27th May, 1955.
(xi) Notification No. MII.
152(232)/83, dated the 22nd June,
1035.

{Placed in Library. See No. 8-23/55.]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
" TIONS

Pa—— ,_'I'lun-n-rnm

Shri Altekar (North Satara): I beg
to present the Thirty-Arst Report of
the Committee on Private Members'
Bills and Resolutions.

—_——

INDUSTRIAL AND STATE FINAN-
CIAL CORPORATIONS (AMEND-
MENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri A. C.
Guha yesterday:

“That the Bill further to amend
the [ndustrial Finance Corpora-
tion Act, 1948, and the State
Financial Corporations Act, 1951,
be taken Into consideration.”

The Minister of Revenue and Defence
Expenditure (Shri A. C, Guha);
Yesterday, I mentioned that this Bui.
had been brought before this House
primprily to implement two very im.
portant recommendations of the
enquiry committee. One Is the creation
of the post of a stipendiary Chairman,
who would be the Chief Executive
Officer of the Corporation and will be
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Director and the Deputy Managing
Director.

-

[Mz D'l:rtrrr-sm:n h the Chair)

The ncnnd huportmt recommenda-’
tion which this Bill seekg to imple-
ment is the substitution of the Execu-
tive Committee by some other Com-
mittee. The term ‘Executive Com.
mittee’ has got a specific connotation
and the enquiry committee suggested

as far as the elimination of the term
‘Executive’ and also the revision
of jtg functions and duties are con-
cerned. But_the Government bave not
accepted the term recommended by

matters have also been brought under
this Bill. From the experience of the
working of the Corporation and also
from the discussions of 1952, Novem-
ber, Government have decided to make
certain changes in the Industrial
Finance Corporation Act. The first
thing Is, according to the present Act,.
no industrial concern which has not
been in production for some time is
eligible for getting any accommoda-
tion from the Industrial Finance Cor-
poration, Government feel that jn view
of the urgency of developing certain
industries, it should by proper for new °
concerns which have not yet started
production, to be made eligible for
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tions. These Corporations have also
been feeling this difficulty, They have
been repeatedly writing to us that this
definition of industrial concerns should
be modified so as to include also new
concerns which have just started and
which have not yet been in production.
This Bill will provide a modification
of the definition of industrial concerns
both for the Industrial Finance Cor-
poration Act and also for the State
Financial Corporation Act. That is
why the name of thi: Bill is Industrial
and State Financial Corporations
(Amendment) Bill. In this particular
matter, this Bill will amend both the
Acts.

Under the present Act, the Corpora-
tion is entitled to acquire and hold
certain properties. But, there has been
no provision in the Act as to how the
Corporation can dispose of these pro-
perties. So, in a way, the properties
acquired by the Corporation have
proved somewhat a burden on the
Corporation. In section 4 they have
provided a certain procedure for the
disposal of the properties acquired by
the Corporation. Under the present
Act, we can vell the property that is
acquired. But, we cannot lease it out
to somebody. At least the legal posi-
tion i{s not clear. That also may prove
to be a handicap for the Corporations.
In certain cases, it would be more con-
venient for the Corporation to give
certain properties on lease instead of
putting up these properties for out-
right sale. In clause 19 we have pro-
vided that the properties of the Cor-
poration may also be leased.

There is another provision in the
Act that any shares and stocks held
by the Corporation will have to be
disposed of within 7 years. The Shroft
Committee, that is, the Committee set
up by the Reserve Bank to enquire
intg the capital of private enterprises
has recommended that this clause
should be amended to that the Cor-
poration may hold shares and stocks
for more than 7 years. In clause 18
we have provided that with the pre-
vious sanction of the Central Govern.-
ment, the Corporation can hold stocks
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and shares and certain other indus-
trial concerns for more than 7 years.

Another provision is regarding the
transference of the management of the
industrial concern to the Corporation.
As to how this is to be transferred,
the legal position under the present
Act is not quite clear. An industrial
concern may have taken certain loans
and may have been defaulting.
Against such a defaulting concern,
there s no provision as to how an
order under section 3.transferring the
management of the industrial concern
to the Corporation shall be carried into
effect. The mere obtaining of such an
order from the Court may not be use-
ful and may not serve the required
purpose. It is, therefore, proposed to
include a provision in section 10(A)
of the Act that an order passed by
the court under this section for trans-
ferring the management of the indus-
trial concern to the Corporation shall
be executed as far as possible in the
same manner as if it were a decree
for the possession of immovable pro-
perty passed under the Code of Civil
Procedure, 1908, and as if the Cor-
poration were the decree-holder,

There is another clauze. The Cor-
poration is entitled to make certain
regulations, but these regulations have
to be made with the previous consul-
tation of the Reserve Bank and with
the consent of the Central Govern-
ment, but the staff regulations—which
the Government feel are a very Im-
portant set of regulations— are not
done under section 43 which provides
for consultation with the Reserve Bank
and the consent of the Central Gov-
ernment. So, in this Bill we are pro-
viding that the staff regulations also
are to be made under section 43, that
is, with the previous consultation of
the Reserve Bank and the consent of
the Central Government.

Ag I stated yesterday, the Govern-
ment have practically implemented all
the recommendations of the Enquiry
Committee. I have stated that only
four recommendations have not been
fully implemented. As regards
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Recommendation No, 9, only a part of
it has been [mplemented. Regarding
Recommendation No. 22 also, only a
part has been implemented. Recom-
mendations Nos. 28 and 32 have been
shown as not having been implement-
ed, but I think we have implemented
at least Recommendation No. 28. The
Report says that a directive should be
fssued by the Government that for the
next three years loans In excess of
Rs. 50 lakhs to a concern should be
sanctioned only with the approval of
the Central Government at Ministerial
level. The Government’'s Resolution on
this matter makes the position of the
Government vis.a-vis the Corporation
quite clear. It should be the responsi-
bility of the Corporation as to what
party should be granted what amount
of loan. The Government should not
divest the Corporation of its real res-
ponaibility and should not intervene
to dilute its responsibility in these
matters, but yet we have sent a direc.
tive to thg Corporation that In case
of loans In excess of Rs. 50 lakhs to
any parties, such applications should
be referred to the Central Govern.
ment. The Central Government may
at any stage, If necessary, on examl.
natlon of such proposal:, intervene,
but it should generally be the res-
ponsibility of the Corporation whether
any amount exceeding Rs. 50 lakhs
should be granted to a party or not.
According to our directive, the Central
Government has to be Informed of any
such proposal so that the Central
Government may have the option to
intervene.

As far Recommendation No. 32, wiz.,
* ‘Processing of goods' for the purpose
of definition of ‘Industrial concerns’
should include the manufacture of
tea from tealeave: rubber from latex,
dairy products and canning of fruits
and vegetables”, this Is just a pro-
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So, I can claim that all the recom-
mendations of the enquiry committee
bave more or less been implcmented
by the Government, and I hope the
House will now be happy that the
demand, made on the floor of the
House in November, 1952, have more
or less been accepled by Government
by setting up an enquiry committee
and subsequently by implementing
the recommendation« of that enguiry
committee.

I hope now the House will be agree-
able to pass the Bill as presented.

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Industrial Finance Corpora-
tion Act, 1048, and the State
Financlal Corporations Act, 1951,
be taken into consideration.”

The time-limit is 20 minutes except
In exceptional cases where It will be

Shri Asoka Mehta (Bhandara): The
Industrial Finance Corporation Act of
1948 has been amended from time to
time in the intervening years. We are
today considering the latest amend-
ment that is being introduced to that
Act. These amendments have tried to
extend the area of operation of the
Act, the powers of the Corporation.
the composition of the Corporation,
and, lastly, the functioning of the
Corporation.

The area of the operation of the Act
has steadily been extended and I am
happy to find that the last part of
India. the State of Jammu and
Kashmir vhich was excluded from the
purview of this Corporation’s activi-
ties, fs now sought to be included. The
Corporation, therefore, will be able
now to function over the entire terri.
tories of the Indian Union.

As far as the powers of the Corpo-
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facilities to the shipping industry.
Now, it. is being given the right to
borrow money from the Central Gov-
ernmert. It has also been given the
power to buy shares and debentures
and keep them with the.permissica of
the Central Government for & period
longer than seven years. The right of
leasing an undertaking has also been
given and as has been pointed out
by the Mover, the definition of indus-
try is sought to be suitably modified.

As far as the composition is con-
cerned, there were changes in the past
also. Instead of there Dbeing three
directors nominated by the Govern-
ment, an amendment to the Act has
raised the number to four. Now, a
major change is sought to be made,
that the Managing Director and
Deputy Managing Director should no
longer be there. Instead, there will be
a full-time Chairman. These are im-
portant matters and they deserve our
consideration. 1 would, however, like
to conflne my observationg to the last
aspect, that is, about the functioning
of the Corporation.

The Corporation is called upon to
undertake responsibilities of a very
difficult character. There is no gain.
saying the fact that the world over
it has not been very easy for indus-
trial banking to develop. Experience
in this direction is not as wide as we
have of commercial banks, for inst-
ance. And it is, therefore, necessary
to review from time to time the work-
ing of the Corporation, and while we
consider these amendments we should
bring into focus the function of the
Corporation also.

The Corporation undoubtedly has
made considerable progress. Over
Hs. 20 crores have been loaned out
and I believe 108 undertakings are
today receiving financial assistance
from the Corporation. But I find that
the attitude that the Government has
taken up, as is pointed out in the
Government’s Resolution published in
the Sixth Annual Report of the Cor-
poration, Is far from satisfactory. The
Government contend:
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“The right to be vested In the
Corporation would presumably be
to acquire equity capital at par
and by fresh is;ue when it desires
to convert its loan into equity
capital. The Corporation would
obviously seek to do this when
shargs of the burrowing concerns
are quoting at a premium and
this would obviously be unfair to
the shareholders of the concern.
Government does not consider it
advisable to vesy such authority
in the Corporation which would
have the result of deterring would
be borrowers.”

The Government i; averse to the
Corporation later on converting its
lean into equity capital. I have tried
to study the working of similar cor-
porations in other countries of the
world, and I find that even in a
country like the UK., the Finance
Corporation for Industry Is not only
empowered, but encouraged to do it
[ find in an authoritative contribution
on the subject in this book that.

“The Finance Corporation for
Industry while nursing enter-
prises for a small return holds
a stake in future profits by rights
of conversion of advances into
preference shares or equitles.”

In Italy, as probably the hon.
Mover is well aware, there is a corpo-
ration on the lines of the Industrial
Finance Corporation, but which has
been shouldering far greater responsi-
bilities. That organisation is known
as the Istituto Riconstruzione [ndus-
triale and it has the power to issue,
and it often issues debentures of the
participating type, that is, bearing
interest at a rising rate proportionate
to the dividends which the companies
concerned were paying on the share
capital, as also mixed debentures con-
vertible in whole or in part into shares
of the respective companies. Thers
are debentures, but they are of a
participating or of a mixed character,
and in either case when the Industries
or the industrial undertakings that
are sought to be built up with the
fostering care and financial assistance
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of the Industrial Finance Corporation
get built up, Finance Corporation
ghould have a share in the prosperily
that it has brought to the concerns.

1 am sorry to find that while a
slight change has been made, namely,
that shares or stocks or debentures
can be extended beyond a period of
seven years If neceisary with the per-
mission of the Central Government,
the basic approach remains the same,
the basic approach being that the
Industrial Finance Corporation should
not as far as possible—and the general
intention s that it should not do it—
get mixed up with the buying of
shares and participating In equity
eapital, or go In for participating and
mixed debentures, [ find that the
Sucheta Kripalanl Committee. ...

Mr. Deputy-Speaker: Under the
Imperial Bank Act or the State Bank
Act, Is there not a provision that
beyond a period of seven years It
ought not to be there?

Shri Asoka Mehta: I am only dis-
cussing this particular corporation.
That bank is a different matter. This
corporation is meant to build up in.

amended now, we shall be giving
financial assistance even to Industries
that are just starting their work; those
industries will get bullt up properly
with our help and our assistance in
the course of the next ten or fifteen
years, and while all the profits and
all the advantages will go to the
shareholders, we shall get only our
interest, #nd of course, we shall get
back the loan that we have given.
But I feel that we should have an
opportunity of participating in the
growth and prosperity of the under-
takings concerned If the Corporation
80 desires:

Secondly, the Second Annual Report
of the Corporation had pointed out
that the technical and financial aspects
of industrial expansion in India leaves
wvery much to be desired. With your

1 shall quote very briefly
from that report:
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“It is desirable that technical
advice from competent consul-
tants should be obtained before
the scheme is embarked upon, as
such a scrutiny in the initial
stages of the project will bring
about economies in costs and
ensure that the factory works as
a carefully integrated unit.”

Then the Board goes on to point

oul;

“There are a number of aspects
to be taken into consideration,
viz. total outlay, its break-up,
plan of production, lay-out, suit-
ability of machinery, technical
perionnel and the rest of it."”

These are very important matters
which need to be considered. Unfortu.
nately no attention is being given to
the very important suggestion made
by the Sucheta Kripalani Committes.
The suggestion was the need for
pooled efforts the Industrial
Finance Corpofation and the other
sister organisations. Now, of course,
the Industria! Development Corpora-
tion is being set up, and various other
corporations of that kind are working,
besides the Reserve Bank, the State
Bank of India and so on, and above
all, the Government of India. There
should be a pool of technical person-
nel and the entire planning of these
new industrial expansiong should be
carefully gone into by this pool of
technical and informed personnel. At
present, the Industrial Finance Corpo-
ration has not the requisite personnel,
and even f it tried to have it, per-
haps the cost would bg too heavy.
What is needeq is some kind of pool-
Ing oh these lines.

I find that :n Mexico a similar body
exists. There is an organisation called
the Nacional Financiera. On page 589
of Banking Systems the working of
tha crganisation has been explained.
I find in that book:

“If an industry considered
essential to the program has not
yet been established, the Nacional
Financiera will first attempt to
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interest private capital in the pro.
ject and aid in it; development
with technical advice on engineer-
ing and financial problems, and
with recommendations to the
Treasury for tax exemption or
tariff protection.... In any case,
elaborate technical studies precede
any action, and the research
department prepares detailed re-
ports as to location, markets,
transportation facilities, compara-
tive costs, and processes. It works
closely with the department of
industrial studies of the Bank of
Mexico in order to prevent dupli.
cation of effort and ensure uni-
formity of policy.”

In our country, on the other hand,
the entire burden is thrown upon the
incipient -industrial undertakings.
Many of them have not the requisite
competence. Many of them perhaps
are naturally anxious not to think of
all the dificulties and hardships that
are going to lie ahead. If the large
investments that we are going to
maka in these undertakings are to be
saved, and more than that, if indus-
trial expansion In India is to be
according to an ordered plan that we
have before us, then technical assist-
ance and other kinds of assistance
that 1 have suggested should be pro-
vided—may be at a reasonable price—
by the Industrial Finance Corporation
together with other sister organisa-
tions.

In Italy, I find that the Istituto per
la Ricostrurione [ndustriale is called
the centre where economic policies
are thrashed out. Further, the Istituto
per la Ricostrurione Industriale has
also been described as acting as a
banker as well as a partner.

-

The Industrial Finance Corporation
should not be conceived merely as an
organisation which will provide
medium and long-term credit. It has
#ot, of course within its Umited sphere,
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always to play a fostering and nurtur.
ing role. That fostering and nurturing
role will never be played unless tech-
nical and the research organisations
are properly built up. Far-reaching
recommendations in this connection
were made by the Committee over
which my hon. friend Shrimati Sucheta
Kripalani presided. But I find that
sufficient attention has not been given
to those suggestions.

It is again surprising that the re.
ports that are being published by the
corporation have become increasingly
sketchy. The first three reports gave
us some kind of information, mnot
about the working of the corporation,
but about the different industrial
sectors In the country. From the fourth
report onwards, they have become
very sketchy. Government gave a
directive on 3rd April 1954, and that
directive was very clear, that the
annual reports of the corporation
should be as informative as possible
and should contain general reviews of
development of industries, particularly
in the flelds in which the corporation
has advanced loans.

I locked up with great interest the
sixth report that was published on
Sth August 1054, that is, almost four
months after the Government direc-
tive had been given. But that report
is almost as bald as the previous
report, Unfortunately, the seventh
report is not yet before us. Unless the
reports give us—they may not be able
to tell us full details about the work-
ing of every single undertaking in
which it is interested—an overall
picture of different sectors of indus-
tries, it is impossible for us to Lad
out what is likely to happen to the
large amounts that have been invested;
and investors also will not know in
which direction they should tum
discover channelg of fruitful invest-
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_corporation are truly informative and not be done, but here we find that n
not sketchy as they are at present four industries and in the case of
16 concerns they have allowed the
There is a Government directive margin to vary. That was the charge
that the minimum margin should be that the Sucheta Kripalani Com-

of 50 per cent. generally, and only In mittee had made, that the margin had
rare cases should the margin be per- gone as low as 17 per cent. The Board
mitted to fall under 50 per cent. When in their reply have categorically
wa look at the total loans that have stated that they have looked up all
been given, we find that for 108 com- the papers and nowhere has the
panies, Rs. 20,73,75,000 have been given. margin fallen as low ag 17 per cent.
The paid-up capital of these com- I find from whatever little Informa.
panies {3 Ra. 37,64,44,000. You will tion is available to us that the margin
find that the overall margin is less has fallen not just to 17 to I8 per
than 50 per cent. But when we look cent, but in some cases it is even
up the break-up figures, we find that minus 5 and minus 2, That is the
the situation Is even more disturbing. reason why I brought .this question.
We find that the Comunittee had ralsed
I find that as far as the ceramics it and the reply that has been given -
and glass Industries are concerned, the is very unsatisfactory.
Corporation has given loans to 8 units
and the ratio of loang given to sub- Mr. Deputy-Speaker: Has the hon.
scribed capital is 105 to 100. In the Member any flgures worked out in,
. casg of mechanical engineering, there relation to the aisets, the proportion?
are 3 units, and the ratio is 82, in
the metellurgical industry, the ratlo Shri Asoka Mehta: Those figures
fs 83, and in the case of the mining are not given to us in the report, and
industry, it Is 102. In the case of these it would not be easy to gather them
16 units, not only has the margin of otherwise.
50 not been maintained but the
margin goes to 82, 83, 102 105 and The next point is about the aggre-
80 on. I do not want that the Corpo. gate amount of the loans, In the Sirth

'Mmub.pmmmdtonoutn Annual Report it is stated: .
“The aggregate amountg oft:hc

AT , loans applied for this year (1953-
Mr, Deputy-Speaker: Does It depend 54) was the highest after the first
only on the paid.up or subscribed year. The total number of appli-
capital and not on the assets of the cations received was, however,
company? lowest.”
Shri A. ©. Guha: Generally, it Is on Which means, ag I shall show you
the basis of the assets—50 per cent. in a minute, that bigger and bigger
of the assets—and not on the pald up loans are being given and fewer and
or subscribed capital fewer Industrial units are benefiting
. from them. There s an accent on big-

Shri Asoka Mehta: The argument ness, one might say. And not
'wsually put forward ls that the loans there this accent on bigness,

£8

t

that the Corporation makes would add far as the Sirth Annual Report is
to the assets of the company. That concerned, it points out that only one
becomes a very involved kind of argu- spplication for setting up a new fac-
ment. But by and large, the directive, tory was received. All others were for
if T have understood it correctly, says purposes of renovation and moderni-
that a margin of 50 per cent. should sation. In the Fifth Report, an effort
be maintained. Of course, it may be has been made to find out as to how
that in one or two rare cases it can- many new undertakings have been
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assisted. New undertakings are those
that bave come up after the achieve-
ment of freedom and old undertakings
are thcse that were established before
1947. In the Fifth Report, we find
that 44 new undertakings were
helped w the extent of Rs. 7,80,70,000
and 45 old establishments were helped
to the extent of Rs. 7,66,00,000. A
certain amount of balance wag main-
tained, but in the Sirth Report we
find that the new undertakings helped
are 52 and the old undertakings are
58, The new undertakings have
received Rs. 9,70,00,000 and the
old undertakings have received
Rs. 11,03,75,000. I am happy to find
that the Act is sought to be amended
in order to belp new undertakings,
and whatever defect there was exist-
ing on that point will now be
remedied finally and conclusively.
But effort should undoubtedly be
made to see that the balance between
new and old undertakings ig properly
maintained. ] find from the Sixth
Report that that balance is not being
kept up. Recently, as you know, the
ceiling of permissible loan was raised
from Rs, 50 lakhs to rupees one crore.
It is possible for the Corporation now
a loan of rupees ong crore
concern. The result has been
that out of Rs. 20 crores that have
been loaned, loans of Rs. 40 lakhs and
account for Rs. 8 crores, which
that about 40 per cent, of the
money has been given in large loans.
Rs, 50 lakhs was the ceiling of permis-
sible loan when the Act was first
enacted. Later on, larger loans have
been permitted. But I feel that the
accent should not be on bigness, but
on smaller units. [ know there are
State Finance Corporations for helping
small industries. But there is such a
thing as medium units which should
develop, because in India we are
interested in building up a particular
pattern of economic development and
this accent on bigness does not fit in
with it

In post-war Japan, a remarkable
experiment was made. That experi-
ment was known as ‘deconcentration’,
We all know that there i{s concentra-

E

~
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tion of owmership; and this concentra-
tion of ownership is sought to be.
eliminated, to a certain extent, by»s
what the Japanese have tried to do
through the eflort at deconcentration.
In Japan between 1945 and 1049, the
number of shares increased five-fold,
but the number of shareholders-
increased from 1} milllon to four
million. Most of them werg individual
sharcholders. This was done through
a systemalic policy pursued by the
Government and the banks concerned
and special efforts were made to
distribute share; among the com-
panies’ employees. I find that a differ-
ent attitude is being taken up here..
This is what the Board has to say:

“The fact that a large number
of applications were received from.
big companies is merely because
of the comparative smallness of’
the business world in India, on
account of which there Is much
more Inter.connection within the
various businesses than is perhaps
the case elsewhere.”

It is true that there is a consider-
able amount of smallness in the busi-
ness world here, and that is all the
more reason why we should make-
special efforts to see that the small-
ness {3 not permitted to be per-
petuated.

At another place, in the Central
Advisory Council of Industries, I had
pointed that we should be careful to-
see that Industrial expansion Iis
achieved through development in depth
and not in width. We do not want
this small circle of businessmen to»
keep on growing and have their
stranglehold on our economic life. I
would, therefore, suggest to the Minis-
ter that he might consider the possi-
bility of implementing this. I am not
saying that the Bill should be amend.
ed for that because it is not neces-
sary to amend the Bill, but in the-
directives that are given, perhaps con-
sideration should be given tg the idea
of deconcentration and particular care
should be taken to see that in the
new undertakings that come up and
in the undertakings that are helped
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40 expand, those who are employed
*in those undertakings will be given
ample opportunities to own shares

We find that in 1948-49,
Rs, 3,42,25,000 were loaned, and in
1948-50, Rs. 3,77,00,000 were given.
I shall not tire you with all these
figures. But right down to 1953-5a.
the flgures have mcre or less remained
the same. We have, on an average,
been loaning about Rs. 3 to Rs. 3}
crores every year, which means that
the tempo is not rising. In these seven
or eight years, there has been another
diMculty alio. As the variousg annual
reports have pointed, the money
market was very tight. But we are
now entering a period when the money
market |s not so tight. But even then,
from the figures that are before us, [
find that no upward push has been
given. We would expect the Corpora-
tlon to provide that kind of upward

E

Mr. Deputy-Speaker: What ls the
:average time taken In granting a loan,
the time of application? )
Asoka Mehta: It varles from
seven months. All these things
been discussed by the Committee
also In the reports. It depends
the Information that is being
by the company that wants to
‘borrow money. If full information Is
provided and there are clear rights,
then of course much time I3 not taken.
But very often the necessary infor.
mation is not provided and because
the rights have to be hypothecated,
they are not properly cleared. There-
fore, when the Corporation's solicitors
go Into It, they find that there are
defects which have got to be removed,
and that takeg a considerable amoun.
of time.

Another difficulty Is this. Even
after loans are granted, it takes a
considerable time to disburse the
money. I am glad to find that at last
some kind of commitment charge is
to be levied—3/4 per cent. or 1 per
cent.—because while many of these
-companies borrow money, the money

i

:
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s not disbursed; they do nol with-
draw the money, because they are not
in a position to spend the mo.ey all
at a time. The result is that there is
a large amount of fund which the
Corporation has borrowed on which it
has to pay Interest but which in its
turn is not being taken up and made
use of by the borrowing companies.
In the first four or flve years, the
ratio of loans disbursed to loans sanc-
tioned was 50:100. In 1952.53, [t was
66:100. In 1953-54, it was 60:100. You.
Sir, raised a very pertinent question
as to how much time is taken for 2
loan to be sanctioned., Equally impor-
tant i{g the question of disbursement
of the loans granted. Otherwise, the
Corporation has to bear heavy interest
charges, which in the last analysis are
guaranteed by the Government and as
such we are interested in it This
commitment intersst—I do not know
and [ am not competent to say as to
what should be the rate—but some
kind of commitment interest should
be there. [ was glad to find In the
recent audit report that that idea has
been accepted.

As it is, the Act permits the Corpo-
ration to do three things. It can grant
loans floated in the public market. It
can underwrite the Issue of stock,
shares, bonds and debentures. It can
of course make loans and also sub-
scribe to debentures. The third thing
is being done and the first two are not
being done at all. The reason given is
that so far, the market conditions
have not Yeen very helpful. But I ‘eel
that as the market is becoming more
and more responsive, the Corporation
should make an effort to see whether
these other avenues should not be tried
out to faster Industrial development,
which may mean that some burden Is
taken off from Government's resources.
It should be possible to help the Car-
poration to tap the public market
either by floating loans with a
guarantee by the Corporation or hy
underwriting the issue of stock, shares,
bonds and debentures. I would like
Minister to tell us why that is not
being done.
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In the very first annual report. a
kind of policy announcement was
made by the Board. The Board said:

“In order to ensure that the
industrial concerng which have
been granted assistance by the
Corporation are properly managed,
the Corporation requires that the
loans should be guaranteed by the
Directors or partners of the
managing agency flrm in their
personal capacity, the guarantee
being joint and several.”

This is a very wholesome principle,
but I find that this wholesome princi-
ple is not being adhered to, and when
the Mrs. Kripalani Committes pointed
out some of the defects, the reply that
has been given by the Board raises
the fear in my mind that perhaps the
wholesome  principle which was
enunciated in the first annual report
has been given up by the time the
seventh report is to come up.

Then, a very controversial question
has been raised and it is this: whether
the directors of the Corporation who
happen to be managing directors ar
directors, partners or shareholders ‘v
the managing agency of concerns
should agree to forego the right of
their concerns to seek loans and other
accommodations from the Corporation?
On that the ‘Sucheta Kripalani Com-
mittee said that those concerns should
not be eligible. I believe the Auditor-
General also is of the same opinion.
The Board says that it is not possible
and you cannot discriminate like that.
The Government also seem to be in
agreement with the Board. The argu-
ment put forward is that after all,
leading industrialists are bound to be
on the Board and you cannot exclude
and penalise their concerns. Today
that would be to lose the active parti-
cipation of eminent industrialists ‘n
the work of the Corporation. I find
that excepting for one individual, all
other directors have beey changing
from time to time. The banks have
also been electing new people, insur-
ance companies have also been elect-
ing different people; co-operative

(Amendment) Bill

banks have also been electing different
people. It should be a matter of privi

lege for any one to work on this
Board as a director for a year or two.
During that time, the concerns In
which he is directly interested as a
managing director, director, partner,
etc,, should not receive assistance
from the Corporation. After all,
heavens will not fall it they do not
receive such assistance. It would on
the other hand create a salutary feel.
ing all round and it would also create
a considerable amount of confldence
all round, if the person who holds
direct interests in some concern; will
see that his concerns do not benefit.
After all, on the Board there will be
only two or three leading industria-
lists. There are scores of other leading
industrialists, and there are hundreds
of other concerns worthy to be
developed. If for a couple of years a
person continues to be on the Board;
and if his concerns are not being
given loans and other facilities by the
Corporation, why -should it be con- .
sidered as a serious hardship? There
is a common tendency to suspect such
loans and in order that the Corpora-

tion may be looked upon as Caesar’s
wife, free from all suspicions, I would
request the Government to reconsider
their attitude on this question.

Mr. Deputy-Speaker: I thought
there was a provision in the origina!
Act that in case one of the directors
wants to apply for a loan for concerns
in which he has some interest, then
the sanction of the Government is
required.

Shri Asoka Mehta: That is an Im-
provement on the original situation. I
personally feel that even then, the

-Government gets involved. After all,

the Board also ccisists of distin.
guished Indians and Government also
consists of distinguished citizens and
the criticisms directed against the
Board may be directed against the
Government also. I have no desire to
go into all that now and I do not want
to make any charges against anyone,
but I do think that we should set up
some convention so that it would make



8585 Industrigl and State 27 JULY 1955  Financial Corporations 8586

[Shri Asoka Melta]

it impossible for anyone to harbour
even this kind of suspicion for the
first 20 or 30 years. Let us try to
create conditions in India where sus-
picions are rooted out {rom the minds
of the people to the extent that is
possible for us to do.

J am happy that the chairman i: to
be appointed instead of the managing
director, but the chairman must be a
person, as already pointed out by the
Committee, with great experience, and
I would also like to add that he should
be a person with a right approach.
This Corporation has to function with.
In the framework of the wide policy
that we are adopting, social and
economic. You will be surprised to
find that in the second annual report
of the Board, the following statement
is made:

“The deterioration in the econo-
mic position of the middle classes
+ and the cessation of the flow
investible funds from
such as the zamindars and
princes on account of the recent
political changes has serious impll-
cations for future development
programme. It Is llkely to affect
the tempo of our economic and
industrial progress.”

Mr. Deputy-Speaker; Do they want
the restoration of the Maharajas?

?ga

Shri Asoka Mehta: This Is what the
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the labour panel of the Planning Com-
mission has advocated that there
should be workers' participation in
the management of the industry.
There should at least be two directors,
at the minimum, and at the maximum
25 per cent. of the directors should
be elected by employees. That is +
suggestion made by the Labour Minis-
try for the consideration of the labour
panel set up by the Planning Com-
mission of which I happen to be a
member. Supposing this is accepted as
a national policy, the Chairman will
not be able to wunderstand what it
means—the implications and compli.
cationg that will, arise when labour
participation is deemed to be a part
and parcel of the national policy.
Therefore, while appointment of

man is a person who is in sympathy
with the wider social and economic
policies that are being evolved in the
country.

1 P

The last point I would like to m
is this. What is being done to
co-ordination between the Central and
the State Corporations. This question
was posed by the Central Corporation
itself. It is very anxious that a uni-
form policy should be pursued fin
regard to the flnancing of industries
both at the Centre and the States. It

1

nation is successful. I would also
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Mr. Deputy-Speaker: Is there any
provision in the original Act or in the
amending Bill?

Shri Asoka Mehta: There is a pro-
vision that one representative of the
Central Corporation will be an ex-
officioc member of each of the State
Corporation and wusually the branch
manager: have been appointed—so
far that is the case—as the represen-
tative on the State Corpordtion. It is
not a question of amending Bill. I
want to discuss the functioning as I
find there are a number of things in
its functioning which require to be
looked into seriously and I would wel
come some kind of clarification from
the Minister when he replies to the
discussion.

Shri V. B. Gandhi (Bombay City—
North): I am :ure this House will give
its wholehearted support to this excel-
lent measure which seeks to amend
the Industrial Finance Corporation
Act of 1948. This Bill marks a dis-
tinct advance in many directions and
is bound to make for improvement in
the constitution and functioning of the
Corporation. It is stated in the State-
ment of Objects and Reasons that
many of the provisions in this Bill
are based on the recommendations of
the Industrial Finance Corporation
‘Enquiry Committee. As YyYou are
aware, | happened to be a member of
that committee. However, I am not
going to rake up the dying embers of
some of the controversies that gave
birth to that enquiry committee. I
shall be content to conflne my atten-
tion and my remarks to the improve.
ments that we are going to have as a
result of the passing of this Bill which
is now before the House.

One of the things that very promi-
nently came to the notice of that com-
mittee was that the management and
its functions as they were provided
in the original Act of the Industrial
Finance Corporation were ineffective
in some respects. It seemed to the
committee that this was a very serious
shortcoming. In the original Act, of
course, we find that the power of

0 JULY 1955  Financial Corporations 8588

(Amendment) Bill

management was vested—as it should
be—in the board of directors. But,
there was also this provision. It said
that this power was vested in the
board which was to function—I am
quoting now—'with the assistance of
an executive committese and the
managing director’, .

So, this vesting of the power of
management in the board of diree.
tors—I am quoting—was to be “with
the assistance of an executive com-
mittee and the managing director”.
This provision gave some sort of an
impression to the board of directors
that they could legitimately share
their powers with the executive com-
mittee and the managing director.
This impression, rightly or wrongly,
led to a position where the board of
directors tended gradually to give up
many of its powers in favour of the
Executive Committee and in fact—if
I were to use a very strong word—
tended to abdicate its own powers and
relied to a very large extefit on the
executive committee and the manag-
ing director. That was a serious short-
coming that came to our notice and
I see that thi; Bill now tries to face
this problem squarely. I see that this
Bill tries to put some more reinforce-
ment in the position of the hoard of
directors and has deleted the words
from section 8 “with the assistance of
an executive committee and a manag-
ing director”. I hope that with the
deletion of these words, that impres-
sion will disappear and the board will
realie that principally it is they who
are responsible for the management of
the affairs of the Corporation.

T see that in the Bill before us, the
Chairman {s alsa in very clear words
made aware of his responsibilities
individually as a chairman. We find
here a provision under which Inw
emergencies and in the absence of the
board meeting or in the absence of
the Central Committee meeting, he has
to assume full powers and act in the
interest of the Corpaoration. These
are all things in the right direction
and are very welcome.
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"(Shri V. B. Gandhi)
There are also other very desirable

charge of this Bill has very fully
explained the significance and the. pur-
pose behind this modification of the
definition. With this new deflnition it
will be possible for the Corporation
to utilise its funds In giving loans to
concerns which otherwise under the
old definition would have been pre.
vented from applying or would have
been ineligible for such loans. The
necessity for this hasg been felt for a
long time and I am glad that it is
belng done here and that the same
definition is also being transferred to
the State Finance Corporation Acts.

Then, about the old executive com-
mittee which has been ‘the target of
ecriticisms and in some respects rightly
so. It was very peculiarly constituted
executive committee. It was a com-
mittee in which the chairman of the
board of directors became a member
of a committee of which the managing
director became the chairman, and...

An Hom, Member: And the chair-
man of the board a member.

Shri V, B, Gandhi: ....and as [ find,
even In this new Bill the constitution
Jof the central committee has been
retained almost in ldentical words
except with this change that the
managing director goes out and that
the chairman of the board comes in
a8 the chairman of the central com-
mittee. Now, I for one, of course, can-
aot see how and in what way a chai je
can ba made in the constitution of the
central commitiee. I only hope that it

Industrial and State 27 JULY 1953
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which the old executive committee
wags responsible will pass away.

‘I'nen, another feature of this new
Bill which deserves our attention 1is
the new sub-section (4) of section 21
wnich empowers the Corporation to
borrow money from the Central Govw-
ernment on such terms and conditions
us may be agreed upon. This; will
wrove very helpful to the Corporation.
We need not be alarmed at the idea
that perhaps this would extend the
powers of borrowing of the Corpora-
tion because it is provided that the
total of the borrowing of all forms
ancluding the Corporation's own bonds
will not exceed five times the share
capital and the reserve fund of the
Corporation. Therefore, the ceiling on
the borrowing powers remains the
same. What has been provided here is
a certain amount of an element of
elasticity. There may be occasions
when the Corporation may be in need
of funds and the Corporation may not
at the time possess the requisite kind
of security with which alone j{ can
borrow from the Reserve Bank or it
can borrow from other sources avail-
able to it. In a pinch, therefore, this
provision enables the Corporation to
g0 to the Government and borrow on
such terms as the Government may
agree for the purpose. This is a very
desirable elemeny of elasticity in the
vorrowing power; of the Corporation.

I am also glad and a reference to
it has been made by the Minister in
charge of the Bill, Shri A. C. Guha,
about the removal of the limitation
of the seven year period. That limita-
tion really was going to act as a
kind of embarrassing provision—
this limitation of seven Yyears—
to the Corporation under certain
circumstances. It is, therefore, the
path of wisdom to foresee these diffi-
culties and to provide for them.

Finally, I will just say a word about
something which Shri Asoka Mehta
said. It seems he favoured the idea of
this Corporation having the power to
take up equity shares in fulfilment of
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the payment for loans. Then he uid'

something about some Italian Corpora-
tions taking a participating interest in
the Industries or enterprises they
helped ‘with loans. Here, the first ques-
tion we should like to know s,
whether this Italian corporaticn to
which Shri Asoka Mehta referred is
a government guaranieed corporation
of the kind our Industrial Finance
Corporation is; because this is a very
important point. If it is a private
tnaoced corporation—and we kuow of
German private banking firms in the
olden days which alsg freely partici-
pated in any kind of industry—then
these are entirely different models of
financial institutions, very different
from the one we have here before us.

The object of this Industrial Finance
Corporation is to make investments,
which otherwise would be wvery con-
servatively hela investments, such as
thcse held by insurance companies, by
commercial banxs, by investment
trusts, and by co-operative banks,
available for financing industries.
These investments ordinarily would
not come forward to help the needs
and requirementg of finance for indus-
trial development. These commercial
banks insurance companies, invest.
ment trusts and co-operative banks,
are all debarred in fact under their
respective laws from investing their
fundg for the purpose of flnancing
industrial developments of this kind.
Now, . while creating an Industrial
Finance Corporation of the model that
we have under this Act, what we have
done Is that we have enabled these
investments to come forward and we
have made it possible to use them for
the purpose of financing industrial
development. Now, that could only be
done by providing government
guarantee for all these investments
This is the one object with which this
Industrial Finance Corporation was
created and I do not know if it is falr
to compare what we are doing with
things which ara being done in Italy
or Germany or in other countries
under different conditiong and different
provisions.

Financial Corporations 8592
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Dr. Jaisoorya (Medak): 1In about
November and December 1952 there
was a lot of discussion in this House
and a lot of dissatisfaction expressed
as to the working of the Industrial
Finance Corporation. After that there
was this committee which conducted
an enquiry and submitted an excellent
report which makesg very dismal read-
ing because it shows that the Finance
Corporation was run on lines on which
no Finance Corporation can be run for
very long. I am glad that here we have
got a new constitution of the central
committee and the executive com-
mittee. Now, we have got a chairman
instead of the managing directdr. Pre-
viously there was a peculiar paradox
that the chairman of the board of -
directors became only an elected mem-
ber in the executive committee, and
the managing director becomes the
Chairman of the executive committee.
This is a peculiar situation. Now, thers
{s another thing which I am not able
to understand. Will the hon. Ministes
kindly explain it? The Bill says:

*“There shall be established a
Central Committee which shall.
consist of,—

(a) a Chairman,

(b) two Directors elected by the-
nominated Directors, and

(¢) two Directors elected by the
elected Directors.”

How many electeq Directors ara
actually there?

Mr. Deputy-Speaker: It is in the
original Act. &

Dr, Jalsoorya: It is here, at page 3.
clause 13, of the Bill.

Shri A. C. Guba: I can only say
that the Government hold only 40 per-
cent. of the shares including Reserve
Bank shares, and 60 per cent, of the
shares are held by the private sectar.
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Dr. Jalsoorya: The clause says:

. “There shall be established a
‘Central Committee which shall
.consist of,—

(a) a Chairman,

(b) two Directors elected by the
nominated Directors, and

(¢) two Directors elected by the
elected Directors.”

Therefore, how many elected Direc:
stors,are there?

Mr. Deputy-Speaker: You must refer
to section 10 of the original Act.

Skri A. C. Guha: Under the original
Act, there are to be four directors
nominated by the Central Government,
Two of them will be nominated by the
Central Board of the Reserve Bank,
two of them elected in the prescribed
manner by the scheduled banks by
shareholders of the Corporation, two
«of them elected In the prescribed
manner by the shareholders of the
Corporation other than the Central
-Government and the Reserve Bank and
the scheduled banks and the co-
operative banks, two directors elected
in the prescribed manner by the co-
-operative banks. So, there will be six.

Dr. Jalsoorya: That I
here it says differently.

Mr. Deputy-Speaker: In all amend.
ing Bills, hon, Members will do well
to have the original Act by the side.

all right. But

Dr. Jaisoorya: The reason why there
was so much trouble In the previous
“Corporation Is known from the enquiry
committee's report. The report says
that the Government did not give pro-
*per direc!lve or exercise sufficient con-
‘trol from time to time. On page 22,
dt says:

“Government have not lssued
.any directive as to how the Corpo-
ration’s funds should be disposed
-of and Government should deter-
'‘mine the sector of industry which
should ‘receive loans from the
Corporation. ..."

{Amendment, BHll
And adc..

“ ..in the discharge of its sald
functions the Board shall be
guided by such instructions on
questions of policy as may be given
to it by the Central Government.”

The Committee has found that only
in one or two cases the Government
has exerted itself as for Instance,
through its letter No. 134/Adl.S/48,
dated 21st August, 1048. So, it is im-
portant that when large amounts of
public money are being entrusted to
various corporations, there should be
adequate check on the part of the
Government through its inance depart-
ment and other departments not only
to see how things are done from time
to time, but they must know the situa-
tiom as it actually stands. For instance,
the Corporation had already the power
to have ad hoc-cum advisory bodles or

+ committees. The surprising thing was

that throughout they had formed only
two committees. These are things that
must be remedied. It is not what you
put here into the constitution leaving
full powers to the Chairman: you have
to lay down a large amount of con-
stant control; and not only control
but observation by the Gvernment to
see as to how things are progressing
I have been noticing one thing in
various departments, and [ am sorry
to tell you this: for instance, a large
amount of money is being earmarked
for our Five Year Plan. [ will give
you only one example as to how things
are moving because the Government
is not exercising adequate control
Only about two weeks ago, the plan.
ning committee in a particular State
met. It was a very beautiful distribu.
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a position to know from time to time
how things are being done. It is no
good leaving it entirely to their owm
resourcés. The reason why it failed
last time is given adequately here at
page 9 of the report. The report says:
“Loan applications, on receipt,
are scrutinised by the Corporation
to see whether the applicant s
eligible and has given full and
correct  information. Technical
appraisement of the project is
done generally in consultation with
the appropriate Ministry of the
Government of India and some-
times outside experts are engag-
ed".
But what is happening?

“The Committee enly sanctions
in principle the grant of a loan
but leaves the detailed termg and
conditions to be negotiated by the
Managing Director.”

You have seen the results of that.
There have been so many irregulari-
tles. It Is surprising to see, when we
go into the findings, that there has
been carelessness all round. I want to
know how we are going to avoid this
in future.

Mr. Deputy-Speaker: Even now,
uncer this Act the Central Committee
may authorise or the Board may
authorise the Chairman to do all or
any of the functions of the Board.

Shrimati Sacheta Kripalani (New
D:ihi): He should report back %o the
committee, which was not the case
under the previous Act.

uUr. Jaisoorya: The managing direc-
tor did everything on his accord.

Shri A. C. Gaha: Under the previous
Act, the managing director and the
executive committee had some statu-
tory power which the present amend-
ing Bill {s removing.

Dr. Jaisoorya: I am glad to hear of
it, because we have here, in the report,
a “"Third Term of Reference™. It
appears at page 32. The Government
have laid down quite clear and specific
instructions as to how things should
be done. Here, the report srs:

170 LSD.—2.

(Amendment) Bill

“From an examination of the
various loan transactions it has
been our impression that although
ten criteria have been clearly laid
down, sufficient regard has mot
been paid to them in all cases”.

These are points that we have to
think out. What are the specific
guarantees? The committee must meet
regularly, say, once a month. But {f
You are going to have a meeting only
once a quarter, then, what happens is
that the various loan applications are
held up.

The report says:

....we find that out of the
total of 103 loans sanctioned by
the Corporation 14 were sanctioned
within one month from the date
of receipt of the application. 18
within two months and 22 within
three months, while it took the
Corporation four months to sanc-
tion loans In respect of 12 appll-
cations, 5 months in respect of
another six applications and six
months or more Iin respect of the
remaining 31 applications.”

Secondly, which is still worse, having
sanctioned the loans, by thg timg the
amount gets into the handg of the
person concerned—during that pro-
cess—anything from six months to one
year may elapse, These are questions
where we have got to think how to
avold the ‘delays. We have got to lay
down rules. In other words, I am ask-
ing the Government to take up more
powers by way of direction and super-
vision. Take, for instance, audit. The
report says that the audit has been

defective. It is not only audit,
but the Government auditor should be
there constantly, to do what we call
pre-audit. Pre-audit is a pew term In
this area, but that is a thing which
we have had in Hyderabad. I am given
to understand ' that last year the
Finance Minister had seen the wvalue
of pre-audit. My point is only this:
you can give as much money as you
like, but I only want that there should
be proper safeguards. Not only should
there be proper assessment, but thers
should be a proper technique of super-



well-established old concerns. Now the
necessity is for financing smaller
interests.

Mr. Deputy-Speaker: What happened
to the glass sheet industry?

Dr. Jaisoorya: You are referring to
the Sodepur Glass Works; that was a
disaster both from the point of view
of the owners and the Industrial
Finance Corporation, It has playea
havoc, The Government themselves
have criticised It

Mr. Deputy-Speaker: How much
money wag lost?

Dr. Jalsoorya: Rs. 50 lakhs or so.

Shri U. M. Trivedl (Chittor): The
loss was about, Rs. 78 lakhs.

Shri A. C. Guba: No, no. I do not
like such an impression being created
here; but I am not in a position to
give any definite idea of the loss. The
whole thing ls under negotiation which
will be over shortly. Till then I do not
like any impression to be created In
this House, but the figure suggested
by the hon, Members surely is too
much on the high side.

Pandit Thakur Das Bhargava (Gur-
gaon): Will it be halt that amount?

Shri U. M. Trivedi: It was calculated
as 80 many rupees annas and ples
exactly In the month of March and It
came to about Rs. 99 lakhs aud odd.
The hon, Minister may calculate It
again if he likes.

Shri A, C. Guba: The amount given
to the company may be Rs. 1 crore or
even more, but that does not mean
that we have lost the entire amount;

Sardar Hukam Singh (Kapurthala—
Bhatinda): It may be fifty-Afty,

Dr. Jaisoorya: The point that has
come out from this report is that there
has been extraordinary bungling and
irresponsibility on both sides.

Mr. Deputy-Speaker: You are on the
side of borrower!

Dr. Jaisoorya: I am on both sides.
There is another point. If you are

what pre-audit
u:l.:m will probably tell you what
it

Shri N. B. Chowdhury (Ghatal):
Giving our general support to the Bill
that has been brought before us, we
feel that it is only a half-hearted and
inadequate measure which the Govern-
ment was forced to bring here because
of the trenchant criticism from all
sections of this House. It hasg beem
stated in the Statement of Objects and
Reasons that the Bill is due to the
recommendations of the enquiry com-
mittee which they had set up as a
result of the discussions that took place
in this House in November, 1952. We
all know that the hon. sponsor of this
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Bill was at that time one of the very
severe critics of the working of the
Industrial Finance Corporation. At
that time he noticed so many objectjon-
able features in its working. It was
therefore expected that when he was
going to sponsor this Bill, he would
remove all these objectionable features.
But we find that in spite of certain
improvements that have been sought
fo be rade mn th:+ amending Bill, the
objectionable features have not all
been removed, neither has justice been
done to the recommendations of the
Inquiry Committee, although we feel
that the observations that are made
in this report are sometimes rather
hesitant and very mild. It has been
stated that the Government Is golng
to replace the Executive Committee by
the Central Committee and also they
propose to have a stipendiary chair-
man in place of the honorary chairman
who used to occupy that important
position previously.

Now, Sir, it will not do to have this
gort of changes only to Iimprove
matters sufficiently. Other changes are
also very necessary. We do not know
why the Government have not thought
It necessary to accept the recommen-
dations Nos. 2 and 38. It has been
stated by the hon. Minister that they
have accepted these In principle: what
prevents them from making statutory
provision with regard to these recom-
mendations? According to recommen-
tion No. 38—

“Government should consider
whether applicants for loans from
the Corporation should not be re-
quired to produce income.tax
clearance certificates and whether
applicants should not certify that
their names are not before the
Income-tax Enquiry Tribunal.”

We sald at the time of the discus-
sion of the State Bank Bill that tax-
evaders and persong who are in the
habit of avoiding paying taxes must
not be eligible for being directors. So,
cannot you have an express pro-
in this Bill itself that petitions
such persons should not be enter-

&Eé
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tained by the Industrial Finance
Corporation? That is -the thing which
we do not understand.

With regard to recommendation
No. 2, I feel that loans should nct be
given to a concern in which some
director of the Industrial Finance
Corporation has some interest. With
regard to this matter it has been statea
in thig report at page 43 that—

“a Director who is interested In
any loan transaction should not
only abstain from voting at the
meeting of the Executive Com-
mittee or Board, but should not
even be present at the meeting.”

The enquiry committee found that
one of the shareholders of a firm hap-
pened to be the director of the Indus-
trial Finance Corporation. Therefora.
they have mildly suggested that at
least they should be absent from the
meeting In which the loan petitions
of such firms are discussed; even that
has not been accepted.

Mr. Depuaty-Speaker: Does their
physical  presence  make any
difference?

Shri N. B. Chowdhury: You know
very well how it influences the mind.
of the people who may be present
there. We see that everyday in the
local elections.

Mr. Deputy-Speaker: A story was
said that in a selection committee, a
son-in-law of one of the members
appeared for selection. This gentle-
man gently said, my son-in-law i3 a
candidate and go it is not right that
I should be here. Therefore he went

Shri N, B, Chowdhury: That lends
support to my own contention.

With regard to recommendation
No. 28 wherein it has been stated that
for a certain period at least, for any
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puduonla-ouptthh. It has already

made very clear how the
uudmcy Is gradually to give huge
loans to a very few big firms. It is a
scandalous matter that so far as the
functiong of this Industrial Finance
.Corporation are concerned, they have
been in the past mainly engaged in
allocating loans to a very narrow
clique of monopolist capitalists.
Although In certain cases it has been
pointed out by this enquiry committee
that loans were given to smaller units
also, in the main it can be said that
the lion's share went to a few mono-
polists who happened to have influence
with the direstors and other persons
connected with the Industrial Fimance
Corporation. In our country at this
stage we find that there are ecrtain
Corporations. .. ...

Mr. Deputy-Speaker: Does the hon.
Member suggest a ceiling?

Shri N, B. Chowdhury: Yes. We do
suggest that for loans in excess of
Ra. 80 lakhs there should be the prior
sanction of the Government of India.
That is my point.

Pandit Thakur Das Bhargava: That
has been accepted practically, as just
_mow spoken to by the hon. Minister,

Shri N. B, Chowdhury: There is no
mention in the Bill itself. If they
make a statement and give a categori-
cal assurance, that would be all right.
Why not put it in the statute. itself?
It gains further relevancy. We fnd
there is the Indian Credit and Invest-
ment ration. That is meant for
the interlocking of big business here
and outside. The foreign monopolists
will come with their investment capi-
tal and they will combine with the
Indian monopolists to start some big
firm here, There is the Industrial
Flnance Corporation. It is also financ-
ing big business. As regards the State
Finance Corporations, it may be urged
that they are expected to flnance the
smaller units. So far as we know, in
certain States where State Finance
Corporations have been formed, from
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the names, it appears that very big
monopolists have been made directors.
We cannot expect that these people
will help the smaller units. We know
the case of the West DBengal State
Finance . One of the
persons at the helm of affairs is no less
than the famous Birla. The others
are also of the same stature. We are
concerned about the medium indus-
tries, and small industries. They are
proposing to set up some Corporation
or other institution for the develop-
ment of small-scale industries. What
about the medium industries? We
know that in our State im Howrah
there are so many medium-sized
engineering industries and they are in
a state of crisis. No loan hag been
made ayailable to them so that they

not helping the smaller units.
In this connection, I would refer to a
part of the speech of the hon. Mover
himself. It was delivered on 25th
November, 1952. But, the situation
has not changed,

“Now about this Industrial
Finance Corporation—I do not
know what is its purpose—if it is
only to help the big industrialists,
the big capitalists, than I think it
is working all right but If it really
wants to help the comparatively
poorer section, to help the un-
developed regions of the country
or to have somewhat like an
equal economic development of
India, then I am sorry that this
Corporation has not been working
all right. During the last debates,
several Members on the Congress
side, Including the Deputy-
Speaker, who was then in the
Chair, supported my contention
and I moved an amendment to
the Stats Financial Corporation
Bill to add a clause that the
Director of that Corporation
might not in any way be benefited
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out of the loan given by the
L]

Mr, Deputy-Speaker: Is there a
eeiling fixed so far as the State Carpo-
rations are concerned? As the hon.
Minister just now said, if the loan
exceeds Rs, 50 lakhs, the sanction of
the Central Government would be
required. Likewise, if a loan exceeds
a particular amount, in the case of the
State Finance Corporations..... -

Shri N. B. Chowdhury: I am not
aware of such a provision being made
in the State Finance Corporations.

My next point is about the appoint-
ment of the Chairman. It has been
recommended by this enguiry com-
mittee that there should be a full-time
paid Chairman. But, here we find
only a stipendiary Chairman. Some-
times it is found that although a paid
person is appointed, he is not made a
full-time officer. So, we would like
to know whether this particular
person would be a whole-time worker.,
Regarding the Chairman, I have to
make certain other observations also.
In view of the greater powers that
are going to be given to this Chair-
man, it is necessary that the Chair-
man should be a man of high integrity.
Clause 8 says:

“If the Chairman is of opinion
that circumstances exist which
render it necessary for him to
take immediate action in respect
of any matter which is within the
competence of the Board or of
the Central Committee and that
the interests of the Corporation
may be prejudicially affected if
such action is deferred until after
the next meeting of the Board or
of the Central Committee, as the
case may be, then, notwithstanding
anything contaimed in sub-section
(3), the Chairman may take such
action in respect of that matter as
he deems necessary and for such
purpose, he may exercise atl
powers and do all acts and things
which may be exercised or done

- (Amendment) Bill

This shows that the Chairman js
being given additional powers. We
have the experience about the Manag-
ing Director so far as the existing Act
is concerned. The recent Audit Report
of 1953-54 has stated that the Manag-
ing Director exercised powers in
excess of those delegated to him. 8o,
it will all depend on the way in which -
the Act is administered and how the
people who are there to manage the
affairs of the Corporation behave. It
is necessary that this man should be
a man of integrity.

In this connection, I would like to
point out that the emoluments and
salaries which are to be determimed
by the Board with the approval of the
Central Government should be reason-
able, I would like that the words
‘the Board with the approval of
should be deleted. The Government
should fix the salary because the
Chairman is going to be the Chairman
of the Board, and if his salary and
other allowances are determined by
the Board, then, it is likely that he
would get a very high salary which is
out of proportion, because in the case
of the State Bank we have heard
Shri C, D. Deshmukh saying: “When
I announce the name, nobody will
criticise the amount of salary that is
paid to him."” Whatever the compe-
tence or the worth of a man, we would
naturally expect that when we are
hearing about national reconstruction,
and® when it is expected of every
person to make some sacrifice, some
people should mnot draw salaries
amounting to so many thousands of
rupees. Particularly, now im our
country they expect even a landless
worker to offer shramdan, to contri-
bute something towards national re-
construction. So, should not such
people also take a reasonable salary
and thereby contribute to this
national task of reconstruction, because
here it has been stated in the Audit
report that the growth of administra-
tive expenditure is out of proportion
to the business transacted. So, in view
of this, it is necessary that the
establishment cost should be kept
within reasonable limits.
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the Government is being forced to
adopt under the circumstances, and

We
urge upon the Government to give a
categorical assurance here that the
Industrial Finance Corporation would
grant loans on the basis of the
priorities which would be fixed be-

haphazard growth, or
may not come into play in the course
of granting of such loans and helping
certain firms.

Then, I would refer to another re-
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(Amendment) Bill

tion. This Bill is long awaited. Per-
haps, you will remember that the
report of the Enquiry Committee was
submitted in May 1953. And from
May 1953 to July 1955, we have not
yet had a chance really to discuss
either the report or the working of
the Industrial Finance Corporation.
The only discussion we have had was
a short discussion raised by Dr. Lanka
Sundaram, when some of us got a
chance to say a few words. I for one
do not want to go into details, because
1 was associated with the report; I
think it is proper that other people
should go into details.

Mr. Deputy-Speaker: It is not your
private concern. The hon. Member is
naturally expected to say them, be-
cause she must be in the know of
things, or at least she knows as much,
if not more, as others do.

Shrimati Sucheta Kripalani: You
would remember that I have spoken
at length once before also on this
matter.

I am very glad about one thing.
You will remember that the resclution
which Government had passed on our
report had said that our report has
exonerated the Industrial Finance
Corporation of all the charges. It
was that remark in the resolution
which provoked me into making a
speech. Now the audit report here
fully vindicates us, and not only that,
the audit report has brought out

I do not want to take too much time
of the House. But I would like to read
out to you from the first page of
audit report for the year 1953-54.
very first page of the audit report
makes a very sorry reading. This is

Fs
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what we find: -

"“The result of audit, as em-
bodied in the following para-
graphs, indicates that—

(b) the termg and conditions of
loans, more particularly, the rate
of interest chargeable were varied
by the Managing Director, even
in respect of contemporaneous
transaction;....”

This is a very serious matter:

“(¢) loans were granted in
many cases were, primg facie
the issue of a share capital or
debentures should have been
possible, having regard to the
financial position and the stand-
ing of the concerns;

(d) loans were granted in some
other cases where the financial
position of the concerng did not
justify the risks taken;

(e) the recommendations of the
Ministry of Commerce and Indus-
try were disregarded in making
loans available In certain cases;”

Then there is a reference to the fact

that the Corporation has embarked on

scheme costing nearly Rs. 64 lakhs

for the construction of office build-
ings.

Then, the audit report says:

“(g) the growth of administra-
tive expenditure Is out of pro-
portion to the business transacted;

(h) all the kregularities and
exercise of power In excess of
delegation, in which the Managing
Director was involved, were
approved ex post facto at a meet-
ing of the Corporation held in
October 1954, after the Industrial
Finance Corporation Enquiry
Committee, and also audit had
drawn pointed attention to these
lapses;”

Industrial and State ﬂJUL‘!'M Financial Corporationg 8610
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Mr. unty-siukm Who was the
managing director?

Shrimat! Sucheta Kripalani: It was
one Mr. Sonalker at that time. But
we are not concerned with the man,
we are concerned only with the fact
that this is how the affairs of this
public body were conducted.

Not only the managing director, but
the Government also cannot be absolv-
ed of all responsibility. This last point
made in the audit report is as follows:

“(i) rules have yet to be framed
by Government in accordance with
section 42 of the Industrial
Finance Corporation Act, defining
clearly the questions which are
specifically reserved for the Gov-
ernment.”

You will find from the report of the
Enquiry Committee that Government
did not bother to Issue direction. The
board also did not give direction to
the managing director. So, at the top,
Government did not bother to give
them any directions; then, at the
second stage, the board did not give
any directions, and the managing
director, # you please, was function-
ing as a great Moghul just as he
wished. This is the finding of our

Committee,

Apart from these, there are certain
other findings confirmed by the audit
report now. And what are these?
One of these findings is that a large
proportion of the loans had gone to
U g business and its associates.

Mr, Deputy-Speaker: What are the
provisions here to check that parti-.
cular kind of abuse?

Shrimati Sucheta Kripalani: In this
new Bill? There is nothing.

Shri Asoka "Mehta: A full-time
Chairman is to be appointed.

Pandit Thakur Das Bhargava: There
is provision neither in the old Act nor
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in the new Bill. It is not said any-
where that big business will not be
helped or that small business will be
helped* more. Nothing of that kind is
said anywhere.

Shrimati Sucheta Kripalani: That is
the burden of our song, namely that
there is nothing in this Bill. This Bill
might as well not be passed.

Mr. Deputy-Speaker: Why is the
audit report there only now? Is it not
audited year after year?

Shrimati Sucheta Kripalani: I think
this is the first report by the Auditor-
General,

Mr. Deputy-Speaker: Is there pro-

vision for a similar audit by the
Auvditor-General made here in the
Act?

Shri Asoka Mehta: Yes, it was made
last time.

Shri Gidwani (Thana): Since last
year, it is being audited.

Shrimati Sucheta Kripalani: Then,
the one great thing about which my
report was concerned was this. You
would recall, Sir, the charge made on
the floor of the House in regard to the
Industrial Finance Corporation. The
charge was that certain people were
taking advantage of the Industrial
Finance Corporation and getting loans
for themselves and their own friends,
and we were asked to look into that
specific charge. We found out as a
result of our enquiry that one group
of people, that is, the same persons
having substantial interest in certain
concerns had got a total loan of Rs. 113
lakhs, If you increase the periphery
of the same group a little more, you
will find that their friends and other
associates got Rs. 129 lakhs. That
shows. ...

Mr. Deputy-Speaker: In addition to
Rs. 113 lakhs?

Shrimati Sucheta Kripalani: Yes.
That shows that there was sufficient
justification in the misgivings that the

(Amendment) Bill

people had as also the Members of
Parliament,

And how has the corporation work-
ed in giving loans? No uniform policy
has been followed in giving loans.
From both these reports, you will find
that in certain cases where the
directors were interested, the matter
was disposed of very quickly; in one
case, the loan was granted within a
month; in other cases, loans may have
been granted in six months’ time or
more, while in certain other cases,
even after the loan was sanctioned, the
actual despatch of the money was
made after a much longer period.

As regards uniform rate of interest,
I have already quoted to you from
the audit report to the effect that even
for contemporaneous loans, no uni-
form rate has been imposed; the rate
of interest is left to the managing
director, and according to his sweet
will, he can fix whatever rate of
interest he likes.

Mr, Deputy-Speaker: Did he not
give any explanation for that?

Shrimati Sucheta Kripalani: No.
No satisfactory explanation was given
to us. .

There has been discrimination in the
issue of loans even in respect of the
purpose of the loans, For instance, in
certain cases, loans have been given
to certain companies, where the
managing agents have been allowed to
recoup the advances they made to the
company, in some other cases they
were allowed to pay back bank loans.
Sometimes, moneys have been given
for non-productive purposes also, such
as for the building of labour quarters
etc. But in some cases, loans have
been refused on the ground that loans
will not be given for working capital.
After reading the Act etc, the Enquiry
Committee got the impression that
loans could not be given for working
capital. But later on, we were told
that the Government view was that
loans could be given for working
capital. If that was so, then why is
it that on that particular ground loans
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time of grant of loan. The margin
varied from 85 to 17 per cent. In
respect of that, the report has said,

be laid down, round ut 50 per cent
should be accepted as a moderate
margin,

Shri Asoka Mehta: That s the

companies whose position is not sound,
and therefore representatives of the
corporation should be appointed on the
boards of directors of those companies.
We do not know how they function,
on what considera

§

N

(Amendment) Bill

§

Mr, Deputy-Speaker: Are
expected to send periodical reports
their working to Government, or
corporation?

Shrimati BSucheta Kripalani:
have recommended in our report
they should.

Pandit Thaknr Das Bhargava:
the case of some loans, they make
one of the conditions that periodical
reports must be given by the borrow-
ing companies.

Ed Fs

&F

case; in some cases, they have done
so, while in some other cases they
have not done so.
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Another point which I have already
loans, the case has to be referred to
the Ministry of Commerce and Indus-
try. Now the audit report says that
in granting the first loan the Corpora-
tion referred the case to the Ministry
of Commerce and Industry, but in the
case of the second loan, they bhad not.
But there is something more interest-
ing—there are several cases where the
recommendations of the Ministry of
Commerce and Industry have been
disregarded. They have made recom-
mendations, but the recommendations
have been disregarded many a fime.
‘This sort of thing has been going on.

Then I would like to draw your
attention to the first remark of the
Auditor-General—we had also given
considerable thought and time to it—
about the powers of the managing
director. I do not want to go into
very many details, but the general
impression that we had about the
conduct of the managing director was
that he considered himself the last
word and last authority. He could
function in any way he liked; he
could treat the loanees in any way he
liked—you will find, again and again,
reference to that here; he could fix
any rates of interest he liked: he could
turn down any loanee’s application.
In that way, he functioned. And not
only did he stop at exceeding his
authority. He even misguided the
Government, which Is worse, to which
reference has been made here by the
Auditor-General. The Audit Report
says:

“The question of negotiating the
detailed terms and conditions of
loan by the managing director was
considered by the Executive Com-
mittee in their held on
22nd May 1954, and it was decided
that in future terms and conditions
should be reported to the
Executive Committee for their
approval before the documents are
executed and the loans are made
available, This resolution is in con-
flict with the reply of the Board
of directors™.

Corporations 8616
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—thig is the reply of a very responsi-

ble body like the board of directors—
“dated the 27th July 1953, in
which it was stated that all
essential terms and conditions of
the grant of loans were determined
by the Executive Committee,

- leaving only the non-essential de-
tails to be settled by the managing
director on his own authority....
The understanding of Government
embodied in para. 5(B)(ii) of the
resolution, dated the 23rd Decem-
ber 1953, is thus based on an in-
correct report submitted by the
board of directors.”

Sir, you have to realise the enormity
of the situation. First of all, he
functions on his own authority. Then
either he was misguiding the Govern-
ment or the board of directors were
misguiding the Government; somebody
has done the misguiding and correct
information is not also given. False
information or wrong information has
been given in the report submitted.

Then the high-handedness and the
autocratic manner in which the

director functioned has been
well manifested in the affairs of the

Sodepur Glass Works. I shall not go

into details—] thought some other

Members would speak on it; that was

why I did not come so well prepared—

but you will see that much of the
crisis in this company is due to the
delay in sanctioning the loans and
delay in releasing the money. The
amount of Rs, 20 lakhs originally
sanctioned was issued to the company
in driblets of 21 instalments. Can
you realise how a big company which

starts work and takes a loan of Rs, 20

lakhs can function if the lcan is issued

in driblets of 21 instalments?

the functioning of this company, you
will get an idea that the managing
director and the company were at
loggerheads, they were trying to fight
with each other, each was trying to
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working. 1 would very much like to
be enlightened as to what iy happen-
ing and what will be the total loss to
the tax-payers of this country,

Mr. Deputy-Speaker: What has
happened to the managing director?

Shri Gidwani: He has retired.

Shrimat! Sucheta Kripalani: He was
on a four or flve year contract. It
was not renewed. Now, at long last
ke has gone with a leave of six
months, I think he was on a pay of
Rs. 3,000 or so a month. If I am
wrong, I would like to be corrected.

Mr. Deputy-Speaker: Was he a
Government servant?

Shrimati Sucheta Kripalani: He
~as on contract.

Shri Gidwani: He has gone with a
good certificate to the Central Bank.

Shrimat!  Sucheta Kripalani: The
hon. Minister may let us know what
has happened to the managing
director. But what I am more con-
with Is, what has happened to
the Sodepur Glass Works,

Recently a resolution has come from
t+e+ Government—I have got a copy
of it also—about the Sodepur Glass
Works. Their findings are that

§

(Amendment) Bill

body or which committee inquired
into them, I would also like to know
whether any proper, detailed audit of
the Sodepur Glass Works has been
done. 1 demand here that the Auditor-
General should institute an inquiry
and audit into the affairs of the Sode-
pur Glass Works, because huge sums
are involved and the affairs of the
company have been managed in a
criminal and negligent fashion by a
very responsible body, a top insti-
tution, dealing with the finances of the
country,

Now, I would like to say a few
words about the new Bill, and about
the recommendations we made. I do
not want to deal with the small recom-
mendations. It was very kind of Shri
A, C. Guha to say that he has accept-
ed most of our recommendations
either fully or partially. But I am
very sorry to say that the impression
left upon me is that most of our recom-
mendations have not been accepted
either fully or partially. Some of our
most important recommendations
have not been accepted. The main
point at issue when the question was
raised in Parliament was whether the
directors of the Corporation were
taking loans for their own concerns
or not. This caused a scandal. There-
fore, it was very natural that we
should recommend that the directors
of the Corporation should not take
loans for themselves. We have recom-
mended—if you will permit me., ¥
will read out the recommendation:

“The members of the board of
directors of a public institution
like the IFC should be above sus-
picion and we recommend that
any concern in which a director
of the IFC is a managing director
or a director/partner/shareholder
in the managing agency concern
should not be eligible for grant of
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to be sanctioned at a meeting of

.the board of directors of the

Corperation by a unanimous vote

at which at least 2/3rd of the total

number of directors qualified to
vote should be presert In
addition, it should be incumbent
on the Corporation to disclose in
its balance sheet, on the analogy
of the balance sheets of bank-
ing companies prescribed under
the Banking Companies Act, the
loans granted to industirial con-

_cerns in which any of the Corpo-

ration directors is interested as

director or shareholder”.

I regret to say that none of these
recommendations has been accepted.
Not only so. In the audit report,
there is some interesting remark to
which I should h.kntodnwyour
attention. It says:

“The Inquiry Committee In
para. 20 of their report suggested
that a director of the Corporation
should disclose his interest even
where he was an ordinary share-
holder of an applicant concern and
that the Corporation should mam-
tain a register similar to that
prescribed under article 91A(3) of
the Indian Companies Act. The
board accepted the suggestion and
the Government also issued a
directive to the Corppration to
that effect.”

This one little thing the Govern-
ment have accepted. But how did
the Corporation implement it?

“But no register is beiag main-
tained....The Corporation should
take immedinte action to Imple-
ment the decision of t.he Govern-
ment”.

First they did not aceept our re-
commendation fully. A little bit of
jt they accepted. But then it is not
implemented. So the acceptance is
on paper only.

Then I come to another very
important point We had suggestsd
that when the Corporation tonk over
a company—because the company was
not doing  well—the Corporation

(Amendment) Bill

should not merely be concerned with
the idea of recouping their losses;
they should have some regard for the
losses of the ghareholders. They
should not immediately sell away the
eoncern but should try to run the
concern themselves or give it over to
the Government to run it or at least
before selling, a reference should be
made to Government. This recom-
mendation of ours has been turned
down. I would like to tell you why
we made this recommendation. 1
hesitate to speak on it because it is
such a very serious matter. When the
Sodepur affairs were revealed to us,
some people even suggested or hinted
to us that thers was a deliberate
attempt to destroy the company so that
the company could be later sold off
to a rival firm for a song. It was
such a serious charge that we did not
liké to believe it. Naturally when
such a charge is not fully substantiat-
ed, no responsible person can belleve
it. k

Mr. Deputy-Speaker: Is there any
rival company at all?

Shrimati Sucheta Kripalani: There
was some glass ocompany whose
representatives were being brought
and shown round the factory.
It was not possible for ws to believe
such nefarious things about such a
responsible public organisation, there-
fore, we did not believe it. But in
order to prevent the occurrence of such
things, we suggested that such a
company should be handed over to
the Government for running. After
all, we have a Production Ministry
which is running so many concerns.
It is therefore not imposaible for the
Production Ministry to take up a few
more concerns. But if the Govern-
ment was not ready to run such a
concern then at least a reference
should be made to the Government
before selling it. All this we did in
order to prevent this kind cf wrong
and irregular action on the part of
anybody. This recommendation . of
ours has been thrown out by Govern-
ment and they have not cared to find
out why we have made such a recom-
mendation, -



|
i
He

E
i

:
it
2891

E
Eﬂ'
EE
£

not given any amendment My
suggestion (s that this ghould go to
a Select Committee,

Mr. Deputy-Speaker: Even for that,
no amendment ls tabled,

Shrimati Sucheta Kripalani: True.
They should withdraw this Bill, sit
over it and produce something better.

1 have to make one more suggestion.

up to institute parliamentary control
aver the working of such corporations,
More and more of such corporations
are being created as we are gradually
switching over from private to public
sector and more of such institutions
will come into existence. Therefore
adequate arrangements should be
made to see that they are properly
controlled and that Parliament has an
opportunity to go into their affairs.
S0, we had suggested that a public
corporation committee of Parliament
should be appointed becamse neither
the Estimates Committes nor the
Public Accounts Committee have the
time to look into the detailed work-
ing of such corporations. With all the
force at my command, I would appeal

appointed immediately to go into the
affairs of such public institutions.
Again, T would like to repeat that we
are not at all satisfled with the
of the Sodepur Glass Works or
the present of the
Glass Works. 1 have heard that
negotiations are going on to sell
Sodepur Glass Works to an
Japanese firm. If I am wrong,
should like the Government to correct
me. The conditions are that the
Corporation would advance some more
money to that firm, and when the firm
gets going, it will pay the Corporation
the price stipulated for the
of the firm as well as the
advanced. I would like to
whether these terms are correct.
any case, we want an enquiry
into the affairs of the Sodepur Glass
Works by the Auditor-General.

Shri Gidwani: 1 would not like to
cover the same ground as covered by
Shrimati Sucheta Kripalani, But
about the managing director, who was
the sole master of this corporation, I
will bring to the notice of the House
one or two things. He got a car pur-
chased, which was supposed to be a
staff car, and it was being used solely
by him. A sum of Rs.

Rs, 24,000 was spent on it
being maintained by the Corporation.

,E?EE%?

EFEEE'

1
closures were made by the Committee
and he was also given six months
salary. His contract is over and now
he b working in the Central Bank., If
this is the way how we have such
officers, what else will result?
Shrimati Sucheta Kripalani told you
about Sodepur Glass Workas, the money
that has been loaned by the Corpora-
tion comes to over a crore of rupees,
and about Ra. 50,000 is the interest per
month on that amount. Of that money
how much we will be able to
one does not know, but that
due to the bungling of this

4

i



tic and responsive  to public
opinion, things will not matter
much, It is a very sad state of affairs

but the fact is that unless we have a
proper person, merely changing the
nomenclature will not help us. Bo,
Government should be very careful in
selecting the stipendiary chairman.
He must not be a person who defles
the directions of Government or does
not care for the Government. When
we appoint people on contract basis—
and some of them are retired people—
hence they feel that they can leave
Government at any time. As they
feel that they have no future with the
Government, they do not work as they
ought to. Therefore, we should be
very careful in selecting the persona.
The other thing that I want to
emphasise is this. You will be sur-
prised to know that in one case a

be spent in industries to be started by
the State. Parllament should there-
fore keep a vigilant check on such
industrial undertakings so that public
money may not be wasted,

Shri Guha was a revolutionary:
should, therefore, be revolutionary
his outlook. I am sure he will
respond to the public opinion as well
as the unanimous opinion of this
House. He should withdraw this
measure and come forward with =&
more comprehensive Bill embodying
the suggestions made by Members of
this House, so that such lapses may not
occur in future,
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Shri T. N. Singh (Banaras Distt.—
East): I was very much interested in
listening to our esteemed colleague
Bhrimat{ Sucheta Kripalani who made
a detailed enquiry of the Industrial
Finance Corporation some time ago.
Subsequent to that, an audit report
has also appeared and I belleve Mem-
bers of the House must have studied
that with the care and attention it
deserves.

I think the amending Bill does meet
with one of the principal demands,
namely, the creation of the post of a
chairman who shall be there as a
wholetime pald man resulting in the
abolition of the post of a managing
director. That has been implemented.

Ag regards the second point, namely,
the question of directors not taking
any loans, I fully agree with the
principle of it. 1 think, even now
under the Company Law as It exists
no director can take any loap"or
borrow any money from the company
of which hg Is a director. That is
under the Company Law. Yet, I feel
that, whatever may be the Act—the
amending Bill may be silent on that
point—that provision of the Company
Law should apply and, if, for any
reason it does not apply and it has
not been possible to bring this thing
into the amendment here I would
very strongly urge that we should sce
to it that, the Company Law as it is
being amended now, there will be
adequate protection against misuse of
that position by the directors. That
noint along should not in any way
make us critical of the amending Bill.
1 would strongly urge both to the
Minister as well as to our colleagues
here, that when the Companies Bill
{s considered—and it is going to be
considered very soon—wg should see
to it that, what to say of this Corpo-
ration, In no puv“lic company a direc-
tor may take a. wntage of the posi.
tlon of a director. That Is a very

21 JULY 1955  Financial Corporations 8638

(Amendment) Bill 5.

bealthy principle and [ am sure the
Minister who is sponsoring this Bill
will have no objection to this prinei-
ple. I am convinced of that and, there-
fore, I do not want to over.emphasise
this point.

[Panmit THAKUR Das BHARGAVA in tl.e

Chair]
What I have felt and I think the audit
report has disclosed it, is that we
have—I think the Parliament is also
guilty of it—neglected, after once the
Finance Corporation was formed, to
see as to how it is functioning. We
have not been vigilant about it, neither
this House nor the Government. It so
happens that today there Is a fashion
to form some autonomous organisa-
tions and you leave everything to
them. That is the tendency today, not
only about the Industrial Finance
Corporation, but so many other State
undertakings. The Airlines Corpora-
tion was formed. We have done it. It
is a good Act; a reasonably mice Act.
There are flaws in every Act or every
measure. It is a reasonably good Act
as passed by this House. I claim that.
But, how does it function? That is the
main polnt. And, 1 am sure, today—
not to speak of this country, but any-
where—[ feel that it is unwise to
forget about anyone's activity once
one has been entrusted with the task.
We have got to be constantly wigilant
if democracy is to function; if Parlia-
ment ig to function and things are to
function properly as our nation
desires.

Therefore, I was grieved to learn
that once the Finance Corporation was
formed no rules were framed by
Government as contemplated in the
old Act. Now, that was a serious mis-
take. The Industrial Finance Corpo-
ration framed some rules of their ogn
and they were allowed to function
according to those rules. That was
wrong.

As regards the loang about which
we have found that so many errors
have been committed, errors will be
committed, but my grievance is of a
different nature. I feel that when you
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want to finance some industrial under-
taking you cannot be guided by a
rigid banking rule. That is what I
feel. I have a feeling that the then
managing director, or those who were
in charge, became very banking
minded—scrupulously banking minded.
That was the great mistake. The
tragedy of Sodhepur Glass Factory
about which so much has been said is
not that money was advanced to a
particular concern. The  greatest
tragedy was that it was advanced in
dribblets. That was the mistake. So,
I feel that if you want really to do
some financial undertaking, do it in a
real industrial fashion and not like a
bania, not like a usurer, not like a
mere money-lender that is not the
way to do it. So, what I feel is that
if the Corporation is to function
under the new persons who are to
come in charge of it, and if they want
that this should be something of an
example not only in this country but
to others and that our industries,
medium and small—medium mostly—
should flourish, they should apply the
principles of industrial finance and
not of mere money-lender’s finance.
That is the main thing. The test of all
the rules that may be framed will be
by this yardstick and we should see
whether the Corporation hasg met this
point. That is what I feel.

3 P

So far as the amending Bill is con-
cerned, I would strongly urge the
House that they should not go so much
into of what should have been done
by way of adding a few more clauses.
But will that alone save the position?
Will that alone bring about the aims
and desires which we have about the
functioning of this Corporation? The
rules must be properly framed. Then,
there should be a vigilant control,
guidance, criticism of the affairs of
not only this Corporation but of all
public corporations. Therefore, when
our esteemed colleague, Shrimat]
Sucheta Kripalani, was referring to
the need of some Public Corporation
Committes of this House, I felt myself
in sympathy with it. I do not know
whether according to parliamentary

(Amendment) Bill

practice some such separate com-
mittee is possible or not, because, s0
far as I have heard, we have our
Estimates Committee, the Public
Accounts Committee, the Standing
Finance Committee, etc. But I sirongly
feel that in so far as State under-
takings are concerned, any committee
concerned witk it, if it is to function,
should function purely on audit basis.
It it functions as an independent
authority, going into enquiries and
investigations suo motu, then, I can
tell you that those State undertakings
cannot work satisfactorily. No Initia-
tive will be left to them. That is the
main defect in our State undertakings.
This lack of initiative is because of
the State control. The State, either by
itself or by its own set of rules and
the manner in which it functions, is
unable to function as a risk-taking
organisation. Therefore, I feel that
they should function on an audit basis,
just as the board of directors control
a company. After the audit report ls
ready, they go into the question
deeply. If the shareholders are really
men who want to control the busi-
ness well, they can. Similarly I feel
that if any committee of this House
can function on the basis of the audit
reports, both internal audit as weli as
audit by the public auditor, that com-
mittee alone can exercise a healthy
control over the functioning of these
organisations. The day-to-day control
must be left to the executive ag well
as to the persons who have been
authorised by law, as passed by this
House, to lcok after the affairs of
those undertakings. That is my view.
It may be that our friends may not
agree, but I do feel that any day-to-
day guidance and control and direc-
tion, by a parliamentary commitiee.
of such undertakings will be bad. T¢
is not at all desirable

Then the only question arises
whether the Public Accounts Com-
mittee, as it is constituted today, can
discharge these functions or not. 1
agree that the Public Accounts Com-
mittee has not got much time, but
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[Shri T. N, Singh] .. 130
under our Business Rules, there are
ways of doing it. We can divide our-
selves into sub.committees which can
function, and that way it would be
possible. Anyway, 1 feel that this
question of perliamentary procedure
and how parliamentary coatrol has to
be exercised is rather a delicate ques-
tion, and we should not try to set up
traditions unless we have examined
the whole question in greater detail
Therefore, 1 for one would have never
Uked any such provision to be made
either in this Bill or in any other
State undertaking that may be spon-
sored in future. Let the Parliament
and let all of ug put our heads to-
gether and see what |s the best
method of having parliamentary con-
trol by this method, the Public
Accounts Committee method, or any
other method. But that point should
be discussed coolly and with greater
thought.

I think generally that the Bill should
be allowed to be passed as it is, and
emphasis  should be lald on the new
rules that must be framed, and the
rules must be laid on the Table of
the House. The House, if It so desires,
should have an opportunity to discuss
the rules, once they are laid on the
Table. I think that will improve
matters.
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Shri Mohanlal Saksena (Lucknow
Distt, cum Bara Banki Distt.): Much
bas already been said regarding the
affairs of the Industrial Finance Cor-

poration. Still, I would like to say a
few words.
There are certain facts which

have not been brought to the notice
of the House and which I would like
to bring to its notice. This Corpora-
tion does not only deal with the
money invested by the Government
and the loans raised by it. It has also
got invested in its funds though by
way of a loan a sum of Rs. 1682 or
165 lakhs from the Gandhi Memorial
Fund. Of course, the Fund is receiving
an interest of 3 per cent. or 3} per
cent. But, when we sit here In this
House, we must not forget that that
money was raised for a certain pur-
pose. It was raised from the poorest
of the poor and the purpose was that
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it must be utilised in the service of
the poor, not for obtaining a pittance
of interest of 3 per cent. or 31 per
cent. When I find that the money has
been invested in a Corporation whose
affairs have been managed in such a
way that there is not one Member in
this House who could stand up and
speak in its favour, I have to hang
my head in shame. I feel that we owe
it to the memory of the great man,
the Father of the Nation to see that
the affairs of this Corporation in
which the moneys raised to commemo-
rate his memory are Invested, are
managed properly and in the best of
public interest,

Secondly, I have no doubt that the
Finance Ministry has miserably failed
in the discharge of its duty in super-
vising the affairs of this Corporation.
Questions were put in this House re-
garding the working of this Corpora-
tion a number of times: I know that.
Even private letters were addressed
to the Minister and the Prime Minister
regarding the working of this Corpo-
ration. But, they did not pay proper
attention. You will remember that
when the question was raised by the
Minister in charge, the matter had to
be postponed because the Finance
Minister was not here. I find that the
Finance Minister is not here even
*oday, so that we could have the bene-
fit of his advice in regard to the pro-
visions of this Bill at least. I know
there is a provision in this Bill for
appointing a whole-time paid Chair-
man. That is very good. Eut, there
was also a whole-time Managing
Director. Now, instead of a Managing
Director, we are going to have a
Chairman. It may be ancther office
for persons who are found unflt in
other Corporations or other places.
This may be a place where they may
be shunted in. If that is the object, I
do not find that there is much good.
Much will depend on the man who is
appointed. Although this was a Gov-
ernment Corporation, the Chairman
was a businessman, a very experienced
industrialist. The Managing Director
was also taken from some Bank. But,
what do we find in this report and
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in the Audit- Report. I may 'say with
due respect to Shrimati Sucheta
Kripalani and other Members of- the.
Committee that they did not go into
the matter thoroughly and at least they
did not bring out the shortcomings or
defects in the working of this Corpo-
ration to the same extent as they
should have done.

Shr{ T. N. Singh: T think the hon.
Member is rather unfair to Shrimati
Sucheta Kripalani and the Enquiry"
Committee. The terms of reference...

Mr. Chairman: Order, order. Is not.
the hon. Member entitled to have his
own views?

Shri Mohanlal Saksena; I know
Shrimati Sucheta Kripalani will take
care of herself. She cannot deny it.
I can say without fear of contradic-
tion that extraneous consideration
weighed with them. There was an.
application pending before the World
Bank. That fact wag brought before
them. If there were very adverse com-
ments, that application might be:
turned down. When [ speak, Shri T. N.
Singh should know that. I speak from
information and facts which I have
verified.

+Any way, whatever may have been
before that Committee, even after the
recommendations of this committee
were received, the Finance Ministry
did not take any action to go into the
working of the Corporation. And what
was the Managing Director doing in
the meantime? He got a resolution
passed by the directors in order to
regularise the irregularities that had
been committed by him. Not only that,
he went to Bombay and consulted a
lawyer there and paid him Rs. 2,000
to draft the reply to Chapter VIII of
this Enquiry Committee Report. The™
auditor has taken objection that this
should not have been done because
the permanent law officer was there
and there was also no sanction of the
Executive Committee to consult this
lawyer. Nor was the draft prepared
by the lawyer ever used. The audit.
report has brought out all these things.
But, still the Managing Director got:
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-accepted the suggestion. On the one
hand, the Finance Minister Is going
about saying that more money Iis
needed for industries, On the other
hand, here is the Industrial Finance
Corporation which has been subsidised
by Government to help Industries,
‘which has not been able to stand on
fts own feet but still it Is allowed to
take a decision to have a bullding for
Ity office costing Rs. 64 lakhs. The
Finance Minister believes that what.
-ever money goes into this building will
not be available for industries, The
Finance Ministry does not take any
objection to it. And then, they have
already incurred a loss to the tune of
Rs. 6 lakhs. [ do not know what Is
going to happen after this.

Not only that. The Finance Ministry
has lssued a directive, of course after
considering the recommendations of
the Enquiry Committee Heport, saying
that the names of directors who are
‘shareholders in other concerns must
|be kept in a register, but they refused
to act upon It. They suggested that
only the names of those directors
should be brought into the register
‘who gwned at least ten per cent. of
the share capital of a Company. Look
at It. Just now, Shri Singh pointed out
that in public companies if one of its
directors is a director of another com-
pany, no loan would be given by the
-.company to the latter company. But
here, this is a Government concern
where that rule is not followed and
‘the directive Issued by the Finance

Ministry is that this officer was allow-
ed to function till the period of his
contract expired so that no action may
be taken against him. He did not

re

doubt about it. Still, after the Enquiry
Committee had brought out all these
irregularities, this Managing Director
was allowed to continue to function
and get all these irregularities regu-
larised. Why was he allowed to con-
tinue to function? After all, though
there might have been some doubt
before, after the finding of the Enquiry
Committee there was no doubt, and if
there was any doubt, an officer of the
Finance Ministry might have been
deputed to enquire, but no step was
taken, And after that, this audit re-
port brings out all these irregularities.
Even then, no action is taken. So, my
charge Is that the Finance Ministry
has failed deliberately, knowingly or
unknowingly in its duties and has
connived at the actions and the mal-
practices in the working of this corpo-
ration which are not consistent with
the policy or the assurances that were
given when the original Bill was
enacted.

I have nothing to say about the pro-
visions of the Bill. I am not much
concerned. The provisions may be
there. But it is about the working we
should be concerned. How is it going
to be worked? It all depends upon
that, Instead of the Managing Director
you appoint a chairman, and if you
put another man like that and you
allow him to work like that I am sure
nothing better will happen. So, per-
sonally I feel that it Is not only this
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amending Bill that matters. What was
needed was that after this Enquiry
Committee Report, Government should
have itzelf framed rules. It should
have done it five years earlier. But
even if they had not done it then, they
should have done it after this Report.
They must have framed the rules and
watched the working of the Corpora-
tion and after that they should have
come out with a Bill if there was any-
thing which was necessary to be done
by legislation. But at present we do
not have even before us as to what
are the rules that the Government had
intended to frame in the original Act.
Now they assure us that something
will be done that way, but at least
some draft should have been before
us, some assurance, or some definite
lines on which this Corporation is
going to work in future should
have been before us. In any case, I
would like the Minister to give an
assurance that the chairmanship of
this Corporation will not be used as a
place for shunting an officer from
another place who is not wanted there
or who has not done well there and
that the appointment will be made on
the merits and upon the requirements
of the office itself and not upon the
expediency of finding a job for some
officer or something else.

Shri Gidwanl: There will be no
another Sonalkar.

Shri Mohanlal Saksena: [ do not
want to say anything by name.
Whether it is X or Y, so far as Gov-
ernment is concerned, so far ag we
are concerned, we are responsible for
it. We shall not go about saying that
so-and-so was not appointed by us,
we did not have any voice in it. After
all, we are responsible for whatever
happens. So, whatever loss has been
incurred has been incurred, but still I
think that the conduct of the officer
should be enquired into. Otherwise it
will be used as a precedent by his
successor. Some step should be taken,
and an enquiry, at least by the
Finance Ministry, should be made, on
the basis of the audit report and the
allegations made in the Enquiry Com-
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mittee Report itself, into the working
of the Corporation so that we may
profit by it.

With these words, I certainly sup-
port the Bill as it has come. I have
no suggestion to make except to hope
that we will profit by our experience,
by our mistakes. I know we are liable
to commit mistakes. We are just on
the threshold of a new enterprise, but
what I find is that mistakes which
could be anticipated even by laymen
like me are not seen or are delibe.
rately ignored by persons trained to
be financiers, statesmen, administra-
tors and businessmen having experi-
ence of working in big banks and
concerns, So, I hope that we will profit
by our experience and that we will
not repeat the mistakes which are
responsible for the present sad state
of affairs of the Corporation.

Mr. Chairman: May [ know from
the hon., Minister how long he pro-
poses to take?

Shri A. C. Guha: [ will take about
45 minutes.

Mr. Chairman: Then, I propose to
call upon the hon. Minister at 4-15.
There are about 35 minutes left in
between and I can accommodate two
or three speakers. I will request the
speakers to be kindly brief so that I
may be able to accommodate two or
three.

Shri Sadhan Gupta (Calcutta
South—East): This Bill seeks to amend
the Industrial Finance Corporation
Act and therefore in order to judge
the merits of this Bill we have to
remember a particular perspective,
the perspective of what the Industrial
Finance Corporation should be, what
policy should guide its actions and
activities and what code of conduct it
should follow. The merits of this Bill
will depend upon the extent to which
it secures for the Industrial Finance
Corporation a correct kind of policy
and a correct code of conduct.

Now, we have created the Industrial
Finance Corporation for a purpose.
When the taxpayer was asked to pay
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money towards constituting the Tn-
dustrial Finance Corporation, it was
not with a view to enabling some big
capitalists to earn profits; it was not
with a view to enable some big
capitalists to tide over their difficul-
tles; what we had in mind was the
industrialisation of the country in the
national Interest. What we had in mind
was the object of developing indus-
iries, s0 that the country might
prosper.

In developing Industries in the
national interest, we must have
certain priorities. The Planning Com-
mission has lald down priorities, and
it Is expected that a corporation which
alms at developing the national indus-
tries would conform to that priority.
Secondly, In regard to the develoo-
ment of industries, it was not our idea
to develop Industries in such a way
that all the wealth would get concen.
trated In a few hands. Wp wanted
Industries to develop no doubt, but we
did not want In thai process to create
monopolles In indusiries or to create
huge concentrations of industries; and
therefore, what we have in ldea s to
develop industries in such a way that
the Industries that would grow up
waould be diffused Iin many hands.

It Is therefore essential that medium.
scale Industries should be encouraged:
and small industrialists who do not
control, and cannot control, a very
large sector of industry, should oe
encouraged, Therefore, corporations like
the Industrial Finance Corporation
should take particular steps to encour-
age medium-scale industries. For the
small-scale Industries, we have ereated
other organisations. But the Industrial
Finance Corporation ean, and must,
secure ald to medium-scale industries.

The securing of this policy is essen-
tial to make the Industrial Finance
Corporation function in the prooer
way. Apart from this blag towards
priorities, and this blas towards the
medium-scale industries, there are
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certain codes of conduct which must
be secured for every corporation of
this kind, codes of conduct which wilt
secure its smooth mnctlonhu.'hlcn
will put it beyond suspicion, and
which will ensure that the people at
the heim of authority in corporations
like the Industrial Finance Corpora-
tion do not utilise it for their own
profit.

We have, therefore, to judge the
Bill by looking at it from these two
points of view. Does it prescribe the
correct kind of policy for the Indus-
trial Finance Corporation, and does It
secure for it a code of conduct which
will put it beyond reproach? I submit
that it does neither of the two. It
does not mention any policy which is
to guide the Industrial Finance Cor-
poration in its activities, in what way
they should disburse the loans, what
kind of industries they should encour-

age, what kind of businessmen they

should encourage, and so forth. There
Is nothing ot that kind.

Apart from that, regarding the code
of conduct, there has been so much
uproar in this House. An enquiry
committee has sat, and it has come
to conclusions which are revealing
indeed, and which have scandalised
all sectinns of this House. Even after
that committee, the Auditor-General
has gone into the affairs of the Indus.
trial Finance Corporation and has
discovered glaring Iirregularities. In
spite of all that, it is extremely dls-
appointing te sce that this Bill has
made really no attempt to provide
any saleguards against this kind of
thing.

It is very important to mention a
policy which the Industrial Financg
Corporation should follow, because if
it is not meniioned, the directors or
whoever Is at tha helm of affairs may
throw that policy overboard from
considerations of profits to the corpo-
ration itself, or worse still, from con-
siderations of profits of some concerns
in which they are interested. It is also
essential that the code of condurt
should be provided for in the body
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of the Bill, because otherwise there is
no guarantee that the correct kind of
conduct will mark the affairs of the
Industr['al Finance Corporation.

It is not enough to provide for a
paid chairman. A paid chairman is
certainly "no complete guarantee
against abuse of the functiong of the
Industrial Finance Corporation. Now
there are many recommendations
which have been made by the Enquiry
Committee presided over by Shrimati
Sucheta Kripalani, and very few of
which we find embodied in this Bill.

In the case of some of them, the
hon. Minister says that those direc-
tives have been accepted on principle.
For example, it was recommended
that loans exceeding Rs. 50 lakhs
should have the approval of the
Central Government. The hon. Minis-
ter says it has been accepted in
principle, but we do not find it in the
body of the Bill. It is said that a
directive has been Issued in that res-
pect. What is the use of a directive
in a corporation which, it is being
repeatedly seen, has flouted all kinds
of rules? The audit report lists
instance after instance where rules
have been flouted by the people in
authority in the corporation. When
rules are flouted like this, we do not
expect much redress from Govern-
ment. We know that the Congress
administrations in many places are
very particular about upholding laws,
when it comes to the common people.
In Kanpur recently, people had to
undergo preventive detention for sup-
porting a legitimate strike. In
Darjeeling, workers were fired upon
Just for a legitimate strike. But the
position is not so in the case of organi.
sations where big business is involved.
In spite of trenchant criticism by the
Sucheta Kripalani Committee, we find
that all that was white-washed, and
not only were no steps taken to
remedy the affairs but we find that
officers who were responsible for it
have honourably retired without any
scratch on them. That is the way the
government functions. Therefore, the
fact that a directive exists does not
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in any way give us any assurance or

guarantee or satisfaction that the

correct code of conduct will be

followed in the affairs of this corpo-

ration.

In conclusion, [ want to say that
we cannot oppose the Bill because the
Bill is certainly something better than
what it was. [t was formerly in the
hands of big business, directly in the
hands of big business. Now, there is
some likelihood of some person not
connected with big business being
appointed chairman. But then it Is
only that much; it does not go any
further, Even that guarantee that the
Chairman will be independent of big
business - is not a very convincing
guarantee because we know what the
Government's outlook is towards big
business. We have no guarantee; on
the other hand, there is every likeli-
hood that in the guise of a chairman
appointed by the Government some
representative of big business will
worm his way into the Industrial
Finance Corporation, I have this
apprehension in connection with this
Bill regarding big business. When the
State Bank of India Bill wasg under
discussion, we raised a great protest
against the appointment of big busi-
ness in the post of directors. At that
time, Shri C. D. Deshmukh, said that
Government did not divide humanity
into big business and non-big busi-
ness. But businessmen are certainly
divided into these tws categories not
only in this country but all over the
world and it is known that big busi-
ness have their relations, have their
own ways of managing their profits,
and we cannot accept this kind of
complacency in regard to big business.
We know the real source of that com-
placency. The complacency is because
the Government are tied up In a
thousand and one ways with big busi-
ness. Elections are coming. Perhaps
they expect something from big busi-
nesy there, but as far as the people
are concerned, we cannot sit idle, we
cannot sit complacent over this soft-
pedalling of the machinations of big
business through the Industrial
Finance Corporation. Therefore, [
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would urge wupon the Government
seriously to implement those recom-
mendations of the Sucheta Kripalani
Committee, which seck to put the
Industrial Finance Corporation on
proper lines. Secondly, we would ask
the Government to define the policy
of the Industrial Finance Corporation.
a policy of encouraging medium In-
dustries and of giving priority to
industries which are essential for the
national interests; and thirdly, to
embody whatever principles Govern.
ment have accepted from the Inquiry
Committee’s Report in the BIill itself
and not leave it to directives which
we know are going to be flouted.

Shri Tulsidas (Mehsana West): 1
remember when a discussion on the
Report of the Sucheta Kripalani Com-
mittee took place, I had also made
certain observations. There wag also
some discussion before that, and I had
also occasion to mention at that time
that I personally feel, from the report
which I have seen of the working of
the Industrial Finance Corporation,
that on the whole, the Corporation has
functioned well. Because, as [ said at
that time, out of advances to 103 con-
cerns made, there has been only one
solitary instance where the Corpora-
tion is likely to lose as a bad debt.
That, in my opinion as a banker, Is
very good work, because in any busi-
ness, there is always a chance of risk,
of losing a certain amount of money
as bad debt.

Shri A. M. Thomas (Ernakulam):
Even though it is only one case, what
is the amount Involved?

Shri Tulsidas: The amount is not
large compared to the total amount
of advances given, Also [ do not
think there will be a total loss in this
particular concern.

I have also been feeling that, though
the recummendation of the Enquiry
Commitiee was In favour of a paid
cnalrman, it is not in the interests of
this Corporation, In England, there Is
a mmllar sort of corporation; they
have a pald chairman. But that pald
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chairman is not a whole-time worker;
he is a person who has knowledge of
the business, production, manage-
ment—everything—and he comes for
one hour a day and is paid a certain
remuneration per year. But he is not
a whole-time worker. My objection
to having a whole-time worker as
chairman is that it becomes more or
less an official body.

An Hon. Member: A bureaucratic
one.

Shri Tulsidas: It becomes a depart-
ment of the Ministry of Finance; it
becomes, more or less, so rigid that
the purpose for which the Corporation
has been established will be, more or
less, defeated. I feel that very
strongly. I even mentioned about this
at the time the State Bank Bill was
passed, that this procedure of appoint-
ment of the chairman by the Govern-
ment of a body which is a credit
institution is not a healthy one for
such bodies.

You know when the Reserve Bank
Bill was passed the feeling In this
House wag that the governor should
be a non-official. We know what our
experience is. Since it is in the hands
of the Government to appoint the
governor, usually an official remains
as governor.

Shri A. C. Guha: In the case of the
State Bank of India, that has not
been the practice.

Shri Tulsidas: I would like to wait
and see the next time whom you
appoint.

But, Sir, that is the trend, usually.
When the Government have the
power to appoint the chairman, the
chairman, normally, is an oﬂdﬁ-
whether In the service or reti
There is also another reason why I
feel that this sort of trend, appoint-
ment of chairman by the Govern-
ment, is nmot very healthy. Ag I said,
it makes the organisation more or
less a department of the Ministry. I
can understand the Government
having the right of approving the
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chairman. That would be something.
After all, the board which has bcen
appointed—and in which there are
nominees on behalf of Government—
can -certainly suggest a name for
chairmanship and Government can
have the right of approval. But I dc
not understand why the power of
appointment of chairman should be
in the hands of Government. That, 1
jse., is rather not desirable. Besides
this, the Corporation has got a paid-
up share capital, in which the majo-
rity interest is non-government—it
may be co-operative institutions.
banks and insurance companies. The
paid-up share capital is Rs. 5 crores
out of which Rs. 2 crores have been
invested by the Government and Rs. 3
crores are invested by banks, insur-
ance companies and co-operative
societies. After all, even if you take
democratic principles into account,
the shareholders have a certain voice
as to who should manage the concern.
Here there is no question of the share-
holders having a voice. Though the
majority of the shareholders are non-
official, here the appointment of
chairman is now compulsorily in the
hands of Government.

I know this Bill does not make
much change in the present Act. It
merely changes the names. As hon.
Members have said, here instead of
the Executive Committee, it is Central
Committee—practically the same—
and instead of managing director now,
there s a chairman with perhaps
much wider powers; then instead of
a manager, there is now a general
manager. So practically there jgs no
change, except these minor ones.

Then there is a restriction with
regard to borrowing—flve timesg the
amount of the paid-up share capital.
Now, if the purpose for which this
Corporation is to be served, I do not
know why this particular limit has
been put. I know in the existing Act
the limit is much more. But what I
feel is that in a banking company. in
a credit institution, this limitation is
not reauired. The paid-up capital
of .a bank may be a crore of
rupees, but the borrowings may be to
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the extent of Rs. 20 or Rs. 30 crores.
It depends wupon the institution's
credit-worthiness and people’s con-
fidence in the institution. They get the
money and can do the business by
advancing it to the right type of
business. If this institution has to
function on the lines as now envisaged
according to this Bill and according
to the wviews expressed, then I am
afraid the purpose for which this
institution had been formed will be

defeated.

4 P

There has been a certain amount of
criticism which I have been listening
to with regard to the building for this
particular institution. I fully agree
that at the present stage there is no
necessity whatsoever to have a sepa-
rate building for this institution.
After all, the institution is only flve
or six years old and an institution
with only Rs. 12 crores does not
require a building costing Rs. 65,00,000,
It can still remain as one of the
tenants of the Reserve Bank Building.
I do not see why it should have a
separate building now.

Then there has been a certain
amount of criticism with regard to
the directors’ voting on the question
of assistance or advances to different
concerns. In the mnormal business
procedure, when any transaction is to
take place between the institution of
which he is a director and a loanee
company of wiaich he is also a direc-
tor or has such other interests, he does
not take part in the deliberations
over this particular matter. That I
can understand, but to make a bar
completely that no such person should
remain on the board of directors of
this institution is going too far, and
I do not think any commercial or
banking institution can serve its pur-
pose properly. You want people who
understand this type of work, It is
better to have people who understand
this business and in case he is
interested in some concerns, he must
not take part in the voting on matters
relating to issue of loans to those
concerns. I think that to bar any
director who is interested in any in-
dustry, completely is carrying things
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too far and that is not a very happy
thing to suggest.

There have been certain suggestions
with regard to the regulations, stafl
salaries, etc. etc. This is a separate
institution and must, therefore, rn~
as a separate body. It cannot have
regulations on the basis of what
obtains in Government service. It is a
separate type of work and the Board
should be capable of handling the
situation and putting forward condi-
tions on the lines of those obtaining
in organisations of a similar nature
Otherwise, you will find it difMicult to
get the right and suitable type of
officers and staff. It is certainly ap
autonomous body and let it, there
fore, function ag a separate, auto-
nomous body, and that, I feel, is very
importanty for the success of this
institution.

With regard to the pald chairman, 1
forgot to mention it earlier. Even the
Sucheta Kripalani Committee has
only made a suggestion and it is this:

. “Tha selection of a proper per-
son for this responsible position
will be a matter of great import-
ance and nothing will be gained
by replacing the whole-time
managing director by a whole-
timg chairman unless a man with
appropriate status, experience and
outlook Is found.”

Uniess and until you are ablg to
find such a person—whole-time per-
son—it will not be desirable to change
the constitution for having a whole-
time chalrman. I feel when the Gov-
ernment comes out with a suggestion,
they must have found a person of
such capacity: otherwise, they will
not have come out with this sugges-
tion. I am sure they will be able to
get a person of this standing, and
without that, the Government will
not come forward like this, T hope
they have a very good person who
will be able to look after the interests
of the institution in the best manner
possible,

(Amendment) Bill

Shri Kamath (Hoshangabad): The
seven years' history of the LFC. is a
sorry, even sordid, financial and
administrative tale. The preamble to
the Act of 1948 runs as follows:

“The purpose uf the corporation
is to make medium and long-
term credit more readily avail-
able to industrial concerns in
India, particularly in eircum-
stances where normal banking
accommodation is inappro-
priate...."”

During this period of seven years.
this Corporation has done very little
to attain, or even follow, the objective
envisaged in this preamble. If we base
our judgment on the findings of the
Enquiry Committee which have been
reinforced by the audit report, all
that it hag done, this Corporation has
done, is that it has abused its powers,
indulged in nepotism and favouritism,
played ducks and drakes with the
poor tax-payers’ money in issulng
loans, and In administration, and
generally has  justified the popular
appellation or description bestowed on
it, of “chorporation” and not “corpo-
ration”. It may be a new word in the
English language. but it may be
Incorporated in the dictionary very
soon, the way some of our corpora-
tions are going.

An  Hon,
dictionary®

Shri Kamath: In the Queen’s
dictionary, not the King's. From the
way some of our corporations are
going, they will be soon dubbed more
as “chorporations” than gs corpora-
tions. I will nol dilate un tnat aspect,
but will deal with this corporation
itself.

The Statement of Objects and
Reasons appended to this amending
Bill says that following the recommen-
dations of the LF.C, Inquiry Com-
mitlee, 1953, organisational arrange-
ments in the corporation were r~vie »-
ed by Government, etc., ete. T am sorry
to say that Government has not beer
honest In their review of the arrange-

Member: [n  whose
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ments in the light . the recommenan

tions of the LF.C. Inquiry Committee.

Had it been more horsst about this
matter,’ I have no doubt in my mind
that the major recommendations of the
Committee would n.* have been by-
passed or ignored, but wuuld have beea
incorporated in this amending Bill
The amending Bill, as my friend.
Shri Tulsidas, rightly observed, does
not make any departure or even any
fundamental change, in the original
Act. It is only, if I may say so, an
apology for an amending Bill. The
Government wanted to show that they
took some action. but they did not
take notice of the Inquiry Committee's
main recommendations and they just
have brought in a pointless amending
Bil

If we look into the clauses of this
Bill, it will be seen that all that they
have dcne is to accept only one recom-
mendation about the stipendiary
Chairman for the Corporation. It is
unfortunate that the Corporation went
on its merry way for four yeairs from
1st July 1948 to December 1952, when
the Corporation was brought under
the audit purview of the Comptroller
and Auditor-General. In 1953, we had
the Industrial Finance Corporation
Enquiry Committee. In four years—
from 1948 to 1952—they had already
wasted quite a good lot of our poor
country’s money and after it was
brought under the audit purview of
the Auditor-General, it was found
how it was functioning. It has repeat-
ed a pattern familiar to this House.
The House made very serious charges
about various transactions. You are
very well aware, Sir, of the serious
charges brought against Government
in the notorious jeep scandal which
is now sought to be hushed up by the
Government. The comment that the
Prime Minister then made was that
the only scandalous part about this
matter was the use of the word
‘scandal’. But just a year later or per-
haps a little earlier, the audit report
confirmed all the charges that had
been made on the floor of this House
against the Government in that trans-
action. I do not wish to illustrate this
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point by citing other transactions.
Here again I am reminded of the
debate in this House on the report of
this Enquiry Committee. I was not
present here but I had seen Press
reports. If I remember right, Shri-
mati Sucheta Kripalani said that the
Government were unable to under-
stand because her language was
moderate. She has used moderate
language. It is high time that some-
one used a language that the Gowvern.
ment would understand so that they
will act upon it; will respond to it
That is why, Sir, I am deliberately
and advisedly and purposely harsh in
my criticism of this Bill, so that the
Government may take necessary
action and accept other amendments
embodying the major recommenda-
tionsg of the Committee., I am reminded
of the Sanskrit poet who said:

famas FFEAfv CAITHE AAH

The preamble to the original Act
was couched in very good language;
it had very laudable objectives. Some-
body set out to make an Idol of
Ganesh or Ganapathi or Vinayaka.
But he proceeded about the matter in
such a way that ultimately what
resulted was a vanara, a monkey. The
Corporation at the end of its seven
years history is best described in this
manner. Vinayaka is one of our good,
big gods and he is worshipped for
warding off obstacles. But the Corpo-
ration is not like the Vinayaka; it is
a vanara. The Committee’s report and
the audit report have served a very
good purpose, and [ hope that the
Government will take note of it. But
the Government very rarely does!

Here at least we have got this
report of the enquiry committee,
There have been many cases where
enquiry commiitees’ reports had been
suppressed by the Government in the
public interest! God alone knows what
it is! Or perhaps the Prime Minister
knows! The audit report observations
(c), (d), and (e) on the first page tell
us what the Corporation was doing.
If money has to be wasted like this
public interest is not considered at
all, but when enquiry committees’ re.
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ports have got to be hushed up and

suppressed then Government excuses
itself on the plea of the public interest.

Here fortunately we have got the
whole text of the Industrial Finance
Corporation Enquiry  Committee's
report as well ag the audit report.
Things should be made clear in this
very Bill itsell. An assurance is not
enough. [ do not rely on the assur-
ance of the Ministers; they have been
dishonoured in the past. Therefore, it
must be embodied in the Act itself,
and if necessary in the preamble also,
that medium-scale Industries shall get
top priority as regards flnancial
assistance by way of loans. Otherwise,
people would be left in suspicioa that
what Government likes to promote
are merely the big capitalists and
large-scale industrial concerns so that
whenever an occaslon arises they can
get money from the rich and votes
from the poor. That has been the
familiar technique of the ruling party
in our country during the last so
many years. Since the dawn of
Independence they have got money
from the rich and votes from the
poor. If that sort of thing is not to
be continued, we hope that bodies
such as these which are entrusted
with so much financial power and
resources running into croreg shall be
properly controlled. We should see—
thily Parllament should see—to it that
these are controlled through a Public
Corporations Committee of Parlia-
ment or In some other way exercising
definite overall control on the issue of
loans to industrial concerns.

I have got only one or two points
more; [ will then close. | am sorry
that the Government slept over this
report for well nigh two years. That
itself shows that they were reluctant
to amend the measure. If they had
been more honest, they would have
certainly brought an amending Bill
much earlier. The delay and procrasti-
pation that has occurred in connection
with this Is reprehensible and I hope
it would not be repeated in future.
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It should be laid down categorically
that a loan should not be issued to the
director. It is one of the majo. recom-
mendations that a concern should not
be eligible for loans if a director is
interested in it. We find ncthing abzout
this i1 tiis amending Bill, If it is
going to be incorporated in the rules,
I demand that such rules, directives
or instructions—whatever you may
call jt—should be placed on the Table
of the House for consideration by this
House for being amended, adopted or
rejected. If that declaration is forth-
coming, then we will have at least
some assurance or some consolation
that the funds of the Corporation will
not be wasted as they had been during
the last few years.

I presume that the Government is
well and truly committed to the
socialistic pattern of society and that
the Avadi slogan of the ruling party
is not a mere hoax or sham. Here is
one of the tests by which it would be
Judged if they are honest or they are
careering along the path of capitalism,
veiled as the mixed economy. It can
hardly be a socialistic pattern if there
is conflict between the two, and in-
consistency which will be difficult to
~econcile.

I hope that corporations like these
will work in such a way as will bring
about decentralisation of economic
ang iIndustrial power in the country
because that is the bed-rock on which
the socialistic structure should rest;
otherwise this Parliament will be con-
strained to say that the Government
professes one thing and practises
another, and the country will soon be
disillusioned.

In the end, I hope that when this
Bill is taken up for clause-by-clause
discussion tomorrow every clause
be scrutinised very carefully and
amendments in the direction of imple-
menting the recommendations of the
Enquiry Committee and in the direc.
tion of removing the scope for irregu-
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here, that in this matter of a basic
question of financial and economic
well-being of the country, it will not
issue any whip, and the Congress
Party members will be free to vote
on every amendment as their con-
science dictates.

Shri A. C. Guha: Sir, I think I can
take it that the House has generally
been agreeable to the main proposal
of this Bill. Many old stories have
been httold here; stories which have
been recounted on this floor of the
House quite a number of times.

Shri A. M. Thomas: Even stories
once written by you.

Shrimati Suchesta Kripalani: You
started it. You set the ball rolling.

Shri A. C. Guha: May be. Sins of
omission and commission dore several
years ago have now been taken up
and the responsibility for these things
has been tried to be filxed on any
particular person even though he
might not have been in office during
the earlier years when some of these
things—sins of omission and commis-
slon—were committed.

Sir, after the publication of the
report and the Government resolution,
there was a debate in this House on
the Enquiry Committee's Report and
the Government resolution. Then 1
quoted from a speech of the Chair-
man of the Enguiry Committee. She
wanted to be moderate because “we
arg dealing with the Industrial Corpo-
ration which is new to us”. Again
she says: “It is in a state of infancy
and so, we were moderate in langu-
age”. Now, out of motherly affection
it she was kind and tender in writing
her report, it is no use repenting
now and accusing the Government of
not implementing things which she
did not put in the report, but might
have had in her mind.

Shrimati Sucheta Kripalani: 1 would
request the hon. Minister to read a
little further which shows that though
my language was moderate, the facts
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are there and those very facts have
now been pointed out by the Auditor-
General.

Shri A. C. Guha: Sir, T would like
to refer you to chapter IV of the
report. There are eight charges men-
tioned here. I should like to say that
her Committee practically has exone-
rated the Corporation of all the
charges except in some minor matters.
Practically of all the main charges the
Corporation was absolved by this
Committee, except that in some minor
matters they have said that things
might have been otherwise or should
have been otherwise or something
like that. If you would kindly look
into this chapter IV of the Report you
will see whether I am correct or not.

Shrimati Sucheta Kripalani: Please
see chapter VIII for which a lawyer's
fee of Rs. 2,000 was given.

Shri A. C. Guha: Then, there are
certain matters regarding the distri-
bution of loan to concerns having
some connection with the director of
the Corporation. The present posi-
tion is, after the directive was issued,
that there have been three such cases.
Two are co-operative societies in
which one director of the Corpora-
tion Shri Varde is only a director and
as far as [ have been able to gather,
his interest in those two co-operative
concerns, as regards holding shares, is
just nominal. There is only one other
concern in which a director of the
Corporation is the chairman—not a
managing director, not a managing
agent. He has got a loan of Rs. 2'5
lakhs in December, 1954. The member
concerned or the director concerned is
a Member of this House and, the
amount sanctioned was a paltry one.
I think due to his being a chairman—
not a managing director or a manag-
ing agent—it is not the intention of
the House that the Corporation shouli
close its doors to all such concerns.

Then, I would like to read out
something from my speech on the last
occasion. That is also regarding the
concerns connected with the directors
getting undue preference. In chapter
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IV, where the general charges were
considered in the Report, there also
they have mentioned these things and
in one of the passages the Report
says:

“It is not always very easy to
establish nepotism and favourit-
ism.”

And, it the Enquiry Commitlce
could not have established any such
charge, how can now the Government
be accused of not having taken any
action on a charge which the Enquiry
Committee could not have been able
to establish?

Shri 8. 8. More (Sholapur): Was
the Enquiry Committee a prosecuting
body?

Shri A, C. Guha: It was not a pros-
ecuting agency; It was a machinery
set up by the Government to find out
the lapses of the Corporation.

Shri 8, 8. More: They indicated the
broad outlines.

Shri Kamath: The Audit Report has
pointed out everything.

Shri Matthen (Thiruvellah): It is
for the Government to find It out.

Shri A. C, Guha; The Government
set up the Enquiry Committee.

Again, Sir, In the past also, except
perhaps one case, there has been
practically no other case where a
loanee company had any director of
this Corporation with a considerable
interest in that loanee company.
Except for one gentleman the total
value of the interest of those directors
in the loans concern would be oniy
0°105 per cent.

Shri Matthen: Of what?

Shri A. C. Guha: Of the total
capital of those loanee concerns,

Shri Matthen: So what?

Mr, Chairman: Order, order. That
is nmot the way of interrupting the
hon., Minister. Let the hon. Minister
develop his point.
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Shri A. C. Guha: If the interest in
these loanee companies of all these
directors who are connected with
these loanee companies ig only 0°1 per
cent, of the total share capital of those
loanee companies, I do not think it is
a serioug charge against the Corpora-
tion that it was particularly soft or
kind to such Directors.

Then, even in the Banking Com-
panies Act, the provision is that for

unsecured loans, money is not
advanced.
“Notwithstanding anything to

the contrary contained in the
Indian Companies Act, no bank-
ing company shall make any loans
or advances on the security of its
own shares or grant unsecured
loans or advances to any of its
directors or firms or private com-
panies In which each or any of
its directors is interested as part-
ner or managing agent.”

So, this Corporation does not give
any loan to any partnership company.
It gives loans only to public limited
companies and not even to private
limited companies. It does not give
any unsecured loans. So, the obliga-
tion that is put in the Banking Com-
panies Act is fully observed by this
Corporation.

Then, there have been two sorts of
demands. On the one hand, some
Members have asked for more meti-
culous observance of banking princi-
ples and to be more careful about
glving loans, while others or In some
cases those Mcembers themselves in
another context have advocated more
liberal disbursements of funds and at
least quicker dispersal of funds.
Quicker dispersal of funds surely re-
quires a relaxation of the technical
and legal formalities. When the Gov-
ernment set up an Enquiry Committee"
and when the Government has
accepted and implemented almost
all the recommendations in some
form or other, I think the Gov-
ernment has also accepted the
position that there was something
wrong or there was scope for improve-
ment in the working of the Industrial
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Finance Corporation. Now, the posi-
tion is, Government have implemented
the recommendations and have come
now before this House for changing
the Act for the implementation of the
two important recommendations of
the Enquiry Committee. As some hon.
Members have mentioned and you
also in a way hinted, I had something
to do with this Enquiry Committee. |
do not deny that responsibility and
when I stand here, I am fully con-
scious of wha I said during the debate
or even on many previous occassions.
I think the two recommendations
which we are implementing today are
the two major recommendations which
have changed the character of the
Industrial Finance Corporation. The
other recommendations are only with
regard to minor lapses or are more or
less in regard to procedural matters
which can be rectified at any time. But
the initial mistake was in the structure
of the Industrial Finance Corporation
and the very nature of its composition,
and that is going to be rectified by
this Bill. So, I think thig Bill is really
intended to make a fundamental
change not only in the outer structure
but also in the outlook and in the
mode of working of the [ndustrial
Finance Corporation.

Let me now come to some of the
suggestions made by some Members.
I am thankful to Shri Asoka Mehta
for the general support he has given
to this Bill and for some helpful sug-
gestions he has made. His main point
is that this Corporation is not going
for equity capital. That is in the Act
itselt and that has been the decision of
this Parliament. It is no use accusing
the Corporation for that and unless the
Parliament decides to change the rele-
vant clause of this Act, the Govern-
ment or the Corporation would be
helpless in that matter. He has quoted
instances of several other industrial
finance corporations of different
countries. I would admit that there
are several categories and several
forms of finance corporations in dif-
ferent countries and their nature and
character would vary from country ic
country. In India, as the Chairman of
the Enquiry Committee on the last
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occasion has said, it is just more or
less on the experimental stage. It is
an infant institution that we have
been nursing now. We started
cautiously surely and we did not like
to take much risk. But I think there
might have been some reason for
changing the character of this Indus-
trial Finance Corporation and making
it also open for equity capital some
two years ago, but now that we have
got two other corporations more or
less of the same nature—the National
Industrial Development Corporation
functioning under the Ministry of
Commerce and Industry and the In-
dustrial Credit and Investment Cor-
poration which is more or less a
private concern and also having some
Government interests, these two bodies
will go for equity capital. So, I think
there is not so much reason for this
Corporation also to go for equity capi-
tal as it had to some two years ago.
But still, this Corporation can under-
write shares and if a portion of the
underwritten shares ecannot be sold
outside they will naturally remain with
the Corporation. But it has not been
necessary so far to go to that sort of
business and the Corporation, as by
the Bill it is obliged to do, has not
been able to transfer its loan money
into the equily capital. I hope Shri
Asoka Mehta will realise that with the
setting up of the two new financing
bodies, there is not much necessity for
this Corporation also to go for equity
capital. Anyhow, as we have been
changing the Act according to our ex-
perience and the exigencies of the
situation and according to necessity, if
further necessity would arise, it would
be open for the Governmen{ and for
this House to change the Act accord-
ingly.

Then, Shri Asoka Mehta has also
mentioned the lack of technical and
supervisory stafl of the I.F.C. So long
as the LF.C. was depending on some
Government department or some
Government technician or specialist,
in that respect, the Commerce and
Industry Ministry was frequently con-
sulted. Sometimes, the Ministry of
Food and Agriculture or sometimes
some specialist or technician of the
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«overnment were also consulted as to
the suitability of the concern for get-
ting the credit. | know there was one
officer of an expert nature who was
advising the Corporation as regards
the Industrial capacity and suitability
of the loanee company. The Corpora-
tion had one such officer and I do not
know whether that office Is still being
held. Now, it may be necessary that
the Industrial Finance Corporation
and the State Financial Corporations
and also the two other finance corpo-
rations which 1 mentioned earlier—
tne Industrial Credit and Investment
Corporation and the Development Cor-
poration—may all combine in setting
up a sort of co-ordinated technical
advisory body or something like that.
Such a body may come up if there s
any necessity arising, but I can
envisage that may be a necessity in
some foreseeable future.

Shri Asoka Mehta also mentioned
that the sixth annual report is not
quite exhaustive and that he is sorry
that the reports of the Corporation
are rather casual and are becoming
more and mare pithy and secretive.
But I can tell him that that is not
the Intention of the Government or
the Corporation. The Government has
already sent a directive and this re.
port was actually prepared when the
directive was sent to them. It was
published within two monthg after the
recelpt of the directive. I can give
this assurance that the next annual
report of the Corporation will give a
sort of general review of the working
of the Corporation. Then, he also
mentioned about the co-ordination of
the State Financial Corporations and
the Industrial Finance Corporation
The Reserve Bank is the co.ordinating
factor; it supervises the activities of
all these State Financial Corporations
and the Industrial Finance Corpora-
tion. In September, 1954 the Reserve
Bank convened a conference of the
representatives of all these bodies;
agreed conclusions were arrived at In
that conference and these are
fmplemented. I expect this year
the Reserve Bank will convene
slmflar conference and I hope

E.
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convention will go on year after year;
and also it may be that the Reserve
Bank may find it necessary to convene
such conferences more frequently.

I am surprised that the hon. Mem-
ber mentioned that the total loan
given out to the loanee companies
would be less than 50 per cent. of the
paid-up capital. One company might
have a pald-up capital of Rs, 1 crore
but it might have wasted the entire
amount. Would it be proper to give
any loan to that concern? Moreover,
paid-up capital alone cannot entitle
that company to a loan of 50 per cent.:
the loan will be granted on the assets
of the company. 50 per cent. of the
assets is the basis on which this loan
is granted; it is not 50 per cent. of the
paid-up capital. I think that if we
proceed on the basis of paid-up
capital, it will be dangerious. No
financial body can proceed on that
basis.

He has also mentioned another
matter., Of course, I was referring
critically about the working of the
Corporation on many occasions on the
floor of this House. I also referred to
this, but I did not use the term “de-
concentration”. [ can give you this
assurance that whatever opinion and
ideas I held then I hold even now.
But if the Industrial Finance Corpo-
ration is to function, it can function
only on the applicationg it receives.
If the set-up of the industrial struc-
ture of our country is such that
smaller units cannot act properly,
then it is not the fault of the Indus-
trial Finance Corporation and it can-
not rectify that. Somehow or other it
has not been possible for new com-
panies actually to make headway In
competition with the old ones. But
still he would find that the number of
new companies compares favourably
with the number of old companies—
if he cares to compare them—he could
not say that the Corporation was
partial to the old companies. The fact
would have been that old companies
might have greater assets.

Shri Asoka Mehta: It would be use-
ful if in the annual reports the names
of the managing agents are also given
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along with the names of the com-
panies, because otherwise it is very
difficult to find out the actual financial
position of any company.

Shri A. C. Guha: [ gave an assur-
ance just now about the annual
reports, but I think even in 1952 all
these details were published. All these
things were given on the floor of this
House. Anyhow I shall examine this
matter. Some technical difficulties may
be there. I cannot say it is just func-
tioning as a bank. Some of these de-
tails cannot be given, because that will
affect the creditworthiness of the con-
cerns. For example, certain concerns
have not been given the loan, if the
House asks why a particualr concern
has not been given the lecan, we can-

Mr. Chairman: Last time also it
was held that the names of the com-
panies whose applications were
rejected should not be published.

Shri Asoka Mehta: [ never asked
for these names.

Shri A. C. Guha: [ am just citing it
as an example. There may be certain
technical difficulties.

Shri Matthen: He just wants the
names of the managing agents in the
report.

Mr. Chairman: The hon, Minister
says that he will examine the sugges
tion and come to a conclusion. There
is nothing wrong in saying that.

Shri A. C. Guha: Shri Matthen and
some other hon. Members have men.
tioned about loans exceeding Rs. 50
lakhs. The recommendation of the
Enquiry Committee was that this
should be granted only with the
approval of the Government. But, as
I have stated in my Introductory
speech, Government does not like to
dilute the responsibility of the Corpo-
ration and its Board. They must take
the full responsibility of giving a loan.
1f the loan goes wrong, it should not
be open to the Corporation to put the
responsibility of having sanctioned the
loan on the shoulder of the Govern-
.ment. Therefore, what we have pro-
vided is that before any such loan
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exceeding Rs, 50 lakhs is granted, tne

Corporation must inform the Govern-

ment and the Government may inter-

vene if necessary.

[MR. DEPUTY SPEAKER in the Chair]

All such applications came before the
Government and the Government
made very careful examination of
every case. During last year only two
or three cases came up before the
Government and we made careful
enquiries; not only that. We simply
returned the papers without making
any comments. If we had to say any-
thing against the grant of such loans,
surely we shall indicate that and 1
am sure the Corporation will abide by
that directive or indication of the
Government. But we would like to
make it clear that the responsibility
for sanctioning the loan and Its
recovery rests with the Corporation
and its Board. We do not like the
Corporation to put that responsibility
even in some cases on the shoulder
of the Government. Wg have not put
the recommendation of the Enquiry
Committee in that direct form, but
still we have taken sufficient power
and whenever necessary we shall
intervene and stop the grant of such
loans. I think that the House will
agree that this will be a better posi-
tion than what hag been suggested by
the Inquiry Committee.

I bhave already replied in another
connection to Shri Asoka Mehta's
peint about certain industrial concerns
being altogether excluded from eligi-
bilily. 1 have mentioned how many
concerns connected with Directors
got the loans during last year. But
I should also like to refer to the
Government's resolution embodying
what restrictions the Government
have put and what are the provisions
in the Banking Companles Act. I hope,
you will agree that we have taken
sufficient precaution In this manrer;
and if at all the Corporation Is to
function, it cannot go beyond the
restrictions put in the Banking Com-
paniegs Act. The Corporation has to
function in a very difficult position. It
has to foster industries. So, to some
extent, it will have to take some risk.
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Mr. Deputy-Sneaker: Is there an)
difference between a private bank
and a State Bank? In a private bank
there are sharehuvlaers who have
invested their money. What about a
State Bank where the property is the
State’s? Other people who have not
contributed a pie are in charge of it

Shri A. C Guba: Iy is not a State
Bank. Only 40 per cenl. of the shures
are held by the Government. Sixty per
cent. of the shares are held by private
parties.

Mr. Depuly-Speaker: Then, how is
it that all these Irregularilies took
place?

Shri A, C. Guka: In any bank or
any other institution there may be
irregularities, There were some irregu.-
larities. We set up a committee and
we are trying to rectify the defects.

Shrimati Sucheta Kripalani: No
directives were sent.

Shri Kamath: Punish the guilty.

Shri A. C. Guba: Previously one
directive was issued. That was a lapse
on the part of the Government But,
the Corporation ig not responsible.
Since the publieation of the Govern.
ment resolution, I think we have issueq
several directives. Already, on five
different matters directives have been
{ssued to the Corporation by the Gov-
ernment. [ can assure this House that
whenever necessary Government will
surely l(ssue directives to the Corpo-
ration and will not leave the Corpo-
ration ag before without any directive
from the Government. '

1 think I have more or less cov :red
all the points mentioned by the Chair.
man of the enquiry committee. I shall
pow go to some other points. Shri
Mohanlal Saksena had mentioned
about the Fund advanced to this
Corporation by the Gandhi Smarak
Nidhi, He also mentioned in thig con-
nection that we should remember the
hallowed memory of the Father of the
Nation. It is a matter for the consi-
deration of the authorities of the
Gandhl Smarak Nidhi who have In-
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rested the fupda. If they bave in-
vested the money in the Indusinal
Finance Corporatico, they must have
found jt to be & safe investment. The
Industrial Finance Corporation is just
1 banker in that respect for the
Gandhi Smarzd Nidhi and it has no
uther responsiLility 25 {2 how tle
Gandhi Smarak Nidhi will utlize that
fund,

Some Member: asked why the last
Managing Director was allowed to
continue. It wag » statutory obligation.
Under the Act, the Managing Director
was appointed for four years. We can-
not reduce that period even by one
day unless we changed the Act. Then, -
[ should like to remind this House of
one thing. In the whole report has
there been any suggestion as to the
Managing Dire‘tor having indulged In
any dishonest or corrupt practice
having acted in a dishonest manner?

Pandit Thakur Das Bhargava: May
I know if it is the intention of the
hon. Minister to say that if any person
in the position of the Managing Direc-
tor misgehaves and maisbehaves very
seriously, the Goverament shall sit
with their hands tie? snd do nothing
against him because the contract is
there?

Shri Asoka Mszhts
him?

And promote

Shri A. C. Guba: The hon. Member
hag raised two questinns. The first is
that the contract is there and the
contract has be:n approved by this
House.

Pandit Thakur Das Bhargava: What
then? His conduct was such....

Shri A. C. Guha: I say contract.
The Managing Director shall hold
office for four years.

Pandit Thakur Das Bhargava: He
cannot be removed at any other time
for any reason whatsoever?

Shri A. C. Guha: No.

Pandit Thakur Das Bhargava: That
is a very wrong interpretation.
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Shri A. C. Guha: That is the inter-
pretation of the highest legal authority
of the Government.

Shri Asoka Mehta: You appoint the
Chairman; can he not be removed?

Shri T. N. Singh: Does the hon.
Minister. ..

Mr, Deputy-Speaker: Order. order
One Member at a time please. Doe,
the hon. Minister say that even if h
is convicted and seny to jail, he cor
tinues to be the Managing Director'

Shri A. C. Guha: I am coming to
that. The hon. Member has raised two
questions. Ome is the termination of
contract and another is the conduct
of that person. [ am dealing with the
termination of the contract, In this
Act under which he was appointed,
we could not have terminated his con-
tract one Jay before 4 years.

Mr, Deputy-Speaker: If he does not
carry out his duty? Any contract can
be terminated for the default of either
party or by consensus of opinion
between the two, by agreement. If one
party cummits default, the other can
see that it Is broken.

Shri A. C. Guha: Then comes the
question of his conduct, not contract.

Mr., Deputy-Speaker: FfFor mis.
conduct he can be removed.

Shri A. C., Guha: Under section 13
of the Act, the Central Government
may at any time remove the Manag.
ing Director after giving him a
reasonable opportunity of showing
cause against the action proposed to
be taken in regard to him. The ques-
tion of his conduct comes., [ would
like hon. Members to read the report
carefully. Has there been any sugges-
tion anywhere in the report that the
Managing Director has acted In a dis-
honest manner? I put the question....

Shri Dhulekar (Jhansi Distt.—
South): Why do you refer to the
report?

shri A C. Guba: I shall refer to the
report.
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Shri Dhulekar: Why not refer to
the conduct of the Ministry who did
not see these things?

Shri A. C. Gubha: The Government
set up a commitiee for finding the
lapses of the Corporation. The Govern-
ment are implementing the recom-
mendations of the Committee. I put it
to the Chairinan herself; has she put
in the report any passage anywhere
suggesting that the Managing Director
was dishonest or corrupt in any deal-
ing? I wait for her reply.

Mr. Deputy-Speaker: I say he is in-
:apable, absolutely useless in the dis-
harge of his duty. Ewven then the
Government is helpless?

Shri A. C. Guha: How can I come to
the conclusion that he was absolutely
useless in the discharge of his duty?

Mr. wepury-Speaker: The Glass
Works; simultaneously different rates
of interest were there.

Shri A. C. Guha: [ think some Mem-
bers from the other side also men-
tioned this. Not only were there some
irregularities on the part of the Cor-
poration, oput tnere were some lapses
on the part of the loanee company
which were responsible for all these
delays and all things which happened.
I can understand if anybody says that
the Managing Director of the Corpo-
ration as such did not act wisely In
certain matters. As regards the Sode-
pur Glass Works, I agree there may
have been some lapses in making a
correct appraisement of the whole
situation. But, that does not mean that
the man on duty can be stigmatised
as having done something criminal. I
agree there were some errors of judge-
ment and lapses. .

Shri T. N. Singh rose—
Mr. Deputy-Speaker: Let him go on.

Shri A. C. Guha: There were lapses
on the part of the Corporation as
embodied in the Government Resolu-
tion as also on the part of the com-
pany. For that the company and the
promoters of the company are golng to
suffer. The Corporation also should
suffer.
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Pandit Thakur Das Bhargava: There
are many observations in the report
itself which speak about the conduct
of the Managing Director and those
observations are enough to dismiss
any person. The lapses on the part of
the company stand by themselves. For
two years you keep him and spend
Rs. 2,000 on legal advice to regularise
his wrong and lllegal exercise of
powers.

Shri A. C. Guba: Pandit Thakur
Das Bhargava is an astute lawyer. I
would ask him to scrutinise the report
and find out what are the charges
which this report places against the
Managing Director.

Shri T. N. Singh: During the last
debate, when one Member after an-
other got up and criticised the con-
duct of the Managing Director, the
Finance Minister sald that he then
envisaged a change in the constitution
of this Corporation. It is one thing to
say that because of the legal difficul-
ties, he proposed a change.

Shri A. C. Guba: The change is
before the House.

Shri T. N. Singh: The Government
Resolution is there. He Indicated that
the Governmnt were of the view that
the Managing Director should go and
some one else should come in his
place. That was an acceptance of the
general opinion expressed by the
House, Now, the hon. Minister here Is
labouring some other point which may
bring out other charges. I would very
humbly request him not to go into
that question. It Is best to bury them.

8 raa

Shri Sadban Gupta: May I know If
the Minister is basing s opinton om
the opinion of the Bombay advocate
against the report?

Shri A. C. Guha: I am basing
opinion primarily on the report
enquiry committee and then
take Into consideration other
But [ would challenge Pandit
Das Bhargava to find out

Hits
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any definite allegation against the
managing director from the report.

Pandit Thakur Das Bhargava: 1
shall find out and then tell you.

Shri A. C. Guha: All right. Find out
and tell me.

Dr. Jalsoorya: Page 1 of the audit
report is enough.

Shri A. C. Guha: The audit report
will go before the Public Accounts
Committee and then come for discus-
sion here. I do not like to go into it.

Dr, Jalsoorya: Can the managing
director exceed the powers delegated
to him?

Mr. Deputy-Speaker: The hon.
Minister is of opinion that it is not
definite, and he does not come to any
conclusion. [f there is any definite
finding in the report that he is guilty
of misconduct and therefore ought to
be removed, he would like to know.
Therefore, he is entitled to have his
own opinion. Hon. Members are
entitled to have their own opinion.

Shri Gidwani: A certificate has
been given to him that he Is wery
competent,

Another point also. ..
Shri Asoka Mehta roge—

Mr, Deputy-Speaker: He does not
yield.

Shri Asoka Mehta: Will you permit
me to interrupt you for a minute? In
clause 13 of the principal Act it is
provided that the Central Government
can remove a director from office.
They can also remove the managing
director,

Shri A. C. Guha: | nave myself
read out that clause.

Shri Asoka Mehta: That power is
there. There iIs no question of dismis-
sing a person. It is a question of
Government saying: “We are not satis-
fled with you". Why was that not
done?



8687 [Industrial and State

-Shri A. C. Guba: I wish Shri Mehta
would know the implications of any
action being taken in regard to him
“after giving him a reasonable oppor-
tunity of showing cause against the
action proposed to be taken against
him”, What are the legal and techni-
cal implications of this phrase? It is
very difficult to remove even a peon.
I cannot remove even a peon. Even
the case of removal of a peon would
g0 to the Public Service Commission.
Such are the legal technicalities.

Mr. Deputy-Speaker: Assuming he
is removed, all that the Government
would have to pay is what they have
paid to this man all these months.
Would it not have been better to pay
him even and get rid of him instead
of allowing this man to continue
against whom so much is said? Since
the hon. Minister is convinced...

Shri A. C. Guba: After the report
of the enquiry committee I dd not
think there has been any accusation
against him.

Shri Asoka Mehta: Audit report.

Shri A. C. Guba: Those matters are
all pre-enquiry committee cases.

Shri T. N. Singh: I think you are
incorrect. The question of the lawyer's
fees of Rs. 2,000 is subsequent to the
report.

Shri A. C. Guba: When they deal
with Rs. 20 crores...

Mr. Deputy-Speaker: Is it a mis-
conduct judged from what he has
done?

Shri A. C. Guha: I am not here to
defend the conduct of any person. I
only take my stand on the enquiry
committee report. If the enquiry com-
mittee had definitely indicated and
made certain recommendations against
the managing director, then only
would Government have been able to
take certain action against the manag-
ing director. But the enquiry com-
mittee did not make any such recom-
mendation. It made no definite allega-
tion against the managing director.
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Su, I do not think it would be fair
for the House to accuse now the
Government. There are certain Mem-
bers of the House who were on the
enquiry committee.

Shrimati Sucheta Kripalani: May I
make a submission? I am indeed very
sorry that I took into consideration
the infancy of the Corporation and
used moderate language in the report.
During the last debate I said that the
committee, not I alone, went per-
sonafly and made many disclosures
before the Finance Minister. If the
hon. Finance Minister thinks the only
charge that can be made against an
officer is the charge of making money,
then certainly we did not make any
charge of that kind. But the chapter
on Sodepur Glass Works i{s an indict-
ment against any administrative
officer which makes him unfit to hold
that post.

Shri A. C. Guha: That is why we
have brought his contract to a con-
clusion.

Shri Gidwani: May 1 enquire. ..

Mr. Deputy-Speaker: Order, order.
We must finish this debate. I will not
allow the hon. Member to enquire.
How long is he going to do it?

Shri Gidwani: I only want to ask
whether a certificate of good conduct
and effciency has been given to him.

Shri A. C. Guha: That is not by
the Governmenf. If the Board feels
That the managing director acted pro-
perly, it is open to the Board to give
him a certificate. That is not given
by the Government. I have no infor-
mation about it. Anyhow, the manag-
ing director is gone. So, it is no use
raking up all these old things. My
only point is that if there had been
a definite charge agajnst the manag-
ing director, then it would have been
open to the Government to take some
action or not. (Interrv--=»

Mr. Deputy-Speaker: Time was
given till the end of this day for this
debate, We have to start the other
stage, clause by clause, tomorrow.
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[Mr. Deputy-Speaker]
There is no meaning in interrupting.
We will finish it in about ten or fifteen
minutes.

Shri A. C. Guha: [ will not take 20
minutes. [ shall take only about ten
minutes.,

Mr, Deputy-Speaker: Hon. Members
will kindly stay in their seats.

Shri A. C. Guha: I think Shri Tulsi-
das has mentioned something about the
corporation having its own building. I
do not think there has been any defl-
nite decision on that matter. Only the
corporation might have secured a plece
of land, and if it constructs a building,
it will be a revenue earning thing.

Shri Tulsidas has objected to having
a whole-time chairman. The Act does
not make it obligatory to have a whole-
time chairman., It only mentions that
there will be a chairman appointed by
the Government. There is nothing in
the Act as to whether he would be
whole-time or part-time. But I can
tell the House that for the present
it may be necessary for the Govern-
ment to appoint & whole-time chair-
man, If later on we find that it is not
necessary, then he may not be a whole-
time chairman. There is nothing ob-
ligatory in the Act.

Mr. Deputy-Speaker: On the other
hand, there is a complaint that he is
not going to be whole-time.

Shri A. C. Guha: That is the dif.
culty I have mentioned. There have
been complaints on both sides. Some
say it should be more strict. Some say
it should be more liberal. A number
of Members have mentioned that
there should be more government con-
trol, but Shri Tulsidas says it should
not be converted into a department of
the Finance Ministry,

Pandit Thakur Das Bhargava: You
are In a safe position,

Shri A. C. Guha: Safeguarded by
you,

I think Shri Tulsidas is not quite
correct in saying that the Executive
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Committee to be changed into Central
Committee is just a change in name.
The two different names carry two
different connotations. The Executive
Committee according to the present
Act had certain statutory authority
which the Central Committee would
not have. [ think the connotation of
the two differeat words “Executive”
and “Central” would also be clear to
the Board and the Board will not give
so much authority to the Central Com-
mittee as was enjoyed by the
Executive Committee.

Shri Sadhan Gupta has mentioned
about lack of policy. I can only say
that the Industrial Finance Corpora-
tion can only act within the four cor-
ners of the industrial policy of the
Government, and that policy has been
fixed in the 1948 declaration and the
Industrial Finance Corporation was
working within the limits of that
policy.  So, there is no question of
lack of policy on the part of the In-
dustrial Finance Corporation.

He has also expressed the apprehen-
sion that the chairman may be a big
businessman. This apprehension he
says has come to his mind due to the
Government's outlook. The Govern-
ment's outlook ig there. I cannot
change the outlook overnight. If he
apprehends that Government outlook
is such that there must be a big busi-
nessman, that is for him to have that
apprehension, but I can assure him
that for the present we are not going
to appoint a big businessman.

Shri T. N. Singh: What about failure
of this Corporation to make rules?

Shri A. C. Guha: I think they will
rectify all these things now.

Pandit Thakur Das Bhargava: Gay-

ernment will make the rules now.

Shri A. C. Guha: I can only speak
for the future. It is no use always
discussing the past.

Shri T. N. Singh: What about rules
for the future to be framed by Gov-
ernment? Are they doing it?
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Shri A, C. Guha: We shall do it
whenever necessary.

I think Shri Mehta asked that the
name of the managing agents or
directors may also be mentioned in the
annual report. I think it will be
possible and we shall see that the nexi
report may contain more information
and may really give a general review
of the working of the corporation.

I think I have morc or less covered
all the points.

Dr. Jaisoorya made certain points.
He said that only one directive had
been given up to the time of the en-
quiry committee report. [ have al-
ready admitted that the Government
did not issue proper directives to the
corporation, but now [ think Govern-
ment will issue directives whenever
there is necessity to do so. He has
suggested, just sitting side by side
with Shn Tulsidas, that Government
should have more directive and super-
visory powers over the corporation.
Sitting on the other side of the gulf,
Shri Tulsidas has suggested that there
should be less supervision and control
by Government. Anyhow, we shall
try......

Shri Kamath: To bridge the gulf?

Shri A. C. Guha:. _to go through the
gulf.

Shri Kamath: The socialistic pattern
will go down the gulf.
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Shri A. C. Guba: We shall neither
go to Scylla nor to Charybdis.

I have practically tried to meet all
the objections. And hon. Members have
more or less supported the present
Bill. So. [ hope the Bill will be passed.
I also hope that their apprehension of
the past repeating in the future will
be belied. There need not be any
such apprehension. We expect the cor-
poration will work properly. My own
porehension is that the corporation
may not find enough work......

Shrimati Sucheta Kripalanl: Not
find enough work?

Shri A. C. Guha: Yes, not really
enough work. There may not be suffi-
cient number of applications before
the corporation. I feel that the cor-
poration should have more number of
applications than it has at present,

With these words, I commend the
Bill for the acceptance of the House.

Mr. Deputy-Speaker: The question
is:

-

“That the Bill further to amend
the Industrial Finance Corpora-
tion Act, 1948, and the State Fin-
ancial Corporationg Act, 1951, be
taken into consideration.”

The motion was adopted.

The Lok Sabha then adjourned tll
Eleven of the Clock on Thursdey the
28th July 1953.



